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LEG ISLATIVE ASSEMBL Y. 

Thur.day, 15th March, 1934. 

The Asssmbly met in the Assembly Chamber of the Council House at 
Eleven of the C'lock, Mr. President (The Honourable Sir Shanmukham 
Chetty) in the Chair. 

RULING BE PROCEDUUE OF SELECT COMMIT'l'EES. 

Mr. President (The Honourable. Sir Shanmukhsm Chetty): On the 
15th of February, 1934, the Honourable Member, Mr. N. M. Joshi, re-
quested that the Chair might have BOme directions about the procedure 
to be followed in Select Committees, especially with reference to making 
aVl\ilabl,! tv the House the documents and information placed before Select 
Committees. The Chair has examined this matter carefully and gives the 
following direction for the guidance of all Select Committees of thiu House. 

Unless otherwise specifically directed by the Assembly, the meetings 
of Select Committees should be held within the precincts of the House. 
The sittings of all Select Committees shoul.f be private and no strangers 
or representatives of the Press can be admitted to meetings of the Com-
mittees. Under Standing Order 40, sub-section (4), a Select Committ-ee 
may hear expert evidenCE: Ilnd representatives of special interests affected 
by the measure before them. Vlhile this Standing Order empowers the 
Select Committee to hear expert evidence .uo moto, it is silent as. regards 
the powers of Select Committees to send for papers and records or to 
compel the attendance. of witnesses. A Select Committee of this House 
cannot have greater powers than what the House itself enjoys under the 
Constitution. Under the existing Constitution, this House has not got the 
right to compel either the Government or Bny other person to produce 
documents and papers or to compel persons to appear as witnesses. It 
follows, therefore, that Government have the right to place before a 
Select Committee, only such papetB and records as they are prepared to 
place before that Committee. All material placed by Government before 
a Select Committee should, however, be available tc the Members of the 
House. In other words, a Committee of this House cannot ha'Ve anv in-
formation which cannot be disclosed to the House as a whole. The House, 
therefore, has a right to examine all the papers and records which are 
made available to any Select Committee. Similarly, all evi· 
dence tendered before a Committee should also be available to the 
House. As a matter of practical convenif'nce, however, each Select Com-
mittee should decide what relevant documents and information, which ... 
available to them, should nec(jsa.rily be made 3vaiJabie to all the )(em-
b818 of the HouBe, so that the discussion in the House of the report of 
-the Committee may be complete. Such docummts and informatioa will 
be printed and made available to the Membal'S of the House along witIa 
the report of thE!! Select Committee. No document or report placed before 
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[Mr. President.] 
a Select Committee should be published until it has been presented to 
the House. 

When witnesses are· summoned by u: Select Committee, it must be 
made clear to the witnesses that their evidence would be treated as 
public and is liable to be published, unleBS the witnesses specifically desire 
that all or any part of the evidence tendered by them is to be treated as 
confidential. It must, however, be explained to the witnesses that, even 
when evidence is tendered in camera, such evidence· is liable to be made 
available to the Legislative Assembly. 

The members of a Select Committee are at liberty to refer on the floor 
of the House to all documents and information given to the Committee. 
A member of a Select Committee cannot, however, refer to remarks made 
by·other members of the Committee during the course of the discussion 
in the Committee or to any negotiations that took place amongst the 
members in the course of the sittings of the Committee. 

The Chm hopes that this ruling will make clear thel procedure of Select 
Committees. 

The Jlcmoura~ Sir Brojendra JIlt\er (Leader of the House): You said 
that evidence given before a Select Committ;e.e must be available to the 
House. I understand that, but there is no machinery for recording evi-
dence in the Select Committee. How is it to be made available to the 
House? 

JIr. President (The Honourable Sir Shanmukham Chetty): What does 
the Honourable Member mean by saying that no machinery is available 
for recording that evidence? 

The Honourable Sir Brojendra Jlitter: In Courts, there are short-hand-
writers, who take down evidence in shorthand; but there is no such 
machinery for Select Committees. Evidence may be .)ral or may be docu-
mentary. So far as the evidence is docl'mentary, there. is no difficulty, 
but for oral evidence, there. is no machinery for recording it. 

JIr. President (The Honourable Sir Shanmukham Chetty): Whenever 
a witnus is summoned before a Select Committee. the Select Gommittee 
must see· that Reporters are made available to the Committee to take 
down the evidence in shorthand. The Chair thinks that that practice has 
been followed in the past. When witnElsses were summoned before· the 
.Joint Committee on the Reserve Bank Bill, evidence wa'S taken in short-
hand. 

'lb.e Hcmourable Sir George Schuster (Finance Member): An exact 
note was not taken, because. the discussion wus rather conversational. A 
summary was taken. 

_ JIr. Gaya Prua4 Stagla (Muzdarpur cum Champaran: Non-Muham-
J;D&d~: Whatever evidence is giVen and recorded must be available to 
the Rotlse. . 



THE INDIAN TARIFF (TEXTILE PROTECTION) AMENDMENT 
BILL. 

Mr. Prllidat (The Honourable· Sir Shanmukham Chetty): The ·Ho1188 
will now resume consideration of the motion*moved by the Honourable 
Sir Joseph Bhore for referring the Bill to Select Committee and the amend-
mentt moved thereon by Mr. B. D&.1:1. 

Dhraa Ba1I.a4~ A. Bamanami K1IdaUar (Madras City: Non-Muham-
madan Urban): Normally the course of discussion on a measure like this 
in this House would have been confined purely to an examination of the 
merits of the v&.rious proposals that have been placed before it by the 
Honourable Member for Couunerce, but it is obvious, in the course of this 
debate, that many extraneous circumstances have been referred to, and if 
I were to begin my discussion this mOrrllng by an &dvertence to BOme of 
those circumstances, I crave the iudulgence of you, Mr. President, and of 
the House. 

There are two Agreements which have been embodied, broadly speaking, 
in the propos&:is of the Commerce Member, the first, an Agreement to 
which he himself and BOme of his colleagues on behalf of the Government 
of India were parties with the Japanese Delegation, and the second, an 
Agreement between the Bombay Millowners' Association and the Lanca-
shire Delegation. It is obvious, in the first place, th&.t these two Agree-
ments do not stand on the B8ple footing, that the sanctity attached to the 
one cannot obviously be attached to the other, and there is no use of 
any Member of this House suggesting that the private Agreement between 
the Millowners' Association and the L&.ncashire Delegation is as sacrosanct 
and ought to be examined in the same spirit as the Indo-Japanese Agree-
ment. One concerns two Governmental Delegations; the honour and the 
confidence which each Government enjoy at the hands of their Legislature 
and people is involved in the accepUince of one of the Agreements, whereas 
these considerations are not present in the case of the other. In lact, the 
Honourable the Commerce Member has realised this essential aspect of it. 
because he has ventured to make changes in the Bombay Millowners' 
Association's IiIgl'8ement with r6n cuhire, whereas no changes have been 
proposed. and I believe all attempts at modification will be strenuously 
opposed by the Commerce Member BO far as any proposals with reference 
to the Agreement with Japan are concerned. I want to make that perfectly 
clear to this House, bec&.'UB9 there has been a great deal of misunderstanding 
over the relative positions of these two Agreementa. Mr. President, it 
hasheen suggested that these Agreements have been m&.de-I am referring 
now to the Agreement for which the Bombay Millowners' Association is 
responsible-this Agreement has been made having regard to political 

, ·"That the Bill further to amend till! Indian Tariff' Act. 1894, for tertain PUrpoBU 
(Textile Protection) be referred to a Select Committee coasiating of Diwan Bahadar 
A.. Ramaswami Mndaliar, Mr. H. -P. lfody, lIIIr. 'B ... Sitaramaraj!ll Dr. Ziauddin 
Ahmad, Mr. B. Du, Ml'. K. P. Thaaq,an, ¥r. S. -C. Sen, Mr. ~ S. Sarma, Lala 
-Ra1nesh~ar Praaad Bagla! Mr. Nabakumar Sing- n"dboria. lIr.· ·C. B. Ranp Iyer, 
Baja Sl~ Vasudeva Rajah,' Mr. J.Ramsay 8cott.lfr. F. E. James, Mr. A. ~. 

-GhuZDa!J, t.he Honourable Sir. Frank Noyce. Mr. a. S. Hardy ad t.he Xover, WIth 
instructIons to report within ten days and that the DUmber of members whoM 
pre8lmce shall be 1MICl8888rY to constitute 'a meeting of the Committee shall be five .... 
, t"That the 1101 be ciioculatecl fot tile pw-..Ju. Of eltaiting nn ... inft thereon bv the 
'7tIi July, 1934." . . -........ .....-- • 
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[Diwan Bahadur A. Ramaswami ~udaliar.] 
motives and that in coming to conclusions, the Bombay ~illowners' Associa-
tion did not have the interests of the industry at heart, but h6.d some 
extraneous considerations relating to the political status and reforms for 
this country. Normally speaking, where an industry has come to an agree-
ment with another industry and h6.'8 accepted the amount of tariff that is 
necessary for the protection of that industry, men like myself who are not 
concerned in the industry would have only one duty to perform, not to 
propose an increase in the tariff, because a fortiori the .industry itself does 
not requir~ it. but if possible to lower the tariff because from the commmer's 
point of view and from the point of view of the general public a lowering of 
the tariff might be necessary. If, therefore, the Bombav ~illowners' Associa-
tion comprehending the entire group of millowners in ihis country had come 
to an'agreement with the Lancashire Delegation that a certain percentage 
of protective duty was necessary' for them, I venture to state very broadly 
that there would have been no ~ember in this House who could h6.ve with 
any justification got up and suggested that a higher duty was necessary. 
A complication h6.9 arisen from the fact that a section of the millowners 
have not accepted th&.t Agreement and have gone about suggesting that 
that Agreement provides much less protection than what they require. 
Not· only that. They have tried to make capital of the fact that in this 
Agreement the principle of Imperial Preference is involved and that they 
will not be parties to the Agreement because of this 6.9sumption of the 
principle of Imperial Preference. Now, I want to examine that fact broadly 
and to place before the House the point of ~ew of these dissentient mill-
owners, at any rate of some of them, how far are they consistent in their 
point of view, in their opposition to Imperial Preference and wh6.t is the 
remedy that they really require. ~y Honourable friend, ~r. B. Das, took 
upon himself the task, may ~ say the thankless task, of advocating the 
cause of the dissentient millowners and opposing the principle of Imperial 
Preference. 

Mr. B. DII (OriSS6,' Division: Non-~uhammadan): It is my proud privi-
lege as a nationalist. 

Di1ran Bahadar A.. Bamuwaml KudaUar: ~y friend was a party to 
several Imperi6.i Preference Bills in this House. 

Mr. B. Daa: I have always opposed them. 

Dlwan Bahadar A.. Bamalwaml KudaUar: My Honourable friend op-
posed what he considered to be Imperial Preference in 1980. but he did not 
choose to walk out. 

o BoDoarable Kember: You approve of that policy of walking Ollt? 

Dlwan Baluldar .A. :&amaawami K1IdaU&r: No. but I am entitled to show 
bis inconsistency, because he quotes leaders, he quotes gentlemen with 
approval who carried their conviction to the extent of leaving this Assembly 
on that famous occ&'9ion. My Honourable friend has suggested that Mr. 
Mody represents only the Bombay Millowners' Association. He is !'etumec1 from Bombay and he cannot speak on behalf of the Ahmedabad millowners. 
Now, I ask my friend, Mr. B. Dal, whether it is doing justice to himself 
in espousing the cause of a set of people who do not care to be represented 
in this Assembly, who will not enjoy the franchise th6.t has been given to 
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them, who refused to exercise that franchise, but by back door methods 
want to have their point of view expressed on the floor of this H~use. Is 
it the fa.ult of my friend, Mr. Mody, that he represents the millowners, 
both of Bombay and Ahmedabad to the best of his ability? Is it his fault 
that he tries to help them when the franchise was extended to these gentle-
men and they declined to exercise their righ~ of electing a Member, ~ 
spite of reminders from the Government of India? I. vent';lre to say tha~ if-
gentlemen or associations do not want to co-operate WIth this House, declme 
to look at this House and do not want to enjoy the franchise that has been 
given for sending a representative to this Assembly, then this ~ouse shoul~ 
show some hesitation in accepting lit its face value, I do not WIsh to put It 
more emphatically, the suggestions, recommenda.tions or pTote~ts that hav~ 
been sent up by such associations or bodies. 

1Ir. Gaya Prasad SIngh (Mm';affarpur cum Champaran: Non-Muham-
madan); What logic is this? 

D1WaD Bahadur A. Ramuwam1 ][udal1ar: I will explain to my friend 
what the logic of the statement is. Here is an association which does not 
send its representative to this House. To this day, the seat of the Indian 
Chamber cf Commerce in Bombay is vlicant in this House, and yet what 
do they do? I can understand an honest straight-forward policy of non-
co-operation. I respect my Congress friends who have got out of this 
Assembly, who refuse to come to this Assembly, who will have nothing 
to do with it, but when I see gentlemen filling the galleries of this House, 
waiting in the eorridors of this Assembly, going to the Honourable the 
Commerce Member in scores and dozens in deputations time after time, 
putting him to all the trouble lind the travail of going through their inter-
minable quotations and interminable working out of costs, then, I say, it 
is a dishonest form of non-eo-operation, and the sooner this House expresses 
its disapproval of that dishonest form of non-eo-operation, the better it will 
be for all concerned. 

JIr. Ga)'a Prua4 SlDgh.: Do you call the representatives of the Congress 
dishonest, because some of them came to watch the proceedings in the 
gallery in eonnection with the Temple Entry Bill? 

DlWaD Balladur A. Bamuwam1 ][ud&11ar: That WIi'S entirely different, 
because they only approached the Non-Official Members. They did not 
approach the Government. They did not claim any protection 
from ilie Government. They did not claim the assistance 
of the Honourable Members sitting on the Tre&8ury Benches, 
and, I repeat again, I have got respect for that attitude, but 
I have no respect for the attitude shown by these gentlemen. (Interrup-
tion by Mr. I.alchand Navalrai.) I do not want to give WRy to my friend. 
Mr. Lalchand Navalrai. I say, iliis is a dishonest. form of non-co-operation 
and I say so, because of the very reason that my friend, Mr. Raju, put 
forward. He said "I can understand a set of people who are in one 
camp, or tbe other, but we cannot understand a set of people who have 
g~t one foot in one camp and another foot in another camp, who wan' 
to have, the pleasanteat things of both the worlda, men wno want to be 
nationalists, pose as super-patriots, and, therefore, keep out of aU this 
open discussion, but when they are really interested in getting aU the 
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[DiwBn BaliadJll' A. Bamaswami Mudaliar.] 
advantage that this Government and this Assembly can give, they "<>m6 
in behind the screens and get all . the protection they can out of the 
GovlJmment and the Assembly". I shall show ho"", in the course of these 
discussions in the last few months, their attitude has been thoroughly 
inconsistent. 

Now, let us further examiRe this bubject. l'hese gentlemen tis), t.hat 
they are opposed to Imperial Preference. Quite right. All honour to 
t.hem, whether it is based on an economic argument or a political argument, 
if it is a sincere opinion. Whether as a commerc181 orgawsation, 
dealing only with commercial questions, they are entitled to express these 
political opinions, I shall examine later. But whai has been the history 
of their antipathy to Imperial Preference, Mr. President? Were not these. 
gentl~en parties to an agitation before the Honourable the Commerce 
Member, at the time, to increase the duties on Japan to 50 per cent? 
Were they not parties to the agitation? ;Did they not later form groups 
of deputationists, wait on the Honourable the Commerce Memb~r Illld 
ask for a 75 per cent. duty on Japanese goods, and were they not aware 
that they could not have thRt duty only on Japan but must have it also 
on goods that came from outside the British Empire? These gen.tlemen 
aaving swallowed a 50 per cent. duty and then a 15 per cent. duty on 
non-British goods, is it not somewhat too late in the day for them now 
to boggle at what they term Imperial Preference especially when the 
difference in the respective. duties now is smaller than it was when they 
asked for a 75 per cent. duty on non-British goods? It seems to :me 
that there must be a protest against this sort of attitude. If you want 
to deal with these things on the high platform of politics, do 80 by all 
means, but if you want to deal with it purely as an economic question 
on its merits, let it be so examined. Come forward with a straight-
fOrward economic scheme, whereby your legitimate interests can be proteot. 
edt but to get the ndvBntage of the negotiations . by the millowners on 
the one hand, and to hold out that you are super-patriots who will not at 
any time be parties to an agreement which involves Imperial Pre£ereJ}ce, 
illl, I venture to repeat again, not playing the game. Politics seems to be 
the last refuge of a few of these dissentient millowners. I do not wisb 
to say anything more. 

Mr. President, there has b~en a good deal of criticism in the Press 
that while the Indo-J apaneS8 Agreement is unexceptionable, the ~
Owner!>' Agreement is wrong for 8 variety of reasons. Now, it I'oeems 
to me somewhBt curious that gentlemen, who only· the other day insisted 
on a 75 per cent. duty and urged the executive to put that 75 per cent. 
duty, have now changed their attitude and accept that 50 per cent. duty 
is sufficient for their purposes. They are blessing the Indo-Japanese 
Agreement. I am thankful that it is so, because I do not want the .. 
duties to be unnecessarily increased. Let us take the Bombay millownen' 
Agreement now. What is the main criticism that haa been la11Jlcbe4 
against it apart from the criticism of Imperial Preference? They say that 
there is no quid FO quo. The Indo-Japanese Agreement can be defended 
on the ground that there is quid pro quo, but not the Lancashire :AgI!ee-
ment. I was BOrry to see that my Honourable friend, the Lead.- of. 
the Democratic Party, fell into that trap- It. is .. very,. Qlever tnp d 
it requires· very great caution before ,we can eSO&'Pe the clever trape 
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which the millowners, whether they belong to the Bombay Mi1l.QWIlers' 
4.~lIocjation or to tlle A~edabad ~o~ers: ~ssociati9n, often lsl' for 
s.Ome of us. The trail of the serpent IS over t~em all. Now, 
what is the quid pro quo of the Indo-Japanese Agreement and 
what is the lack of a quid pro quo in the millowners' Agre.m.nen~ 
which is alleged. The quid pro quo in the Indo-Japanese Agreement is 
supposed to be that Japan has agreed to take a certain ~o~t of ra,!, 
cotton. Sir, I have an inconvenient memory for Press agttatlon· partI-
cularly carried on by Bombay or Ahmedabad millowners, and I remem~ 
that in the months of November and December, when some of us 1Il 
tbu 'House were exercised over the fact that Japan might eontinue the 
boycott of our raw ootton, these gentlemen-an.d I nOW speak for. all of 
them whether they are dissentient millownen or the otber section of 
millowners-all of them said it was a myth to talk of the continued 
Japanese boycott of raw cotton. They said that Japan could not do 
without Indian cotton, thut she must use this short staple eptton for 
its industries and, therefore, all this talk of boycott of Indian cotton 
was moonshine, and that Japan is bound to come to the Indian market, 
ihat India produces a monopoly of the short staple raw cotton, the sort 
o~ cotton that is required by the J apaneBe mills, and that there is, 
therefore, 1).0 force in the boycott threat. Was not that the position 
which they took on this point 1- I ask my friend, where is the quid pro 
quo? If Japan is obliged to buy Indian raw cotton and is obliged to 
buy Indian raw cotton for manufacturing those very goods that she 
is sending to us, then, I ask, what is the quid pro quo which Japan has 
given us for our taking a certain quota of her goods? And the same 
gentleman retorts that there is no quid pro quo 80 far as England is 
concerned. By hypothesis, if Mr. Kbaitan says in the Hindutan Ti_BI 
of November Srd t~at Japall is bound to buy raw cotton and that this 
idea of a boycott is moonshine, I say by hypothesis there is nO quid pTa quo 
for the Indo-Japanese Agreement any more than there is B quid pro quo 
9r lack of it for the Bombay milloWIters' Agreement. But the fact does 
not exactly stand in that light. We have come to an. Agreement as 
regsrr1!; the qusntit.v of raw cot.ton that Japan will ta1l;e. I think it is 
a good thing for our agriculturists. I believe that it is a substantial help 
to tho ngricultllriRtR. Sir. I E-hnll not blow hot and ('old like the millowners. 
Sir, has not England done something in this direction? It is not in the 
'A~ment. My Honourable ~end suggests that fihat is not so. It is 
true that it is not in the Agreement.' . 

Mr. B. M • .TOIbl (Nominated Non-Official): That is the complaint. 
»tWaD Bahadur A. Bamuwaml Kudallar: I am. coming to the com-

'Plaint. My Honourable friend, Mr. Neogy. refel18d to the Ottawa Pact 
'&Dd said that that Pact decided that Lanoashire should. buy our cotton 
.and, therefore, he asked what was the additional help that we might 
.get even with the vague promises and gene~ assurances that had been 
extended to us by this Delegation? Now, l~t me read the actual clause 
of the Ottawa Agreement, so that Honourable Members may know what 
exactly was promis~d by His Majesty's Government at that stage: 

'#'Hia Majeat,'. ~vemment in the Uilited Kipgdom DnclerWfe ~.. th.y will c0-
operate in any practicable ~hemea that. may ~ a~ upon between the manufactur-
ing, trading and prodneiDR lntereate in the UDJteCf Xin~~om and ·lndia for promotinS. 
~cn: bl ..... reeonu .tetod ~~~ or iapre,," marketing,· the pater aee of India 
.... """. In _ nl AlD ... om. ' 
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In the first; plaee, it is to be the result of an "Agreement between 
the trading and manufacturing interests, and that is exactly 'Yhat w~ 
attempted to be done-what has been done by the Bombay Millowners 
'Aasooiation. ' 

Mr. E. O •• eogy (Dacca Division: Non-Muhammadan Rural): Will my 
Honourable friend oblige the House by reading out clause 29 of the memo-
randum submitted by the Manchester witnesses before the Joint Parlia-
mentary Committee in which they stated what they understood by the 
arrangement'll never said that the Ottawa Agreement made anything 
compulsory for them, but this is what they say they understood the Agree-
ment to be. What more, I ask. has been achieved under Mr. Mody's 
Pact? That is what I want to hear from my Honourable friend. 

Diy. Bahadur A. Bamuwami Kudal1ar: I am, of course, coming to 
the Manchester Millowners' ABBOCiation and to the evidence of Mr. Rodieur. 
I have not forgotten the Honourable Member's very strong criticism on 
that, and I should like to present my own view. 

Now, as I was saying, through the Oitawa Agreement His Majesty's 
Government said that they would co-operate if an Agreement were arrived 
at between these two parties. No agreement was arrived at before the 
Bombay Millowners' Association met the Lancashire Deputation and it 
seems to me they have been carrying out the terms of .the Ottawa Agree-
ment, when this particular Agreement was attempted and has been suc-
cessfully completed. Take, again, the question whether England is using 
more, or less, cotton. I venture to suggest that within one year after the 
Ottawa Agreement itself, apart from this Trade Agreement, the United 
Kingdom has tried to use more cotton, and that is exactly what the Manches-
ter Merchants' Chamber of Commerce has tried to say in their memorandum. 
Apart from this Trade Agreement, and apart from any conclusions that 
may be arrived at between the industrial and manufacturing interests in 
the two countries and the Government in England, attempts have been 
made in England for the greater use of Indian cotton. My Honourable 
friend, Raja Bahadur Krishnamachariar,-I am glad he is here-asked 
what has been done by Great Britain to promote the greater consumption 
of raw cotton. The United Kipgdom has tried, during the last year, during 
the last ten months particularly, to stimulate the consumption of raw cotton 
from India. Let me give my Honourable friend the figures. In the ten 
months ending the 31st January, 1932, the total value of raw cotton con-
sumed by the United Kingdom was Rs. 1,26,00,000. In the first ten 
months, ending the 31st January, 1933, the total value was Rs. 1,20,00,000. 
In the first ten months, ending the 31st January, 1934, that is to say, 
from the 1st April, 1983, to the 1st February, 1934. the total value of 
raw cotton ~nsumed by the United Kingdom was Rs. 2,30,00,OOO-tha' 
is, more than double the consumption for the corresponding period of last 
year. 

Mr. 1f. 1f. ADldIlllla (Bombay Northem Division: Non-Muhammadan 
Rural): May I ask my Honourable friend what specific steps the United 
Kingdom Government have taken to encourage the ll'8ater use of Indillll 
cotton 'I 
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DlwAIl Ballad. A. 'B.&iDuwaml K1Id&Uar: I shall leave that to the 
Honourable gentleman who had the advantage of 'discussions with the 
Manchester and Lancashire representatives. 

Now, take the quantities. Perhaps Honourable Members might think 
that the "value" is not a correct appreciation. The corresponding quanti-
ties are: 

In J931-32 
In 1932-33 

Tons. 
2.,000 

20,000 
In 1933-34 42,000 

for these ten months,-the value reBecting more or less the quantities that 
have been consumed, namely, more than double. 

Mr. B. B. ADldIlUla: May I ask my Honourable friend what speci1i~ 
steps the United Kingdom Government have taken to encourage the greater 
use of Indian cotton? 

Mr. Prealdlll' (The Honourable Sir Shanmukham Chatty): The Honour-
able Member does not know. 

Mr. B. P. KodJ (Bombay Millowners' Association: Indian Commerce): 
I can answer my Honourable friend_ 

Bala Ballad. G. Krfebumachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Will my Honourable friend tell me what is the 
proportion of imports into England of Indian cotton after October 1938, 
when this Pact was, I understand, completed 'I 

, 
Mr. B. P. JIod,.: I gave the figures yesterday. I would like to say 

that, within the last five months, the quantities taken by Lancashire are 
exactly double of what they were for the corresponding period of the 
previous year. 

Bala BaJaa4v G. KNbn amacbu1ar: My friend, Mr. Mody, is of courae 
all right. He is perfectly enthusiastic over it, and it is not always 
good that a man should be an advocate of his own cause. He has got an. 
estimable person on the other side, but I would ask my Honourable 
friend, the Diwan Bahadur, who is a careiul student of statistics, if he 
can tell me, if he has no objection, what is the total quantity or total 
value or both of Indian raw cotton that went into the United Kingdom 
after October, 1933, when this Pact was entered into. 

DlwAIl B&bad. A. BamuwamlKudaUar: Sir. I have not got the figures 
for every month, but I will give to my Honourable friend the figures for 
January of this year after the Bombay millowners' Pact. In January, 1988, 
the total quantity exported to the United Kingdom, was 8,800 tons, and 
in January, 1984, the total quantity was 7,200 tons. My Honourable 
friend ought to be satisfied that even after, as he thought, the inhibiting 
infiuenee of the Bombay millowners' Pact with Lancashire, the use of 
ra. cotton in the United Kingdom has gone up by nearly cent per cent. 

Mr. 1[. O. Beo.,.: Is it not a fact that, in the c8.se of Germany, the 
figure has gone up by 100 per cent if you compare the figures of January, 
1982. and January, 1984? 
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Dlwaa. Babadar A. lJ,amaqwl ¥~: Ii .ma, be aifaet, but it is 
n very irrelevant fac~ . • . • 

Some Honourable JleJQbera: Why? 

Diwan B&hadar A. Bauiaswami Jludal1ar: .... and I hope that 
Honourable Members of his Party who follow Mr. Neogy will try to show 
how it is relevant. 

Mr. K. O. :Reogy: Do I understand that there was a pact between 
Mr. Mody and Germany also? 

Mr. B. P. Jlody: There might be a littJe later. 

Dlwan Bahadar A. JlamuwamJ. JludaIlar: Mr. President, I was point;.. 
ing out that, apart from this ARl'eement, the United Kingdom was en-
couraging the use of cotton and that these vague generalisations were 
not so vague as all that, and that, since the Agreement, that process of 
encouragement has also gone on. One has only to follow the newspaper 
reports from time to time to find that sincere and very eamest efforts are being 
made by the Lancashire industry to try to use. more of Indian cotton 
than they were using before. lam sure, they realise the extreme import-
ance of such a step. But anyone who knows the conditions of the industry 
knows the difficulty of the situation. In the mills, as Lancashire has them 
at present, raw cotton from India cannot be used easily. Oertain changes 
have to be underlaken and certain modifications have to be arrived at 
before it can be accepted. And that is exactly what is being tried and 
tested at the present moment. AJJ my friend reminds me and as it was 
stated in the newspapers this. morning, a permanent Oommissioner has 
come out; the Ohairman of the Ootton Oommittee is also here, Bnd they 
are both in collaboration with the Executive Oommittee of the Bombay 
Millowners' Association. I cite these facts, because those who are inter-
ested in agriculture and those who are int~rested in the greater use I)f 
raw cotton will ~e note of the~ anq will use theD;l ~op~r1y. 

Now, I come to the evidence of the Manchester Ohamber of Oommerce, 
about which great play has been made by some of my friends, and I 
was surprised to find that 80 careful a student as Mr. Joshi of these 
'proceedings should have fallen into the mistake of stating before this 
House that Q"l"eater safeguards and double safeguards had been asked by 
the }.Ianchester Chamber of Commerce after the millowners' Pact than they 
asked for before. I hope that, at any rate, that part of his statement he 
:will retract as an unjustifiable exaggeration. (Interruption by Mr. N. M . 
. Joshi.) My Honourable friend's statement, is that, after the millowners' 
Pact with Lanoashire, the safeguards have been doubled. 

lIr. B. "'108hi: I did not say anything about their being doubled or 
quadrupled. I simply said that after the Pact the Lancashire Delegation 
gave evidence and asked for a safeguard which was never mentioned before 
.in the Round Table Oonference proceedings. 

Diwaa. B~ur A. Bamaawami KudaUar: May, I. know what that safe-
guard is? . ' 
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JIr .•.•• 10lh.l: That aafeguud is about; the 6Mal autonomy of India. 

India should not \1.11e fi.scalautonomy in a way as to injure the int8re&te 
of Lancashire. 

»IWaD Babaclur .A. Bamuwaml JludaUar: Now, Sir, the Manchester 
Association Rent in a memorandum E'ome months bl\ck. Later, the 
Lancashire Delegation came over to India and met the Millownen' Asso-
ciation with whom an Agreement was arrived at. At the time when evi-
dence was being given in London, they had just a scrappy idea of this 
Pact. A cable report had gone to England that an Agreement had after 
all been arrived at. Immediately afterwards, the Association sent in 
another note, what it called a preface, and it is emphasis on the preface 
that is important. That emphasis has been laid by Mr. Jayakar, Sir 
Phiroze Sethna and by my Honourable friend. (Interruption by Mr. B. 
Das.) That preface suggeRted that they cannot withdraw alld will not 
withdraw their case for safeguards so long as there are friends like Mr. B. 
Das in this House and also friends of the Millowners' Association outside 
who show so keen anti-British spirit and who show that they mean to 
hurt Britain and not to help themselves. So long as that spirit is in this 
r.ountry and so long as any section of the people want to show an anti-
British attitude, merely because it is anti-British and not because it helps 
the industry, how can any honest man and a man with commonsense 
expect these people to withdraw the safeguards that they have asked 
for. (Applause from the European Group.) 

(Interruption by Mr. C. S. Ranga lyer to which the speaker did no\ 
give way.) . 

Mr. President, 1 want to speak out my mind this morning and I realise 
that I cannot do 80 if there are shouts from all sides of the House. 1 
am glad that 1 have got this opportunity and it is time that people in 
this country should know that there is another side of the case. It is time 
that people elsewhere should know that there is another side of the case. 
Therefore, 1 beg of my Honourable colleagues not to treat me as dis-
courteous if I do not give way, and 1 beg of you, Mr. President, to see 
that by mere shouting or by interruptions my speech is not serious~y 
affected so far as the listening of it by the Honourable Members of thls 
House is concerned. 

I said that this preface showed a change of importance so far u.s the 
Delegution is concerned. They show that. they believe in the settll'!-
ment of these problems by mutual goodwill and by nothing else. They 
show that the trade of Lancashire can depend not on Statutory safe-

o guards. or on the powe~ that a. Vice~oy or a Governor may have, but on the 
goodw~ and the cordlal relationship that must exist between the people 
.of India and the people of Great Britain. That ia the point of this pre-
face and thi~ preface had been especially prepared and put forward before 
that Commlttee, because of the Agreement tha.t had been arrived at 
between the Millowners' Association, Bombay. and the Lancashire Dele-
ge-tion. T~,:,t Agreement gave them a hope that there was a change in the 
ang& o! VIBl?ij.; that Agreement gave them an assurance that there were 
people. m th18 country ,,:ho were prepared to be .fair to them and at the 
,ame tiD?-e safeguard theIr own industry; that Agreement showed to them 
that India was not full of people who were chauvinists and who were 
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Jingoes and who were out to be aggressive without any purpose and who 
were out to make their exuberant energy felt only in the dircetion of hostile 
demonstrations doing no good to themselves and to their country and 
certainly not promoting the interests of the industry which they are 
supposed to own. It was on account of that that this preface was given 
to the Joint Parliamentary Committee. And. in the course of the evidence, 
what did they say? My Honourable friend, Mr.. Joshi, has gone out of 
the House quite disgusted with the line of argument tha.t I am following. 
I do not envy him. It goes against the whole grain of what he is ac-
customed to. But! I am out this morning to speak things which Members 
of BOme sections of the House are not accustomed to hear. Let me read 
the very interesting answer that this Delegation gave to the Chairman: 

"Do you desire to make any statement. apart from the memorandum and the 
preface 1" 

-Mr. Rodieur answered on behalf of the Delegation-
"We should just. like to say that since we composed this evidence we sent· Ollt • 

Mission to India to confer with Indian Millowners and the Government of India and 
we have an emphatic preference for solution by co-operation &8 being preferable to 
some of the arguments that we have advanced perhaps in the joint evidence." 

That is a statement which can only have been possible if they were 
aBBured that there was BOme section in this country, however. small it 
may be, and I trust it is a very large section, who are prepared to 
examine this question on the merits &Q.d are not out merely to have their 
names featured in broad streamers and headlines in some of the news-
papers in this country. Take, again, the evidence they gave when Mr. 
J ayakar asked BOme questions: 

"Q. May I just put a few questions because before I begin may I congratulate 
you on the spirit. of your preface! 

A. Thank you, Sir. 

Q. I suppose you are satisfied that the method of co-operation and goodwill is the 
right method in such matters as you S&id in a previous answer! 

A. Yes, Sir. 

Q. But do you not think that you will get better terma from India by the 
adopt.ion of this method rather than by having strict provisions in the constitution! 

A.. I think we have said so in the evidence. 

Q. You agree tlat yon will get. better terms by the adoption of the method than 
by having strict provisions in the constitution! 

A. In the main, yes." 

Then follow their demand for strict provisions in the Constitution also. 
Why? Exactly because there is still a section in this country who wants 
to put forward these difficulties, who wants to give the impression that 
there is an anti-British feeling in this House regarding trade, that they 
will not have any kind of fair method of assessment of the difficulties of 
the trade in these matters. I want to say that anyone, who ha.s 
followed the discussions either regarding these commercial discrimination 
clauses or safeguards, knows how from time to time the position has 
been worsened by this sort of agitation. Many Honourable Members 
have been telling us stories, tiit let me tell what is a fact. At the 
first Session of the Round Table Conference, BOme of my Honourable 
friends, who were keenly interested in trade and commerce, entered into 
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an agreement with some of the British interests there and some of the 
members of the Joint Select Committee, who are Blitishers, Lora Reading 
notably, and came to an understanding about the sort of discrimination that 
should be avoided. That is embodied in the Federal Structure Com-
mittee Report and it forms part of an appendix there. The e'xact terms 
having been come to by agreement, what happened? That great body, 
the Federated Chamber of Commerce, on the executive body of which 
iny Honourable friend, Mr. B. Das, is so distinguished and Honourable a 
Member, immediately had a conference and tore that agreement into 
pieces; it attacked it in a thousand ways and it said the same' thing of 
that agreement as it is now saying of my Honourable friend, Mr. Mody, 
that they were all traitors who were there and they were all people who 
had sold the country and were treacherous to the cause. The result 
was that, at the Second Round Table Conference, when some of the elite 
of the Federated Chamber of Commerce were present as delegates, an 
agreement was arrived at which is at least cent. per cent. worse from 
the Indian point of view than the agreement which was arrived at at the 
First Round Table Conference. My Honourable friend took the names 
of very great men indeed yesterday. Sir Phirozeshah Mehtal Who can 
think of Sir Phirozeshah Mehta, who can mention that name without awe 
and without reverence and without a feeling that here was a man who had 
stood by his country, who was practical, who did not suffer any nonsense 
and who was determined to see that the interests of his country was the 
first and foremost consideration whether those interests were threat.ened by 
Britishers or whether these were worse threatened by a coterie and a 
clique of his own countrymen. Who are those in charge' of these matters? 
My Honourable friend, after referring to Sir Phirozeshah Mehta, talked 
of the Chairman of the Maharashtra Chamber of Commerce. Times have 
indeed changed. A vulture indeed rules where once an eagle reigned. 
That is the sort of faJl that has come in the commercial community of this 
country. 

S&rdar Sant Singh (Wef>t Punjab: Sikh): So has the fall come in this 
Assembly. 

Diwan Bahadar A.. Bamaswami Kuda1lar: I entirely agree with my 
Honourable friend, and so in this Assembly. Unfortunately tapers and 
tadpoles of some Parties are filling the places where once the leaders were. 
r nm aware of that, most acutely aware of that. 

SardII' Sant Singh: So we both agree on that point. 
DiWUl B&hadar A.. Bamaswami Kud&Uar: We shall agree on many 

more points as we proceed with this debate. 
My Honourable friend talked of the Federated Chamber of Com-

merce, and you know, Sir, that that Federated Chamber of Commerce, 
, immediately after this Agreement, had passed a resolution condemning, 

as I said, the whole Pact. Mr. President, let me be forgiven for referring 
to a personal matter at this stage. There are only two occasions when I 
have sent congratUlatory messages to an Honourable Member sitting on 
~e Treasury Benc~es. One was on the occasion when the Indo-Japanese 
:Agreement was Signed and the other was on the occasion when even 
t1qs Government declined to appear before ~he Federated Chamber of 
Comm.erce- after the attitude that it had taken up, an attitude of hostility, 
an attitude of non-co-operation to this House and an attitude suggesting 
thnt the-y will have nothing to do with, the Government. 
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Kr. B. D .. : But the Federation is not represented here in this House . 
• 

Diwan Babadlll A. Bamuwaml MudaUar: That was an attitude which 
I resented. I was glad that Honourable Members· on the Treasury 
Benches had the temerity to take up that attitude in spite of the fac' 
that some Honourable Members on this side of the House are overwhelmed 
by the dignity and the greatness of the Federated Chamber of Commerce. 
Let me ,not be understood to say anything about the members of that 
Chamber. There are many who are distmguished men, there are many 
who are patriots of the first order, there are many who have done their best 
for this country in commerce, and, therefore, if I am using that phrase 
in a rather composihe form, let it be clealry understood that 1 am making 
no reflection on the large majority of the members that are in that 
Chamber. But I am complaining against a small clique which is domi-
nating the decisions of that Chamber, I am complaining against a smail 
clique which is dominating the decisions of the Indian Chamber of Com-
merce of which my Honourable friend and co-leader is an honoured 
member; I am complaining against these cliques and I am complaining, 
because, being commercial bodies, they throw aside all considerations of 
commerce and enter into the political arena which they have no business to 
do and thereby ruin the progress and prosperity and hamper the political 
freedom of this country. On the one hand, they come out as men who want 
protection on the sly by the backdoor method, and on the other hand, 
they pose as super-patri9ts who will not flinch and who will even give up 
their industrial concerns for the sake of this country. That is the atti-
tude which I am going to complain of. That is the attitude which I 
think has done more harm to this country than anything else, for if you 
examine the evidence of Mr. Rodieur, you will find it is against men 
like these that he wants safeguards, because he thinks that they will be in 
power in the Federation tomorrow. 

Kr. B. M. loah1: It will be for the good of the country. 

Diwan Ba.hadlll .A. :Bamaawaml MwIaI1ar: The Honourable Member 
may lay the flattering unction to his soul that that kind Qf people will 
ever be in the majority in the future Federal Government. . 

• Sardar Sant Singh: Then why are you afra.ili of them? 

Kr. 1(. M. 10Bh1: Why· do they want safeguards? 

Dtwan Bahadlll A. BamalWaml Kudal1ar: I am not afraid of thenl 
and I em prepared. to meet them not by the scores, but by the hundreds, 
if you like, I have met such men in the past and I am willing to do SO 
in the future. Sir, I am not afraid but Mr. Rodieur is afraid, :md he 
thinks much of these men" he thinks of them as much bigger men than their 
really are, and I am here today to demonstrate that they are a very sman 
section of the people, a microscopic section, small in number, smalliil 
influence, flmall in intellect, small in patriotism and small in commerci€d 
intelligence. I want this message to go forth to the Manchester Chamb~ 
th.at they arC laying too much ·stress OD these people, that t~ere is in t~i~ 
country a large volume and a large' body; an overwhelnung . PTOPOrtiC?1:l 
of people with ~oodwil1 to everybody. Do you Dot remember, Si~, how.~ 
when these gentlemen were dancing to the Congress tune in those dayi, 
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there was a party formed O!'attempteato be formed inN'cSrtheni India 
which wanted to have fair trade with GTeat Britain. Ie that a lessoJl 
which Can e&&ily be forgotten? Are DOt my HOIlOurable friends aware th'lt 
very serious attempts were made to inco~ a company which will do 
fair businestl With Great Britain and which recognised that for good or for 
ill the company of these two colDltries was. an inevitable combination ami 
that in friendliness, toleration, goodwill, Bide by side with taking evert 
care of one's own industries and one's own financial affairs, trade should 
be established between these two countries? Therefore, I say, Sir, tbat 
there is a revulsion of feeling coming over in this country against this 
small clique, men are disgusted with it, men are saying that this son 
of thing cannot go on for ever and men are saying that you cannot gO 
behind the purdah and ask for protection and then say in the open that 
you are again lit all these Agreements. 

Mr. President, I have got a small suggestion to make. You are agairisl 
Imperial Preference, you will not toucb it with a pair of tongs, the verY 
idea is abhorrent to you, not because it is economically wrong. I say tha~ 
economically it is the most correct thing to do, but politically it is wrong. 
May I ask my Honourable friend, WIll you accept that the Japanese imporl; 
duties should be reduced to -tbe British level? Will you accept that .lS 
per cent. ad 11alorem duties will be levied all round. Will you get the 
Federated Chamber of Commerce, which is meeting the week afif!1' next, 
6efore the dE-liberations of the Select Committee are over, before this Bill 
comes to this House, tbat the Japanese duty of 50 per cent. should be 
brought into line and on a level with the duty on the United Kingdom 
goods so that you may prove that you are honest and that you are bon4 
fide in your contention, that all that you object to is Imperial Preference 
and nothing more. This is a fair challenge and my Honourable friend~ 
Mr. B. Das, who is going to play such an important part in the de1iber~ 
tions of that Chamber, will be tbere in his capacity as an executive com-
mittee member, and, if. he could eonvert them, I for my part promise 
that if you accept the suggestion, I will myself give an amendment and 
throw all my influence on tbe side of that amendment and see tbat that 
amendment; is carried and the duty lowered and equalJed. For, let my 
friend remember that we have got tbe power in this House to lower the 
duty, but we have not got the power to increase that duty. 

Mr. B. DaB: I will convey your message to the Federation and also 
to the Indian National Congress outside. j 

• Di1!&D. Babadur .A.. Bamuwaml-KudaUar: Sir, I .am very fpri;unatd 
10 haVIng such a fine messenger to convey my message and I thank him. 
(Laughter.) . , , 

Now, Sir, it is a fair test. &8 to the boft4 fide: of" tileae gentlemen and 
'~heir patriotism which they say is much higher' than their industrial 
1Ote~est,s. I should like to flee how their patriotism responds to the BUg-
,gestion that I have made, because' that 8u~Ori is in time. 

Now, Sir, if you look at the protests that have come about the Mm~ 
owners' A88OCiation Pact, youf;nd in every line of them political protest.. 
I h\ve 'no objection to a political association dealing withtbe political 
aspect of tila question. It is its legitimate duty. If tbe Liberal Associ$!. 
tior~". the N0l!-~ra.hmin Association, the Indian National ConQTe8s, any 
pobtical asSOCIatIon, tbat deals with these -qoartioDs; ': :pa_ Yoriranl'· tba 
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political argument and· says that it is not proper that there should be 
Imperial Preference, I can understand that, and I welcome it. But 1 
cannot understand a commercial association, formed pure~{I1!:r the put'-
pose of economic interests, trespass!.ng into these political .. 8. I have 
~ objectioll to a commercialist or industrialist joining a political body 
and in his capacity as a politician making political statements or putting 
:forward political criticisms. But I think it will be disastrous to tlie 
economic iuterests of this country, it will be disastrous to the 
industrial Frogress of thid country, if these aBBociations, which 
are merely commercial aSSOCiations, trespasB into the political 
sphere. Take the cllse of the :Federated Chamber of Commerce. It 
has sent in a series of resolutions about this Indo.J apanese Agreement, 
and we have all received copies. What is the most serious charge there? 
The last resolution-which is supposed to have the sting-the last resolu-
tion says that this Indo-Japanese Agreement is acceptable, but it protests 
against its being signed in London? What a colossal fact for the Federatei 
Chamber of Commerce! What a discovery that these commercial gentle-
men, after }Jutting all their heads together, have made I-that the greateei 
commercial injury to this country is the fact that this Agreement is going 
to be signe,I in England. Sir, as a politician, I agree that this Agree-
ment should be signed here, and, if I were present on the occasion of~. 
Das's adjournment motion, I would have taken up the same line ')f 
criticism and tried to put forward the view that this Agreement should 
have been signed in this country. That was what was done by the VarioUI 
dommions, and long before the Statute of Westminster was passed, when 
they had laerely the fiscal autonomy convention and the right to make 
commercial agreements. dominion after dominion exercised that right and 
had the Agreements signed in their own country by their own DeJegatiOJl8 
and not through the Foreign Office and not in England. But I object to 
a Federated Chamber of Commerce pursuing a purely political questio.a 
which has nothing to do with commercial interests and which should really 
be tackled by a political body. 

lfr. K. O •• 801)': What about the British Chamber& of Commerce III 
India? Do your observations apply to them also? 

Bala Bahadur G. KJ¥'namMhariar: What about the Manchester 
Chamber of Commerce? 

Dlwan Babadur A. B.amaswaml KudaUar: I am not here to defend or 
to criticise all the Chambers of Commerce all over the world, but if . . . . 

JIr. K. O. "801)': You will condemn only your own countrymen and 
not your friends over there. . 

Diwan Bahadur A. Bamalwaml KudaUar: My Honoura.ble friend 's ~heap 
jokeq are somewha.t stale in this House. My Honourable friend may· refer 
to Mr. Ranga Iyer being in questionable company and Mr. Ranga Iyer will 
probably retort. But I have as good a political record as my Honourable 
friend, l\lr. N eogy . 

lIr. K. G ... eogy: I hope BO. 
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DiwlUl Bahadur.A. B.amuwamlKudaU&r: I have been as long in politics 
and have suffered criticism as long I!ot least as my Honourable n:iend, 
Mr. Neogy, and, therefore, these stale jokes leave me utterly cold. My 
HonoUl"l\blE> friend, Mr. Neo.gy, I am sure, is as good a friend -of some 
.at lcaet of the Europeans as Ii hope I am of a great many Europeans, and 
I am proud oi that fact. 

Mr. E. O. -8011: What js the relevancy of that? 

DiWaD Bahadur .A. Bamalwaml KudaUar: The relevancy of this lies in 
the fact that my friend, Mr. Neogy. thought that my friendship with tJiose 
gentlemen was a questionable commodity. 

](r.E. O. _eogy: We call ourselves friends in this HouBe, all of us, 
don;t we? 

. Dina Bahadur .A. Bamasw&1lii Kudal1ar: Now, Sir, let me leave these 
political isslles and political controversies. 

I would like to address myself for a very few minutes to thE' two 
Agreements. Let me ~ke the. Indo-Japanese Agreement firat. The 
difficult clause that I find there is, of course, the clause which relates to 
the most· favoured-nation treatment. I can understand the difficulties 
-of my 'HonouTable friend. Perhaps he will tell us t.hat on no otber basis 
-could that Agreement have been carried out. But the difficulty that. I feel 
is this, that, on account of that, we are necessarily placed in the position 
of putt-ing on goods of all other foreign count.ries the same amount of 
dutv which is necessary for goods from Japan. If. that most-favoured-
natIon clause had not been there, it would have been possible to discri-
minate against J RJlsn, and ROme Members at least had hoped that when 
the Anglo-Japanese -commercial treaty was denolinooa, we would have the 
privilege of segregating Japan, if I may say so, which is jihe serious com-
petitor in the market. But, as I have said, very proha~ly my Honourable 
friend's defence will be that on no other basis could that Agreement have 
been arrived at. Now, I said that in regard to this discrimination I shall 
·o;how that it is inevitflble that there should be a difference between Great 
Brita:n and Japan in many. of these things. What would you do, Mr. 
President. if you are faced ~;th a position like this? An article which 
is sent from .~ apancosi;s five ~nas, the same artiole Bent from the United 
Kingdom costs eight annas and the same article produced in this- country 
'CMts ten annas. ·Wha.twould you do? And I ask my mathematician 
friend, Dr. Ziauddin. Would you put a duty of five annas? It is obvious 

'tha.t as against Japan the Indian article requires ,b, f.veannas duty. It is· 
equally obvious tht as Rgainst the United Kingdom it requires only ... 
~wo annllS duty. Would you puts fiveannas duty all round? If thal 
18 so, whe~e is the cOnsumer's' case considered? A. prohibitive du~, 80 f~ 
as thE' UDlted Kingdom is concerned, will make it impossible for the ITnited 
lUJ:gdapt to .. import any articles and for the cons~er here to get any 
ortlttle,. Have.a·¥fferential dub. fw;rapan ~nd ~ United Kingdom, just 
t~ equ .... ,comp,?t,ing oopdition.s, iIi, this .eounm.r. ..And tlaat is exactly the 
~dneulty.. ;I l'egret~at ~e'rariff Board h,ave n~t' straightforwardly faced 

B 
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this dilliculty. I have a complaint. against this 'l'ariff Board notwithstand-
ing my admiration of its Chairman, ~r. John ~athai. In this particul8J' 
Report, they have gone about it Bnd have not tackled the straightforward 
issue. They show that the values from Japan and the United Kingdom 
are t>nt,il'cly different. The logic of that should be that the amOUllt of' 
duty whi('h is required for the Japanese article is not necessary for the 
United Kingdom article. But that would land them in the abhorred thing 
called Imperial Preference of which they seem to have been as much afraid 
as the !<'£:derated Chamber of Commerce, and, therefore, they go about in 
a I'oundabout manner putting what they call for the first time in the 
history of tariffs a unifonn substantive duty. I do not suggest that tbia. 
substantivE.'. duty WBF: never there before, but I say that they do away with 
the principle of ad valorem duty and now put a substantive duty. Now, 
let us look at the thing from the position of the supstantive duty. Is 
there not a discriminating duty here? The Federated Chamber ~f Com-
meret). th", Mllrwari Chamber of Commerce, the ~aharashtra Chamber-
of Commerce the Indian Chambers of Commerce--all think that, if only 
the Tariff BOhrd's proposal had been accepted, there would have been no 
reallon for comp1aint at nIl. But what does the Tariff Board's proposal 
amount to 7 12 there not solid Imperial Preference there? 'fake, again. 
the illustration that I have given, five annas for the Japanese article, eight 
BnnllS f(!r the United Kingdom article. You put a substantive duty of It 
annas. Will my Honourable friend, Dr. Ziauddiri, help me in arrivjng at 
the 'perc(,ntage which Ii annas bears to five annas and which it bears to-
eight annas? Is it not obvious that, taking the percentage, the Japanese 
goode; are taxed heavier than the United Kingdom goods, that it is some-
think like 25 per cent. so far as Japan is concerned, and probably 15 per 
cent. 80 far as the United Kingdom is concerned? Is there not Imperial 
Prderence there und is that not exactly what the Tariff Board has done l' 
'l'hcn, why speak of Imperial Preference? Then, why not straightforwardly 
admit that. not because we want to give certain advantages to the United 
Kingdom, but because ~ the basic fact that the values of the goods. 
betwe~n these two countries are such that as against one we require' a 
greater amount of protection than as against another, a greater alDOunt 
of tariff than on another, we have come to the conclusion that difterential 
tariff" are justified? 

I should like to refer now only to one or two minor points--T am 
12 NOOK. afraid I have taken more time than is justifiable. Let me refer-

only to two minor things. I promiged my friend, the Commerce 
Memher, on 8 previous occasion, that I will place facts and figures to shoW' 
that, so far as the hosiery industry is concerned, the protection given under 
t·his BiB is utterly inadequate. In fact, in some respects, the duty by the 
pound has made it much worse than the duty by the dozen which was 
Pl'opospd in the ori~nal Report and in the last Bill. But I do not wisb 
t'l go into all the detailed figures at the present moment-I shall ha~e an 
opportunity of placing the case in the Select Committee before my 
Honourable friend, and I hope he will. as he said, have the same open 
nlind to the question. 

Take the much more difficult question of yarn. This question of yom-
is renlly Il difficult question-yarn of higher counts-and it is here that 
my Honourable friend has gone behind the Agreement which the millowner8 
have arrived at with the LanCSlhire Delegation, and reduced the duty, no\ 
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increased the duty, to the benefit of the United Kingdom. What is the 
positiuLl about higher counts of yarn" My Honourable friend, Sir Jirank 
Novce, when he presided over the first Textile Tariff Board, in a report. 
which is full of valuable suggestions, exhorted the industry to turn their 
6.ttention towards spinning finer counts of yam and towards. producing 
cloth made of finer counts of yam. Rome of his 'COlleagues were prepared 
to go further and they even suggested that a bounty should be given for 
that purpose. My Honourable friend was against that: but it is undeniable 
that bv exhortations and admonitions mv Honourable friend and his 
colleagues wanted the industry to advance the development of finer counts. 
of yam. Since then that advancement has been going on. It is suggested 
that there is a difficulty in giving protection to yams because of handlooms; 
it is perfectly true that handlooms require finer counts of yarn; but hand-
looms get it partially at least from the mills in this country, and my com-
plaint with this Textile Board is a compl6.int which I made on a previous 
occasion, that in its peregrinations, beyond sitting in the pleasant heights 
of Ootncamunn for the purpose of writing its Report, i.t has not really 
understood or cared to investig6.te the conditions prevailing in South Indian 
mills. They have not tried to find out that there are purely spinning 
mill~ alone and spinning mills, some of them the largest in the worldr 
e}..;~ting in South India. They have not tried to understand that, so far 
as the duty that they have proposed for yarn is concerned, there is a 
difieren(:e between the (',()Sts in a spinning mill, and the costs in a Rpinning 
and weaving mill. They have taken into consideration the coat of yam 
OJlI~ ;n a weaving mill and that. lands them in an absurd position. The 
COtlt of yarn in a weaving mill is different from the cost of yam in a purely 
spinning mill. What happens is that the yam that is spun in a 8p~ning 
and weaving mill goes straight into the machinery for the purpOse of 
mllkin~ cloth: but there are several kinds of charges that are involved. in 110 
purely spinning mill before the yam is ready for sale to the handloom. 
weaver. which do not exist in the case of a spinning and weaving milL 
Ther~ anl charges, for instance, with relation to reeling, with relation to 
bundlin~, with relation to ba.ling. which do not arise in the case of a. weaving 
and spinning mill where you take the yam straight from tb,e spinning 
ma.chino and put it into t,he machinery for the purpose of weaving. These 
things increase the cost of production, so far as purely spinning mills are 
concerned, It seems to me, therefore, that it is necessarT to. revise the 
whole baRis on which this thing has been worked out by the Tariff Board .. 
so that :\'am merchants may have fair treatment. I am awa.t:e that the 
hnndloom industry is very important: I want that the industry should have 
every assistance possible; but the yam produced in this co'untry will be 
of the greatest assistance to them. At present they are consuming it in 
f:ver-increasing quantities and we want that yarn to be- produced in more 
lIberal quantities, so that this handloom industry may have something 
on the spot and may not have to rely on foreign yam for its purposes. 
. A grMt deal has been said about agricultural interests and about the-
necessity for promot'ng th08e interests and about their having the fird 
place in the con~deration Of the Government. I wholeheartedly subscribe-
to that proposition, and though I do not have the honour of being. 
membE"r of the rural party, because I want to lie a monogamist in my 
political adhesives as in other respects, I still venture to hoPE' that m:f 
Hon.urable friend, Raja Bahadur Xrishnamachariar, will believe me when 
r aey that r. have at least as much interest in the agricultural people as 
any of the members of his Party. This raw eotton procluetion is very 

B" 



LBGISLATiVE ASSEMBLY. [15TH MARCH 1984. 

[Diwan Bahadur A. Ramaswami Mudaliar.] 
important, and raw ootton is oonsumed, more than fifty per oent of it, 
in the Indian mills. There have been various aspersions cast on the mill 
industry in this country. and it has been questioned whether it is a 
national inaustry or not;b~t when we consider the faot that it is an 
industry which oonsumes-half of Our own agricultural produce, we have a 
better realisation of the basis of that industry and of the part that it plaYIJ 
in the economic struct!Jl"e of Indian society. 

I do not want to refer to the somewhat minute criticisms that have 
been made about this industry and about the . managing agency system. 
I would only like to say one thing, that, on this question of managing 
agency system, there has been a great deal of misunderstanding, and people 
seem to think that this managing agency system is an unmitigated vice, 
and the sooner it is abolished, the better. There is one aspect of the 
matter· which I would like the Honourable Members of this House to 
understand. The banking syst-em in this country, hilS forced the coming 
into existence of the manliging agency system. The banking syst-em i& 
conducted in such a manner that no mill, whatsoever its capital may. be, 
whatsoever its assets may be, can get for temporary pUrposes of accom-
modation, which every concern requires in.. the country, nny advance from 
any bank at all, unless there is the collatera.l security of the managing 
agent. It is that that has brought into existence the managing agency system 
in this country. It is absolutely absent in any concern in Great Britain. 
What is the use, therefore, of criticising our industry when it is handicapped 
in a dozen ways like this? In England, they do not require the managing 
agen\V system, because the bank does not insist on a collateral security, Ii; 

personal security, to back up the securit.y of the industry concerned. and 
that is why the managing agency system has still continued to .exist in spite 
of all the opprobrium that has been cast on it and all the criticisms that 
have been levelled against it. 
. There is one aspect of it which I think I have to press on the attention 
of the. Honourable the Commerce Member, an aspect which was refelTed 
to bv my Honourable friend. Dr. DeSouza. in his speech late last evening. 
The' Tariff Board suggested· that legislation is desirable in order to define 
the extent and nature of the control and supervision to Be exercised by the 
Directors and shareholders of the Comp.any over the Itlanaging agents. A 
Cornmitt-ee should be appointed to report on the m.e.nner in which the 
Company Law should be amended. Sir, I trust . that my Honou'!'able 
friend ·will see to it that that recommendation is acted upOn at a very early 
date and that the criticisms about the managing agency system will not 
oontin\\e to exist, 

As I have said, I believe that this .i!I 8. national industry, national owing 
to the eXtent to which it serves the country, national owing to the extent 
to which agricultural produce is utilised· in this country. I want to see 
the ti~ when the variou~ conflicting interests"will coalesce together. For 
my part, I 'wish to see the ~cult1.lre and commerce· Rnd. manumetut"e ·of 
this countT"V', not as at1versal'1es,· but 88 ~mates Rnd partners and rivals 
only in the ardour of their patrio~ism and, in the activity o~ thei'!' p'!lblio 
Spirit. Sir. I thl\~k ·yoo: '(Hear, he~.' I ,', 

," Sardar Sant..SlDgb.; '~ir, ·.th~ are' some traditions a~ .t;h~ ~ar whic4,-w~ 
jealously guarded' by its:JP.~~F,S' One of"u~h, tradi~ons IS t~at.,w~ 
:you ~ve got a weak case, begm to abuse your a<lv8rBBry. My mena, ~he 
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Diwan Bahadur, just now g<?t on his legs and, in order to prove his 
loyalty to his patrons which he seems to carry on his forehead, showered 
abuses upon aU those who belong to different .. schools of politics. He called. 
a certain section of the political 'opinion in the country as dishonest, he 
characterised it as treacherous, because that section tried to meddle in 
the affairs of the country as discussed in ihiS HouSe. As a matter of 
fact, that section of the political opinion, which my friend reviled came 
to deserve his .wrath, because-it chose to boycott the Legislatures. The 
section referred to is quite able .to defend .. ~tself. T~re was one point in 
his speech which sounded self-contradictory, and that was when he 
characterised that !lection as very small in number, still smaller in influ-
ence, and in intellect. After having thus characterised that section, he 
advocated that Britishers should never give up their demands for protection 
and safeguards against commercial discrimination so long as thIs section 
remained in the country. May I ask my friend,Sir.QIlO simpie:question '! 
If such a claim is really a fact, as he thinks it is a fact, why should the 
Britishers want safeguards at all? If the majority in tltis-.-country· con-
sists of that class of people to which my friend has tlie honour to belong, 
can't the Britishers place the~trust in that~j~rity" If he thinks that 
the next elections will return oruy 'those people who are endowed with the 
mentality which regards Government as Ma-Bap, the mentality with which 
Diwan Bahadur Mudaliar is amply endowed, why bother about safeguards '! 
If my friend holds the opinion that his school of thought is teally 'in the 
majority, there is no logic -in his plea for justifying the demand of Britishers. 
for safeguards against a· small mi~pic minority.. The fact is, and, in 
his heart of hearts, my friend realises that in· the next elections if the 
Swarajist Party decides to capture the Legislatures, people of the mentality 
of my friend, the Diwan Bliliadur, will have absolutely no ch6nce to be 
returned. Having that feeli~g in mind, he wants to get as much advantage 
from tWR Assembly as he possibly can during its·,liietime. 

Now, Sir, I should have liked my friend, the Diwan Bahadur, ;to throw 
some light as to why this preference has been extended to Great Britain 
against all the countries of the world. . That ~~a. tJte JlU!.iJI point at issue 
between those who differed frOm Mr, Modyand Mr. M~y himself. No 
reasons have been advanced as to why preferential treatment should be 
given to the United ~ngdom against France, against Italy. ag~stGermany 
and against other countries. The reason given by my. friend, so far BIi. I 
could follow him,. WIi.B that it was for a political reason that the Agreeme~ 
between Lancashire and Mr. Mody was arrived at, it is a political ·agree-
ment, and not a commercial agreement " . . . 

An Honourable Kember: Who Baid that? . . ~ . 

lit. O. S. BaDga Iyer (Rohilkund and Kum~n'D.ivisiQ~s:'Non-Muhain
, madan Rural): May I interrupt my Honourable· friend, Sir? What is the 

harm in entering into a political agreement? After all, we can get political 
concessions by political agreements. . 

. Bard!" Sant SlDgh: My friend, Mr. Ranga,Iyer, .asks what is the harm 
tn entenng. into a political agreement? I don't think there is any harm 
~ .il, prOVIded . the agreem,ent is entered into . under the same garb and 
10 Its t~e colours, and not under a false colour of a commercial agreement. 
l d?n't:think my friend, Mr. Mody, will ~ank the Di~&.n Bahadur for-
callin,g this. ,Agreement _apoli~cal agreement ... , 
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Diwan Bahadar A.. B.amaawami Kud&1iar: Does my friend mean to 
imply after listening to me for an hour that he thinks thliot I said it waS 
a political agreement? Surely, he is doing less than justice to himself. 

S&rdar Sant Singh: Sir, if I may be permitted to quote the words used 
by my friend in his speech, when referring to this Agreement, he said 
that this Agreement has been made with political motives •.•• 

Diwan Bahadar A.. Bamaswami Kud&Ua.r: No, no, I never said anything 
<if the sort. 

Mr. B. P. Mod,.: It is an economic agreement from which political 
gains may flow. 

S&rdar Sant Singh: My friend has cleared the position now. 

Mr. B. P. Mod,.: It is an economic agreement first and foremost. 

Diwan Bahadar A.. Bamaswami Kudaliar: It is an agreement to which 
I am not a party. 

Sa.rda.r Sant Singh: Well, Sir, the position has been cleared that it is 
€xpectedthat political gains may flow from this Agreement. Then, the 
position is reduced to this, that there IioTe certain political motives behind 
the minds of those who got this Agreement entered into. If that is the 
·reason, then, Sir, it is but right and proper that we should examine this 
Agreement with greater scrutiny and with greater care. Private individuals 
however highly placed they may be, however eminent they may be, what-
ever position of influence they may occupy in this country, hliove no right 
to enter into a political agreement or into any agreement from which you 
expect that political gains should flow,-to use the phrase of my friend. 
It is left ..... 

Mr. O. S. Kanga I,.er: Is it not an advantage for two industrial groups 
first to come to lion agreement before it is ratified by the Government? 

S&rdar Sant Singh: There, again, I respectfully differ from my friend, 
Mr. Ranga Iyer. According to my humble view, private individuals should 
not enter into an agreement behind which there are political motives, an 
agreement which may later on be rliotified by the Government which is 
shortly to be replaced by a popular Government. 

However, the position, as I was submitting to you, is this. The advo-
-cacy by Mr. Mudaliar on behalf of Mr; Mody has, I think, done the latter's 
cause more harm th6.n was done by any other opponent of .his who opposed 
this motion on this side of the House .. The reason is very obvious. We 
are willing to examine a commercial agreement on its merits, but we are 
certainly not willing to examine an agreement behind which there is the 
least suspicion of a political motive which may le6."<1 to some other com-
plication in the constitutional position of the whole country. As the Honour-
able Sir Joseph Bhorein his speech said, the foremost consideration in 
all these commercial agreements is the interest of the country. This 
phrase "interest of the country" may have different me6'Ilings for different 
people. Some may be inclined to mue a sacrifice for the purpose,of gain-
ing a few concessions from Epglandin the sphere of political. advance. 
Some may be inclined to stand on their own legs and demand political 
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rights by advocating the justness of their cause. England has been enjoy-
ing a privileged positio"n in India for a very long time, and we know that 
.during the ds/ys when countervailing excise duties were levied on the 
cotton textile industry in India, England did not confer any political ad-
vantage on this country. So, we are not sure that by paying this price to 
England we shall be getting any political r..uvantage out of her. The 
position is this. The commercial needs of the country have been carefully 
examined by a competent expert body like the Tariff Board. The Tariff 
Board should be our guide in this respect. We depend upon the conclusions 
.arrived at by this expert body, and we say th&.t when an expert body like 
the Tariff Board does not recommend any preferential treatment to Lan-
oeashire. there is no reason why Government should go behind the Tariff 
Board's recommendations and give this preference in the field of protective 
duties. In the matter of the textile industry. we &re willing to grant pro-
tection against Japan, and against any other country which happens to 
dump cheap goods in India at the expense of the local industry. But we 
Jiore not willing to sacrifice the interests of the country for any other country. 
whether it be the United Kingdom or 6ICJ.y other. The agriculturist grower 
of cotton has a right to expect that he will gain some advantage when 
there is a commercial agreement. In the csse of the United Kingdom, we 
do not find that any quota has been agreed to by which the United Kingdom 
is compelled to buy our cotton in return for selling their goods in India. 

1Ir. B.. S. Sarma (Nominated Non-official): They are buying. What are 
,you talking? 

Sardar Sut SiDgb.: I do not agree that we can depend upon a mere 
promise that they will buy a certain amount of cotton from India. There-
'lore, so far as this portion of the Bill is concerned, I am opposed to it. 

1Ir. lit. lit. Anklesarla: Sir. I am sorry my Hogourable friend. Diwan 
.Bahadur Ramaswami Mudaliar. is not in his place. I put him. a specific 
question to let ·the House know what specific steps the British Govern-
ment, in fulfilment of the promise they made at Ottawa, had taken to 
encourage the use of Indian cotton by Lancashire mills. My Honourable 
friend said that he would give a reply, and he was interrupted by Mr. 
Mody who said that he (Mr. Mody) would give a reply. I am sorry both 
the gentlemen are not in their places. From my place in this House, I 
say that the British Government have up till now taken absolutely no 
'Specific steps to encourage the use of Indian cotton by Lancashire mills. 
There has been talk, and talk and talk interminable, but nothing practi
-cal done. (Hear, hear.) Sir, the other day, Major Proctor, one of 
-the Lancashire M. P. 's asked a question in the House of Commons 
whether the British Government were going to take any practical steps 
·to encourage Indian cotton and he suggested certain practical steps. Mr. 
Runciman replied that the Government· did not intend to take any such 
-steps. These are allegations, Mr. President, whieh ought to b~ answered by 
Honourable Members who say that the British Government have so far 
taken specific steps in the direction of encoura.ging the use of Indian 
c~tton. Mr. Mody has come back. and I am prepared to give way to 
him if he will kindly explain what specific steps the British Government 
have taken till now to encourage the use of Indian cotton in Lancashire 
~n8. 

Kr. E. P. Kody: My agreement has nothing to do with the British 
Govern~ent. My Agreement was with a body of industrialists in 
Lancashll'e who, du:ing the last few months, have done their very best to 
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implement their undertaking about the use of m~re Indian cotton, and 
this is borne out by figures which oughti to be known to my Honourable 
friend. 

Ill. Gaya Prasad. S1DgIl: Then why should it be ratified by our 
Government 'I 

Ill. B. P. Kod)': Ask Sir Joseph Bhore. 

Ill. If. If. ADklesari&: My Honourable friend has not given the inform-
ation which he promised. He said he had nothing to do with the British 
Government. I quite agree. But he ought not to have undertaken to 
mention the specific steps taken by the British Government. 

Ill. ll.. S. Sarma: Where do the British Government come in? 

Kr. Gaya Prasad Singh: Then why should the Indian Government come 
in? 

Ill. ll.. S. Sarma: They are not coming. 

Ill. Gaya Prasad. Singh: Then ask Sir Joseph Bhore to withdraw the 
Bill . 

. Ill. If. If. ADkleaaria: At the outset, I must congratulate theHonour-
able the Commerce Member on his name being assoe1.ated with a measure 
which would advance India 1\ step further in acquiring an international 
status. .. 

Ill. Gaya Prasad. Singh: You mean the Indo-Japanese Agreement? 

Ill. If. If. ADkleaaria: Yes. I must also congratulate my Honourable 
friend, Mr. Mody, on the part which he took in bringing about better trade 
relations between Lancashire and this country. 

Ill. ll.. S. Sarma: You admit that! 
Ill. If. If. Anklesarla: I know that Mr. :Mody himself has stated that 

he has given nothing more to the Lancashire people than merely his right 
to come to this House and ask for an increase of tariff when the tariff 
question would be next discussed. I quite agree with him. My Honour-
able friend .has shown an ability, an astuteness and a capacity for 
business bargaining which ought toO reflect great credit on him and I am 
sure they do reflect great credit on him. But when I contrast ths:t astute-
ness with the simple~hearted generosity of my Honourable friend, the· 
Commerce Member, I realise the distinction between a bargainer and It 
bargainee. 

My Honourable friend, Mr. Mody, talked of economic nationalism. 
The foundations of economic nationalism were laid by that famous Com-
mission in India in 1921. I refer to the Fiscal Commission, which may 
appropriately be called the Bombay Millowners' Commission. Anybody 
who has looked at the personnel of that Commission will find that there 
is a good deal of truth in what I have just stated. Sir, that CoJDIDis.. 
sion inspired by the prevailing political prejudices and_ influent:ed by crude 
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mercantile theories of the old day~ of Cromwell and. Colbert produced 8 
report about which I say the less sald the better. I will. only say that that 
report has been the guiding principle of the fiscal policy of the pres~~t 
Indian Government, much. to the detriment. of the vital interests of this 
country as I hope to show on a future occaSlOn on the floor of the House. 
I hop~ to show the absolutely superficial. a~d ?De sided charactez: of the 
arguments contained in the Fisca.l Comrmsslon s report an~ I will con-
fine myself to citing a quotation from a writer on economlCS I refer to 
Mr. Dey's book, and the quotation I read is from page 28: 

"It is necessary to inquire whethe~, .in this presentation of ~e case for in~nstriaI 
protection by the Indian Fiscal ComnusslOn, we are Dot once agam confronted with the 

. old, crude, and dangerous economic fallacies that can be traced 8S far -back .as the 
era of mercantilism (A.. D. 1500(1750) aDd ~t ~ve been t.~ out ~ ~d 
again for over a century now by p&e1ldo·economlc thinke~ natIOnalist cum milita.riat 
politicia.ns and journalists and last, though not least, by the n\Ullerous agents and 
supporters of industrial plutocrats who in many countries wield almost unlimited 
power to buy opinions as well as votes. Careful students of tariff literature must 
have observed, in the case of practically every country where p1'Oteetionism has been 
adopted as a definite state policy, how intense emotions and sentiments of a nationalistic 
type are generated by wars and rumoura of wars, how these outbursts of mass ~otions 
and aentiments are exploited by the organised forces of powerful vested mteresta 
for the popularisation of state economic policies that &De calculated first and fore-
most to incre&118 their own gains at the expense of the nation at large and how, Jut 
of all, theBe very policiea receive the blessings of plausible but ill-founded economic 
. theories ... 

Sir, Mr. Dey talks of "industrial plutocrats who in many countries 
will always have unlimited power to buy opinions as well as votes". Look 
at my Honourable friend, Mr. Mody, the delightful debating representative 
of the "exploiters" sitting side by side with my Honourable friend, Mr. 
Lahiri Chaudhury, the defender of "the exploited", in whose amble 
bosom the poor agriculturist seeks for safety which he does not find. 
Then look at the capitalist Cowasji, the owner of the Jehangir Mills as 
alleged by my friend, Mr. Ghuznavi, acting as the chief lieutenant of 
Sir Abdur Rahim, the champion of the 300 starving millions of India, and, 
lastly, look at my Honourable friend, Mr. Das, who always prates about 
labour and the poor man, but always sides with and votes for the rich 
man ...... . 

1Ir. Kubammad AIh&r Ali (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Do you want a loojpng glass to look at yourself? 

1Ir .. H. If. Anklesaria: Yo"; make an allegation and I will reply to you. 
~ere is no need for a looking glass here. Sir, even this Fiscal Commis-
slOn. report shows .that. in judging any tarifi propoSQls wit.a regard to 
'Indla, two paramount considerations must be kept in sight. Firstly, it 
must al~ays be remembered that agriculture is and must remain the 
foundatlOn and basiA .,1 the economic life and structure of India, not only 
because the agricultural industry is the industry purs1led by a majority of 
.the people of ~ndia. but because. without the prosperity of agriculture, the 
md,ustry. that IS sought to be bolstered up by a protectionist policy will 
bayd' no. ch~a'p ra~ product to develop itself with. Secondly, India 
bemg an a~c?ltunst country any fisoal Prop9Sal which is put forward must 
show ~hat It IS going to increase the purcha.sing power of the agri-
culturists and the producer. Unless and until the ve.s.t majority of India's 
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population have the necessaries of life obtained as cheaply as possible and 
unless they are in a position to dispose of their raw product in increasingly 
extended markets, there can possibly be no hope for the industrial deve-
lopment of this country. The protection which the mill industry demands 

_may also be demanded by the cotton cultivators' industry. You know 
that India was a land which produced the best long staple finer count 
cottons, which produced the most beautiful muslins and all other higher 
counts of cloth. What is the position of that cotton cultivators' industry 
today? We have got to import our long staple cotton from Egypt and 
other foreign countries. Why is that so? Because the cotton cultivator's 
interests have been neglected both by the people I\S well as by the Gov-

. ernment of India, and, in support of that statement, I will recite a short 
'paragraph from a bulletin of Indian IndustrieR and Labour by Mr. 
Coubrough. Talking of a greater offender than the Bombay millowner 
in this connection, Mr. Coubrough, whose words I shall adopt in our reply 
to the Bombay millowner, says as follows: 

"If, instead of instigating what amounts to a commercial war on all countriu 
mpplying piece-goods to India, the Bombay millowner were to direct. hiB energiu 
t.owards improving the quality of raw cotton produced in India and bringing it back 
nearer to the level at which it once stood in bye-gone days, he will be acting as a 
true eervant and helper of the Indian people. T.hIe Indian cultivator has not pro-
gressed with the times. He has allowed unscientific methods of cultivation, which 
seem to bring greater immediate returns, to dominate his position. He haa lost the 
art of producing the finer qualities of cotton which enabled India to produce fine 
yarns and muslins which were the wonder of the world. If he were to .tart a pro-
paganda for a more intensive cultivation of cotton"-(inatead of coming every year 
here in this Houee with a beggar's bowl) (Hear, hear) "and particularly for the 
production of longer staple cotton, his influence will be felt not only at the present. 
day but for generations to come." 

Sir, the Indian cultivatOr of cotton is the man who should excite our 
-solicitude and our anxiety, for on him depends the prosperity of this 
<lOuntry and I would ask, what have the Government done? And I also 
say, Sir, that· any tariff measure which does not sho\\t to me how the 
cotton cultivator is going to benefit by that measure shall not receive my 
support. 

Sir Oowasji lehangir (Bombay City: Non-Muhammadan Urban): What 
are you doing-opposing, or supporting? 

lIr. B. B. ADldeaarla: Wait and see. 

Sir eow .. jl .Tehangir: It is rather important that after a quarter of an 
hour we should know whether you are supporting or opposing the motion. 

lIr. B. B. ADkleaaria: My Honourable friend ought to have been here 
to answer me. 

Sir Oowaajl .TehaIlglr: Are you opposing, or supporting the motion 1-
let us know. 

lIr. B. B. ADlduarla: Sir, the present tariff proposals purport to be 
based on two Agreements (MT. S. O. MitTB:· "Make a third agreement"), 
and I rropose to deal with' them as shortly as possible. Firstly, as regards 
the MDdy-Lees Agreement, I say that it .does nothing for the Indian culti-
vator of cotton. (Hesr, hear.) In fact the very first paragraph shows 
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-that the interests of the cotton cultivator of India have got to be sacrificed 
to the greed of the Bombay millowner, whom ~y Honourable friend, ~. 
Mody, represents. Sir, the whole Agreem~nt IS based, as the ~wo hIgh 
,contracting parties stipulate, on the assumption that the duty on. unported 
raw cotton, which was imposed in 1982, and w~ch helps the ~ndian cotton 
.cultivator at least in my Province, shall not be mcreased. It IS well-known 
that it is a very very small duty-two pice per pound-and att~mp:s are 
being made to bring to the notice of. the Go.vernment the JustIce of 

·the Guzerat cultivators' demand for an mcrease 10 that duty. I say, the 
very first paragraph of the Mody-Lees Agreement absolutely rules out that 
hope of the Indian cultivator of cotton. . . . . . 

Mr. Sitakulta Kahapava (Orissa Division: Non-Muhammadan): Shame, 
.shame. 

Mr. If. If. Anklesaria: .... and, as regards their promise of encour-
llging the use of Indian cotton by the Lancashire mills, I haye already 
-stated that no practical steps have been t,aken by the British Govern-
ment .... 

Mr. B. P. 1Iody: Wby shoQld the British Government take such 
.action? 

1Ir. If ••• ADJdel&l'l.a: .•... though I am in a position to USi>rl that 
individual shippers of Lancashire are genuinely anxious to give increased 
trial to Indian cotton. So far, Mr. President, nothing practical has been 
-done, and, as I have said, the British Government refuse the help which 
they promised to render at Ottawa, Sir, as regards the Indo-Japanese 
.Agreement, my Honourable friend, the Commerce Member, said that the 
"institution of the quota system would safeguard the interests of the Indian 
consumer. I am afraid I cannot look at the matter in that way. If A 
goes to B and says: "Mr. B, here's a rupee, I want a meal", and B 
:says: "You want a meal, but how much do you want? You might eat 
ten maunds". A says: "Well, I want a meal, just as much as a man 
(lan eat". B says: "No, don't be indefinite. You might require ten 
-maunds". A clinches the matter and says: "Give me then only ten 
pounds and I shall be satisfied", and both are delighted at the bargain. 
Both congratulate themselves-but who congratulates to better purpose it 
is for the House to judge. Sir, the Japanese quota figures are so fixed 
-that it appears from the statistics that the Japanese have got not only 
everything they wanted, but they have got a smnll margin over whnt they 
-wanted. 

Then, 6.'gain, the provision about the most-favoured-nation treatment is 
:&lso a thing which was very worth bargaining for with the Japanese. 

, .Perhaps the Honourable -Member's difficulties were such as ,,·e, who do 
not pretend to be behind the scenes as my tronour&.ble friend, Mr. Mody, 
did, are not in a position to realise. But that should not prevent me from 
telling the House what I think of the Agreement. Sir, my Honourable 
friend, the Commerce Member, stated that 75 per cent duty on Japanese 
-goods had not increased the price to the consumer, but he did not tell the 
H9use if 75 per cent duty had prevented the lowering of that nrice further 
than it was when the duty wIi.9 .. imposed. Sir, the internal- competition 
may work as a guarantee to the consumer, b~t it will work as such only 
-if _tha~ competition is left unfettered by protection. -My Honourable friend, 
-the Oommerce Member, in support of his tariff proposals, referred to the 
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arguments of the Tariff Board. It was very discreet of him to have re-
frr.ined from specifying the particular arguments which are embodied in 
the Tariff Board's Report. because. without casting any reflection on the 
personnel of the Tariff Board. I say that a bolder attempt at a special 
pleading in the interests of the Bombay millowners is hard to find &IIly-
where outside this R~ort. So far as I am able to follow that Report, the 
most important paragraph in the whole of that Report is paragraph 119 
in which the signatories give their rer.son for justifying their proposal of 
protection to the mill industry. Now, Sir. it is a very long paragraph and 
it is a very involved paragraph and I do not think the House will be wiser 
by my reading it. But the substance of that paragraph is th&.t freedom 
from foreign competition is necess&ryto enable efficient mills to . com-
pete with and weed out inefficient mills. This is a proposition which sums 
up their recommendation in the 'present connection. Now. they admit· 
that .he object to be attained is competition for weeding out inefficient 
mills. but they say the weeding out shall not be done by foreign competition. 
Ahmedr.-bad may kill off the Bombay inefficient industry, but Japan shall 
not be allowed to kill off the Bombay inefficient industry. Now. Sir, as 
regards this distinction between foreign and internal competition. I say 
that that distinction is a distinction whiehneithel.- commonsense nor· com-
mon experience will justify. If Ahmedabad can be allowed legitimately 
t.() compete with Bombay, what difference, I6.11k, does it make if l'ou draw 
an imaginery line as the frontier between two areas of Ahmedabad and' 
Bombay? I say. it makes absolutely no difference. And as reg.rds com-
mon experience, I will give you one instance from the economic history 
of Engl&.nd. Before 1870, the sugar industry of England was e.llowed to 
develop without being affected by any external competition and the result 
was that sugar factories sprang up both efficient as well as inefficient. But 
after 1870. France, feeling jealous. began to dum'll her bounty fed .... 

JIr. Preslden\ (The Honourable Sir Shanmukhr.m Chetty): Order. order;. 
Members must have a sense of proportion now at this late stage in debate. 

JIr .•.•• Anklesaria-: Mr. President, Honourable Members have been 
allowed more than 45 minutes and I do not see any reason why I should' 
not be b'llOwed the same latitude. • 

JIr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member should not claim to speak for 45 minutes simply because some 
other Honourable Members have spoken for 45 minutes. 

JIr ••••. Anklesarla: I do claim. Sir. I propose to speak for two· 
hours, and if you can prevent me I am prepared to tb'ke your ruling. 
(Voices: "One must be relevant also. ") 

JIr. O. S. Banga I11l: May I just tell my friend. ]4r. Anklesaria, th~t 
there are several other Honourable Members who want to speak. Though 
he is perfectly entitled to spe6:k for two hours, I hope he will not carry 
out his threat. . 

JIr. N ••• Anklesaria: This is what Mrs. Fawcett says ~bout the English 
.sugar industry: 

"The number of sugar refineriea in England after the French oompetition dwindled 
from 60 in 1864 to 30 in 1882 and to 15 in 1900, but tbe ool1l1UllptiOD of IUgar hacl 
been 110 enraordinarilyBtimulat.ed in England by iie cheapu.. that tile 15 refluariu 
in 1903 out of 60 that remained were doing fw: mon buau... tIum t.be CiO in· UI64 ... 

• 
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That illustrates, Sir, the efficacy of foreign competition to weed out 
inefficient industrial concerns. I say, Sir if anything is ws.nted 

1 P.II. to rehabilits.te and re-establish the mill industry in the Bombay 
City, it is competition, for competition alone can weed. out the inefficient 
mills. Sir, the Tariff Board have postulated the eXl8tence of at least 
some mills in Bombay itself ...whioh can function without any help from 
the protective duty. That shows there is nothing inherently impossible for 
the Bombay City mill industry to stand against foreign competition without 
protective duties. So faT as I can s.ee, the Tariff Board Report: gives no 
sub8tantial reason why the Bombay mdustry-when I am referrmg to the 
inefficient mill industry in Bombay, I am always referring to the Bombay 
'City mill industry, because, so far as ~he ?p .country mills ~re concerued, 
I do not think the demand for proteetIOn IS In any wr.'Yor m any degree 
'So very intensive as it is from the Bombay City mills-as I said the Tariff 
Board gives me no substantial :reason for recommending protection to the 
mill industry of India. But my Honourable friend, Mr. Mody, on the 
last occasion that he cs.me for halp from this House, gave some reasons, 
I am sorry, however, to tell him that those reasons have been turned down 
by the Tariff Board of 1927 and the Tariff Board of 1982 also. My Honour-
.able friend said in 1930 that the mill industry in Bombay ws.s not able to 
prosper, because there was unfair eompetition from Japan on account of 
the Japanes~ industry receiving .help from the Japanese State. That alle-
gr.tion has been completely disproved and even not taken notice of by the 
Tariff Board. Secondly, my Honourable friend said that Japan was com-
peting with Bombay on account of its ignoring the labour convention of 
Washington. That reason also does not hold good today, because the labour 
conditions in Japan are as good or as bf.d as they arem India. 

An BODourable Kember: Question. 

lIr. N. N. Anklesaria: You may question as much as you like, but you 
ought to read Mr. Pearse'8 book on Japanese cotton industry, and you will 
find that the laboUr conditions in Jr.pan are much better than they are in 
Bombay. ..' 

lIr. B. V. Jadhav (Bombay Central Division: Non-Muhammadan' 
"Rural): Certainly. 

lIr. B. N. AnkJe8IIla: My Honourable friend relied for his third support 
on the exchange deprecir,.tion as regards Japan. The Tariff Board of 1932 
has ruled that there should be no protection based on depreciation of 
,currency in Japan, because they find that the effect of a depreciated cur-
rency has already worked itself out. Sir, these are the three arguments 
which my Honourr.ble friend, Mr. Mody, advanced. when he last came to 
this House for relief and he also said that if relief were granted to him, 
he would get a breathing space to organise the industry aud put his house 

\ in order and he also stated that all conceivable things, I 16:V stress on the 
word conceivable, had been done by the Bombay milloMters to effect 
internal reorganisation.-I say, Sir, if all these things have happeii.ed is 
not this House entitled to 6sk Mr. Mody, why do 'Vou come again for help 
fr~m this House at the expense of the tax-payer .. 

"l'he last argument on which the millowner of Bombay based his claim 
f?r p~te~on ,!as his all~gati~n. that the indu~trywhich he was representing 
WQS a natlonr..~ mdustry. I ask, him, why do you call it a national inclustry.? 
In what sense can you call the mill industry of Bombay 8 national industry? 
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Is it national in the sense, say, of national &.Tmy, i~ it national in the sense 
say, of national dress or custom? In what sense is it national? Or is 
it national because 200 millowners like the super-patriots of which you. 
spoke while talking of the OttawS' Agreement, who identify their own. 
interests with the interests of the country. 

JIr. H. P. Kody: We are super-national? 

JIr .•.•• ADldeaaria: My Honourable friend says that the mill industry-
is super-national and I agree. 

Sir Oowasjl lehangil': Whom do you represent? 

JIr .•••• ADldesaria: I represent the agriculturists of Guzerat. 

Sir Oowasji lelwlgir: You grow pappayas. 

JIr ••••. Anklesaria: Cotton. 

JIr. Gaya Prasad Singh: And spin yam in this House. 
JIr .•.•• Anklesaria: How do the Tariff Board make out a case that 

this industry is national? They simply follow the e8sy process of lump-
ing together the handloom industry of India with the mill industry of 
India, . 

JIr. H. P •• ody: Certainly not. 
JIr .•.•. Anklesaria: They do. 
JIr. H. P. Kody: No. 
JIr .•.•• ADldesaria: I ask my Honourable friend to read the Report 

and try to understand it before he interrupts me. It must be noticed, 
Sir, that the mill industry and the handloom industry are both competitive-
industries. If the mill industry develops to anything like the extent which 
its friends hope for it, that development will be fatal to the handloom 
industry. Sir, I think I have said enough about the national ch'\ra'Cter-
of the mill industry of Bombay, and I will conclude by warmly supporting 
my Honourable friend, the Commerce Member's appeal for cultivating 8. 
better feeling for Lancashire. 

The Assembly then adjourned for Lunch till 61 Quarter Past Two of the· 
Clock. 

The Assembly re-assembled after Lunch at a Quarter Past Two of the-
Clock, Mr. President (The Honourable Sir Shanmukham Chetty) in the· 
Chair. 

JIr. Bhuput. Sing (Bihar and Orissa: Landholders): Sir, I want to' 
move my amendment first. I beg to move: 

"That ~ the motion moved, for the 'Words 'ten days' the word. 'three week.' be> 
JIIlbltitnted, .. 
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rfhe amendment I have just moved requires very little explanation. 
The Bill is one of the most important pieces of legislation which is ex-
pected to play an important part in the national industrial life of the 
country. It is proposed to send such a Bill to Select Committee with 
a direction to submit its report within ten days' time. The time given 
in itself is not a small period, provided .... 

1Ir. Goswaml •• B. Purl (Central Provinces: Landholders): I do not 
want to interrupt my Honourable friend, but we want to know this: we 
have got one amendment by Mr. B. Das before us, and Mr. Bhuput 
Sing'S amendment is quite a different thing: what will be the position as 
regards voting on these? 

1Ir. President (The Honourable Sir Shanmukham Chetty): That will be 
made clear at the time of putting it to the vote. 

1Ir. Bhuput BlDg: The time is not small provided the members of the 
Committee are not engaged in Assembly work during the period. But, 
on the contrary, the Assembly is meeting every day in the week, includ-
ing S&:turdays, from 11 till 5, and the only time that the members of the 
Committee can find to work on such a Committee is in the morning and 
in the evening. But how can Government expect the Members to slog 
from morning till night without any respite? This is not the first time 
that Government are being accused of hustling a Select Committee. The 
whole trouble arises out of the wrong chalking out of the Government 
programme of business of a Session, and I do not know whether you, 
Sir, are also taken into confidence in this matter, as in that case I am 
positive you would have taken into consideration the question of con-
veniences and inconveniences of the Members. In future, the Officer, 
whoever is responsible, should be asked to draw up the whole programme 
of a Session in a more rational way. We always find that instead of the 
beginning of a Session, the end of it is always crowded with important-
legislative measures, which are then rushed through for being finished 
before the Government of India move to and from Simla. I wonder 
whether these are deliberate or a mere accident in every Session, and it. 
is rather a very queer coincidence of accidents. "For the last few years, 
special Sessions have been a regular feature of the Indian Legislature, and 
practically we have had three Sessions in a year. I think if the whole 
work is divided in such a way arid the time for holding the Sessions is 
chosen in such a way that the work of the Government is divided between 
all of them,. then this difficulty of shortage of time may, to a great extent, 
be avoided. Let us see how the Sessions are divided and the periods chosen 
for such Sessions by which a Session practically begins . . . . . 

1Ir. PresIdent (The Honourable Sir Shanmukham Ohetty): The Chair 
does not think the Honourable Member should go into the bigger question 
now: he should confine himself to the amendment he has moved. 

JIr. Bhuput BlDg: All right. Sir. At the present moment, the tin· 
gods of the Government of India are afraid of the Delhi heat and they 
must finish everything by the middle of April when they propose to leave 
for S!mla. In achieving that object, the Assembly and. its Committees 
must be pded to finish the Select Committee work on such important 
Bills like the present one within a ~riod of ten days, or, in other words .. 



LBGISLA'l'IvB ABSElIBLY. [15TH MARcH 1984. 

[Mr. Bhuput Sing.] 
within &: few hours, which, with great difficulty, may be made available 
to them for such work. Had the Bill incorporated the recommendations 
of the Tariff Board in toto, the Select Committee might not have to go 
through it so very minutely and carefully.- But important variations have 
been made in the form of Imperial Preference in the matter of textile' 
protection on the basis of the Mody-Lees Pact and the Indo-Japanese 
Agreement. The Pact made by the Bombay Millowners' Association was 
never unanimou~ and a very strong; and influential body of Indian mills 
are against the Pact, and it is the duty of the Select Committee to hear 
the other side of the case by taking oral evidence if they so desire and to 
examine the question thoroughly. Even the Federated Chambers of Com-
merce are against it. 

Coming to the Pact itself, I· think it is a Pact between a lion and a 
jackal or a pact between a beast of prey and its objective kill. The Indian 
textile market was so long being exploited by three carnivorous animals, 
namelY', the Manchester lion, the Tokio tiger and the Bombay jackal.; 
At first the lion and the·,tiger by turn wanted to deprive the jackal of all 
its food and thereby to starve him, but the jackal has now made a pact 
with the lion to drive the tiger out of the market. Manchester has 
supported Bombay :to fight, so ,that, -once his. stronger rival is out, it will 
not take long for him to kill Bombay. .Here I predict. today that Man-
chester will kill Bombay later .on by making a pact with the cotton 
growers of India, by which Manchester would be prepared to purchase 
more Indian cotton and export coarser cloth to India a few years hence. 
(Interruption.) They are going to make a pact witb. the cotton growers 
to exploit the masBesof· India; However, the pact of the exploiters, be 
they white or brown, can never be sanctioned by theexploit.ed. The net 
result of the Bill will, not.be :proteetion to our indus~,· but will be an 
achievement of BOme hidden· objective. The finer textiles that are being 
produced by the up-to-date Indian mills outside the Bombay Island are to be 
crippled first, &0 that Manchester may exploit better the upper middle 
classes and the rich who are the users of finer articles. On the other 
hand, Bombay will be allowed ·to exploit the masses as muoh as they 
like for the time being With their coarser production. Bombay millowners 
will further be saved the trouble of replacipg their oldantiqUlited machin-
anes which are unfit for. producing any other kind of arti¢les except the 
coarser cloth used by the masses. Mr. Mody, as Chairml}n of the B_ombay 
Millowners' Association, took only into consideration, as to how best 
to save the Bombay mills by finding out BOme market for their coarser 
goods and to save the owners of such mills from further investment for 
replacing old machinaries by improve~ new,·ones. He did serve the Asso-
ciation to the best of his ability and is now stepping forward to join the 
premier steel industry of India . • . '8 

JIr. R. S. Sarma: He haa not. joined the steel industry. 

Mr. Bhuput Sfng: He is joining the Tatss. 
Kr. B.. S. Sarma: Yes, he:is joining theTata and SODS.,_. 
Kr. Bhuput Sing: Sir, tli~ (}Ovemmen~ Of india in: the Statement of 

Objects li.nd Reasons to the Bill 'stated that'tliey conldnot' aCcept-'\he'Tid1ifl 
Board's rE'COmmendations without modtfications' due' to'· the Indo-Japanese 



THE INDIAN TARIFF' (TEXTIL1!l PROTBCTIOlt) AIrfE!IlDMBNT BILL. !!hS 

Agreement, and, secondly, the Mody-Lees Pact. The IndO-Japanese 
Agreement has not much affected the Government's position in levying, the 
duty suggested by the 'fariff Board against all others excepting the United 
Kingdom, but why the Government have shown undue concern to the 
Mody-Lees Pact, I do not know. There appears to be no justification for 
giving an unofficial pact a Statutory recognition. In the whole history of 
the principle of protection, the economists of the Pllst and t,he present 'Would 
never imagine such a picture like the present measure when an indigenous 
industry will be protected if the import duty on articles from some parti- . 
cular countries competing 'with indigenous manufacture is reduced, as is 
being suggested in this measure. From a perusal of the Tariff Board's 
Report, it is apparent that, ever since the last protection, the Government 
of India were all along very solicitoOus aoout the interests of such Classes 
of articles as are imported from the United Kingdom. It appears that 
they took special care to prepare statistics of different textile articles 
imported from the United Kingdom which, according to them, do Jiot 
compete with Indian mill made goods. The Board in considering such 
materials placed by the Government stated amOngst other thingg as 
follows: 

"In a matter of this kind we are very much in the region of conjecture but we 
feel that, in respect of this also, the Government of India as well as Mr. Hardy 
under-eBtimated the extent of competition from the United Kingdom." 

Even in spite of all this, the 'fariff Board definitely concluded that the 
tariff wall must be raised against the TInited Kingdom goods as weD for 
protecting effectively the indigenous goods. They have expressed their 
views in as strong a language 8S they could, and I quote only a few lines 
to show how they felt over this question: 

"We have come across several recent cases in the Calcutta market of Britis& goods 
of medium counts selling at prices which are not higher than the raliug J~ 
prices. " 

Further on, they say: 
"Since the specific duties which we have proposed are baaed mainly on the costa of 

manufacturing goods of medium counts and the prices realised by Indian mills for 
these goods, it seems to us ellllential. in order"to safeguard the Indian iDdlUlf;ry, that 
these dut,jes sliould be equally applicable to such goods when imported from the 
United Kingdom." 

In the face of all these conclusions by no less an Authoritative body. 
t,han the Tariff Board, toO come forward with different rates of duties for 
the United Kingdom and other countries is most objectionable, if not 
criminal, on the part of the Governmerit Of India. Here, again, it appears 
that once again the fforiourab~e the Commerce Member belonl6ng to the 
Heaven-born service hasbee'l dictsted to by 'Whitehall and the City of 
Lrndon. This is a vivid example as to why the Secretary of State desired 
to mainta;n the same control over the servicetJ in future. At this stage, 
T do n()t want to go into more detail" as most· of the speakerS have already 
dwelt 00 t,hem. . . . . 

Sir, ~ne ~ore word I should like to say. I must say that, there is a 
great denl ('of competition between indigenouB silk industry 8l1d the imponed 
artificial silk goods, and. it is s:urfiti~iI!-g to find that tb¢ Goverrim¢~f of 
India could. not fin~ theIr ~RV .!o accept' the recotnme~dlltioti of the Tariff 
Board &s re~arrls the jmnarl !Iuties on' th~e arli~les, li.n~ I hope the Select 
~oinmitte~ will t~orougl!ly !"xariiine t~~ 9uesti~lt attd' ~~8ilce the duties 
:eroper1y. '. . . . . " . 
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Sir before I conclude, I would like to express my satisfaction that, 

after .ill, the silk industry has been given protection, though. not to the 
same extent as that recommended by the Tariff Board. It will, J hope, 
revive our once famous industry, and the handloom weaver will more and 
more use Indian silk yam. It will sound like stories from the epics if I 
sa.y that the silks of Murshidabad, even in the days of the ElIo8t India 
Company, used to go to many plUts of the world, but unfo~unately t~ 
industry is not in a flourishing condit,ion today. I hope thIS protectIon 
will bring the industry to prosperity in course of time. With these words, 
1 support the motion. 

1Ir. Preskllll\ (The Honourable Sir Shanmukham Chetty): Further 
axnendment moved: 

"That in the motiou moved, for the worda 'ten days' the worda 'three weeks' be 
aubstituted ... 

1Ir. T. lI. BamakrisIma Beddi (Madras ceded Districts aud Chittoor: 
Non-Muhammadan Rural): Sir, the gravamen of the charge against the 
Bill that is now before the House is with regard to those clauses wb,ich 
give effect to what is called the Mody-Lees Pact. Mr. Mody, with an 
expert knowledge af the textile industry and with his great facility of 
expression, has defended himself very well, and the textile industry could 
not have found a better defender of their cause. Today my friend, Diwan 
Bahadur Muda1iar, in a most brilliant and at the same time a fighting 
8p~ech, lent his support to my friend, Mr. Mody, and so I must congratu-
late him on this accession to his side. 

Sir, yesterday you gave a ruling that by allowing this Bill to go to the 
Select Committee, We would n'Ot be committing to any policy of Imperial 
Preference, but we would Rccept only the principle of protection to the 
industry. With reg~rd to that, I do not think there ",-ill be great opposition 
in this House to grant protection to this industry. Sir, the industry has 
had a pecuJiar hold on the affecti'Ons of the people of this country. Its 
importance is n'Ot merely because of its historical antecedents,-because 
we were told that the mummit's of Egypt were wrapped in the best Dacca 
muslins-but because of the fli.et that the textile industry has occupied 
a place in India next only to agriculture in the national economy of India, 
and. therefore, we have no hesitation in extending protection to this 
industry. But, Sir, there is alsOl anot.her reason why we should extend 
protectioo to this industry. This industry is consuming a large amount 
of cotton that is grown in India. Nearly thirty la.khs of bales out af the 
47 la.khs of bales produced in this country are being consumed by the mills 
in India. and the price of cotton mostly depends upon the amount of con-
sumption Qf 'cotton by these mills. The1'efore, Sir, it is to the interest. 
of the agriculturist to see that the industry thrives, and that cotton i$ 
cQnsumed in this country in larger and larger qua.nt.ities. In saying so, 
however, Sir,' I am very jea.I'Ous of any foreign c'Ott<>n coming into this 
country. It is said that we want long staole cotton, and hence we require 
to import Egyptian, Kenya and Tanganyika CQtton. T have no objection 
to this IQng staple ooIiton coming into this country for some time more. 
but·. then Govemmelit must make every effort to see th~t Indja. produces 
I.on&t st~l>Ie cotton in 8S short a time as po8Iible a.nd make India become 
self-sufficing'. With regard to the imports Qf other cotton which comes 
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in competition with Indian grown cotton, I take objection to. We ·find 
from the Tariff Board Report that large quantities of American cotton are. 
imported into this country. This is what they say: 

"Of the- American cotton imported between September, 11&1, and May, 1932, we 
are informed that 75 per cart had the .. pie length of an inch and below and may 
thus be laid to compete with Indian cotton." . ~ 

Sir, the Government of India should take every posll'ble step to prevent 
the importation of this American cotton which competes· with Indian 
cotton. The' millowners canllot have the pudding and eat it at the same 
time. They cannot have protection and, at t.he same t.ime, buy cotton 
elsewhere. The reason urged is that the millowners get the Americ&.n 
cotton at a cheaper rate, but, however, they must show a patriotic spirit 
an~ purchase as much of Indian cotton as possible. 

Coming to t.he Bill itself, it has two parts, as has been pointed by the 
Honourable the Commerce Member. It gives effect to the Indo-Japanese 
Agreement that has been recently arrived at. - It also gives effect to what 
is known as the Mody-Clare-Lees Pact. With regard to the Indo-Japanese 
A~eement, I give it my whole-hearted support.. I join in the chorus of 
congratulations that have been showered upon the Honourable the Com-
merce Member for arriving at this A~ement. In the beginning, we, 
representing the agricultural interests, had some doubts whether the 
Commerce Member would press the point of view of the ag.iculturlsts very 
prominently as opposed t() the interests of the milJowners and whether he 
would be carried away by the weight of the representation of the millowners 
and not 80 much of the agricuIt.urists who bad no organisation of their own. 
But, Sir,·we find that the Honourable the Commerce Member has all along 
presented the standpoint of the agriculturists very prominently, and we 
are thankful to him for arriving at this Agreement which sometimes reached 
even the breaking point. So far we have absolutely no objection to imple-
menting the terms of this Agreement in the present Bill. Coming to the 
M'Gdy.Clare-Lees Pact, I haye Yery great, objection to giving effect to it. 
Whatever might be the economic effect of the proposals, they commit UB 
to a ta.riff. policy which the Government themselves consistently opposed 
till 1931. In effect. the proposals, if BCcept~d, would commit us, irre-
vbcahly and for the first timE', to the policy of Imperial Preference. 

An Honourable Kember: What about OttaWa? 

.Xr. T. Jr. Bamakrfllma Jtecldf: I am dealing with the Ottawa Agree~ 
ment presently. This question of Imperial Preference came> to very great 
prominence in the year 19.'JO when the Cotton Tariff (Amendment) Bill was 
upder . discussion. At that time, the Government propo~ 20 per cent 
protection on foreign goods and 15 per cent on the British goods. At that 
time, we opposed the Bill on the ground that the question of Imperial . 
Preference was involved. But, at that time, Sir George Rainy' explained 
by stating that there was nOi question of Imperial Jlt.eference, and that we 
were giving preference to English goods, because those goods were of a finer 
~Rriet! Rnd they were not directly competing with Indian goods, and, by' 
ImpOSing" uniform duty of 20 -per cent, it 'would l'inn~cessarily burden toe 
consumer wit~out any nrollOrt.ionate Advantage to him.. The.t W88 the' 
around which was uT~ed in 1980: 'But in tbl:' teet.h of op-position, no doubt. 
the BiUwas pused and It he('.tlme law. Now.: I' come to the Otta~ 
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Agreement. The second time when this question came into prominence 
was at the time of the Ottawa Agreement. Then, also, the Opposition 
took very strong objection 6a.ying tha.t we should not accept a policy of 
Imperial Preference by giving preference to many of the British goods. 
You, Sir, who spoke on behalf of the Ottawa Agreement, stated clearly, 
ciuring the course of discussions, that it was a clear misunderstanding of 
the facts of the situation, that the Ottawa Agreement did not involve any 
question of ImperiaJ Preference, and that the agreements were only recip,-
roeal preferences for which India got benefit for the privileges which were. 
extended to the United Kingdom. Thir; is what you said at that time: . 

"The Government of India from the year 1903 to the year 1930, have alway. 
maintained that India cannot participate in any general scheme of Imperial prefer-
ence j and, in this declaration of policy, the Government c,f India haa the wholec 
hearted support of the Indian public. The last time when this question was ra~d, 
was in the Imperial Conference of 1930, and, e'l"en in that Conference, Sir Geoffrey 
Corbett, who was the spokesman of the Govemment of India, d~lared ia DO UJl .. 
cerl&ill termll that in view of th'l! policy of discriminating pro", tion to which tbe-
Government of India was committed, India could not subscribe to a general polley 
of Imperial Preference, but that the Government of India were prepared to coDllider 
the merits of p&rticnlar cases n8 an~ when th;ey arose .. Now, Sirl the Indian pe1egation 
ai; Ottawa hall been accused of haVlng comDlItted Indl& to a polICY of Imperial Prefer-
ence. But I maintain that we have not departed in the least from the UUlounce-
ment; of the attitude of the Government of India as was made by Sir Geoffrey Corbett 
in the year 1930 j in other words, we have not committed India to a policy of Imperial 
Preference. I might go further and say that the policy of Imperial Prefenmce to-
day is as dead l1'li Queen Anne." 

At that time, for the preference we gave to the United Kingdom India, 
got preferences for her agricultural products, such 8.8 ground nuts, rice, 
and so on. But., Sir, for the first time this Mody-Clare-I.ees Pact requires 
that we should give preference without any quid. pro quo. That is why I 
oPflO8e it. I have absolutely no objection to giving any benefit to the. 
United Kingdom. It is not for mere opposition's sake, as has beeR pointed 
O.Jt by Diwan Bahadur Ramaswami Mudaliar and Mr. Mody, that we arEl 
0ppoBing this Agreement. As against the Report of the Tariff Board, which· 
has oonsidered these points and given its considered findings, we are not 
prepsred to IK'.oept the ]lroposals of the Government of India which seek 
to give effect to the Mody-Clare-Lees Pact. The Tariff Boa.rd clearly 88.y~ 
that, in order to develop indigenous textile industries, no distinction can 
he shown between United Kin~dom and other countries. It says that the 
conditions that obtained in 1928 in India did not hold good in the year 
1932. In the year 1928, India was not producin~ finer coun. to allY gNat 
elftent, but, in the year 1932 or when the Tariff Board's Report w~ puh-
liaWed, we find that India was produci~ finer variety of goods to a very 
gM&t extent. It says that, with regard to goods of counts 40's India 
procluced about 765 million yards in 1932.which is equal to the total of 
imports from other countries. H-ence it says in r aragrapb 149: 

"We· eonBicler· it of the greatest importance for the future of the industry t.hat tbiB 
,Ilt,e of .,~ 1IIIoa11i be mailiwBed, and for thiB reaBOD we aN of opinion that 
pPOteclion mould be- granted to the Tndian industry agai .. t goods iIllported from the 
United· Kingdom as well 811 from other countrillB." 

Bir, in parllgl'sph 14'7 alao they /rive the reasontl why a dutv should 
be levied?n the. British .~ds equally wi.th other foreigu _ gOOds. As 
agatn~ thI8 con91dere~{lPIm~, the Bin mcorporotftt provisiOns- to ~va 
llr.eferenees to tl\e Umted Kingdo~ goolls, Weh8v~ now tQ examtn.· 



i . 
the grounds which have been aUeged by the Honourable the COmMel"ce 
M~r and to see whether those grounds areteally very valid. If the 
grom",u ~e not very valid, Sir. thm we have to oppose them. The 
Honourable the Commerce Member ha'& based his arguments on five 
grounds. The mfot ground is that the MilIowners' Association is a wide-
spread organisation and the AgreHnent arrived at by t~e Millowners' As-
sooiation should be given ~ffect to. For this I have got one chief· ob-
jeetion. For the first time the Government of India. sre intl'06ucing a 
verry vicious principle, becaUl'e thlClBe Agreements ate arrive.d B.t b~ an 
in~dU6l of an individual organisation however high or efficient he or it 
ma.y be, aIM if the Government, without even considering the eff~ct af 
thQse AgrEements on India, are toO give full effect to those Agreement-s, 
then, I tepeat, it is introducing & very vicious principle. Next year, 
the Ahmedabad millowners, in onler to spite the Bombay MillowllPft' 
Asaociatri.on, might come independently into some agreement With the 
IAmcasAire people and then want the Govemmmt to implement thoee-
agreemeats in the fwm of a Bill. The Government of India cannot ~ 
"No" . Now, what is the representative ch&l'acter of the Bombli.'Y :MiIl-
owners' AslOOiation '? OR one side, Mr. Das says it is not a repre88l1-
ilMiq bofly of more than 60 tottering mills. On the other aide )(r. Moq 
defenda ·himself hi saying th&t he represents an organisation whOll8 mUla 
prociuce neariy half of the total textile products of India. The truDIa. 
JD.1I8& be somewhere midway_ Howevp.r, there have been lot of o~ctirm 
to tbia Foot in the country. We come to the second reason. With. llE:,. 
gard: to the orientation of outlook of Lancashire which has been referred 
to by ~e Honourable the Commerce. Member, His Majesty's Governm.eut 
he.ve aire&4-y uncieltakeo, under the Ott&wa Pact, to give efteet to 81'-
l'&Ilgementa by which they would take eVEry step to inerease ~ .oou-
sumpticm. oi l'ndian cotton. We find that they have not yet given al_ 
to it., 80 f8l' to B.ny great measure, and, if at all in recent timE,. mom 
of the Indian cotton is used. it is only in continuation of that undaa!-
taking. This is what I find from an article in the Teztile Jou'fflDl WI 
JanU8l!Y, 1984-, which is very favourable to Mr. Mody: 

"Fl'IUlkIy, after the closure of the Ottawa glAthering, nothing practical was attempted 
by Lancashire manufacturers to stand by their promisell -to the great cHa.tUfac:tioa 
of the cottoa-growing int.erestll in India who expected a Iargar mov--m of ceUoa 
to milia iu the United Kingdom." 

That article is written in connection with tbl work done by the Indian 
C.entJ:'8t1 Cotton Committee. If in recent times, there has been increa'Se 
in the consumption of cotton, it is only in pursuance of th~ Agreement 
aniv.ed at at Ottawa, but thnt fncr cannot again be urged u'S considera-
tion for prefQrenC(6 to be given to the rniled Kingdom under the Mody-
Clare-Le£s Pact. -!'hen, Sir, the thit·d point urged by the Commerce 
Moniber is tha't we cannot send goods to other counLri€s unless we are 
prepared to purch.lse from others. It is a very good principle in normal 
tims, but in these extraordinary times, when there haR been any amount 
of economic nationalism going on in forE.~ign countries, it is a very dan-
gerous and harmful principle to be adopted by India. India is iii ,; pecu-
liar position as compared with other European countries. Eur-opean 
?ountri~s-;are very small in ar(l\ with small populut,ion. They nre highly 
imlU8tf:iabsed and the~ canll~t produce all the raw materials that are 
~uireQ. fur thairmills, and hen"e they have to sell thdl' goods in ot;ber 
OOllllUiAs and. purchase raw m/iterials from _ them. India, with her ~t 
fWl8& aQ~ with her tee-ming millions of populntion, is more in a pOllit.iqn. of 
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self-dependency, because she produces any amount of agrieultural products 
and she requires industry to develop and to consume those, produets'. I 
do not mean to say that India must stand by herself hermetically sealed. 
I only emphasize the peculiar circumstancf( of this country. 

Another point that the Honourable Member has st.ressed is that India 
at this time does not product long staple cotton which competes with 
British goods and ht:nce we must show this preference to Britain. But 
from the Tariff Board Report which I just quoted, in para. 149, they 
have clearly stat.:ld that Indian mills are producing finer counts of y8lm 
and piecegoods which compete with British goods to 8 larger and larger 
extent, and hence, in order to Proltect and promote that healthy de-
velopment of the Indian textile industry, the Tarift Board proposed pro-
tection even 80'S against United Kingdom goods. Sir, the Honourable the 
Oommerce Member has stated that new circumstances have intervened 
after the publication of the l'arrlI Board Report which make the Gov-
ernmloIlt feel that they cannot accept the recommendations contained in 
th& Tariff BOai'd Report to treat both the United Kingdom goods as well as 
the foreign goods on the same footing. That consideration is the Agree-
ment with Japan, kno\vn as the Indo-Japanese Agremeent. He said, now 
that a ce,rtam quota of piecegcods has been assured to the Japanese Gov-
ernment in the Indian market, they will not be over-anxious to sell their 
goods at a cheaper' rate· What they lose in que.ntity they will make up 
by increasing the level of prices on their goods. 1£ th6t be the case, 
then it follows that even the difference in the duties which exists at 
present must be narrowed, if not completely eliminated. This circum-
stance goes more in support of the proposals of the Tarift Board than can 
be urged against the recommendations of the Board, It is on these' 
grounds that I have to oppose tha4:, portion of the Bill which embodies 
the provisions of t.he Mody-Clare-Lees Pact.. I had doubts ye.sterday 
whether, by accept.ing this Bill to go to Select Committee, we are com-
mitting ourselves to the principle of Imperial Preference which even the 
Government themselves were opposed to till 1931. After your ruling that 
that question was not at all involved, I have no objection for the Bill 
going to S€~ect Committee for any modifications that are necessary to be 
made and not for Mody-fication as proposed in this Bill. 

Kr. Mubammad AIhar Ali: Sir, I do not consider mlself competent 
enough to exa.mine the contents of ti\e Indo-Japanese Agreement. or the. 
Mody-Lees Agreement, as other friends here are competent to do, but as 
I come from the United Provinces, there are only two considerations 
which have made me to stand on my f~et to express my views here. I 
hold in my hand a paper which gives the views, either expressed by 
telegrams or letters of different places, opposing this Mody-Lees Pact. 
Amongst them, I find that there is onr, from the Mohini Mills, Caicutta. 
Another is from the Indian Chamber of Commerce, Calcutta. 

An Honourable Kember: We. have got a.ll of them. 

lb. 1I.uha.mma.d Azbaz .All: The ot.he-r is from the Ma.rwa.ri T-rad_ AIr 
soemtion, Ca.lcutt.a. Then, another from the Juggilal Kamlap&.t Spinning 
8Ild We~ving Mills, Cawnpore. There is one other from the Joint See-
retary of the United Provinces Cluvrnber of Commerce (Hear, hear), and 



so forth. I would just like to re,ad two or three sentences from the argu-
ments that have been advanced by the United Provinces Chamber of 
Commerce. They say: 

"Lancashire hi already enjoying a special treatment in the matter of the export of 
ita piecegoods to India inasmuch as the import duty levied on ita piecegooda ia lower 
than that imposed on other countries by fifty per cent. LaDcashire is a competitor 
of Indian piecegoods in the finer qualities which are manufactured here in limited 
cluantities only at present. There are, however, clear proepecta of its development in 
the near future. Thus, any further reduction in the import duty would benefit the 
Lancashire industrialiBtB at the expenae of the Indian indlUltry. Lanc:aalWe gets ita 
supply of raw material, that is cotton, free of duty and get. no leu impetna from 
the depreciated currency of its country since it has left t!"..cf:t!.d standard. India, on 
the other hand has to pay a duty on the raw cotton, . ery etc. If a f~ 
reduction in the import duty is allowed on Lancashire goods, my Committee have 110 
doubt that India's fine qualities of piecegoods will be onated from its own COUDWf by 
Lancashire and the result will be that the textile industry, which has appreciably 
improved during recent years, will have a definite set-back." 

Sir, if the conditions, as have been portrayE',d by t,he Unit~d Provinces 
Chamber of Commerce, are true, I am s\!re, very few Indians 

3 l'.II. would like to give support to any poot,' whether it come. from 
.Bombay or it com(J~ from Calcutta or any other place. 

The second point I would like to urge before this House today is 
about the silk industry and especially the industry as it is carried on 
in Bengal, the United Provinces, Mysore' and Kashmir. Sir, we have 
all heaTd the history of how the silk industry was started-how it was 
helped by the East India Company, but, Sir what is the position today? 
I find that this table gives the approximate production of silk in various 
parts of Indi&' and its decline_ In Mysore, in 1915-16, it was Rs. 11,52,000. 
In 1929-30, it came down to Rs. 8,80,000. In 1981-32, it came. down to 
Rs. 7,40,000. In Mamas, from Re. four lakhs in 1915-16, it came down 
in 1930-31 to Rs. 1,25,000, and in 1931-82, it came down to RB. 90,000. 
In Bengal from Rs. six lakhs. it went up at first to Rs. 7,20,000; then, 
in 1931-32, it came down to RB. 5,40,000. I am not so concerned with 
Burma or Assam or with the Punjab at the present moment. In Kash-
mir, it went up from Rs. one lakh to Rs. 2,17,000 in 1915-16, and then 
to Rs. 2,30,000. So it is only in Kashmir that the production of silk 
has gone up; otherwise, everywhere it ha'S much gone doWD. Then, I 
find from the figures from 1932-83 that the imports of yarn, noils and 
warps, have nearly doubl€ld, while, in the case of mixed goods, the im-
ports were nine times the war average. Raw Bilk and yarn imports 
doubled and silk goods trebled between the years 1981-88. tro, Sir, what 
appears to me, is this, that this silk industry, which is being assisted by 

-this 50 per cent tariff, is much going doWD and the present tariff of 50 
per cent Wlll not be enough. From the Tariff Board Report also, Sir, 
I see on .page 81 that: 

"The main defect of the Indian industry is not want of natu-al resourcee, but 
want of organisation and failure to obange ita methods. Mulberry is still laqely 
cultivated and silkworms are reared in the old primitive fashion witJwut any adequate 
research into the best yielding varieties. In some part. of the country, disease levies 
a heavy toll on the worm population. Reeling is almost exclusively carried on with 
the most primitive appliances ranging from the Central Provinces tikli and the 
ASlamese Air wNch do not cost more than 8 annas, to the Myaore cAariAa and the 
Bengal ghai. The modern power-driven filatures of Kashmir are the exception rather 
than the rule. The.re is nothing like marketing organization in India. . For these 
reasona t.he India.n industry must. find it. difficult. to compete with French, Italian and 
Japanese methods,lISSisted as they are by State measures and BCienUfic research." 

Sir, after this finding of the Tariff Board, we are, in possession of the 
fact that these silk industries are being subsidised and helped by the State , 
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elsewhere, but we do not find bony help from the State here in British 
India-there may be some Indian States where this is done, but not at 
leaat in British India. Therefore, my submission, after this Rl'port of 
the TariB Board, is that, without State measures and scientific researches, 
it is impossible to de:velop this silk industry. Then, Sir, the RE,port also 
says tbat "there should be 8J sufficient organization in India". Sir, un-
less the State comes forward to help in the organization of this industry, 
my submission is that it ~ill be very difficult for the people alone, if 
.eft to themselves, to increase and to develop this silk industry in India. 
SiI;. the GovernmeJlt of india th~mselves appointed this 'fariff Board, 
&sid if they a,r.e not .going to respect thp. Ueport of the Tariff BoaTd and 
to accept their recommendations, I think it will be very difficult in the 
future to do anythin~ much t.o the good of this industry. 'l'he Tariff 
Hoard has also pointed out on page 101 of their Report: 

"The handloom we&ver is the main CODBUIDer of the raw silk produced by the 
sericultural industry in India". (Further on it also says that) "the silk we&ver is 
found in all parta of 10&". 

-and-
"How widely distributed and of what immense value to the country is the silk 

wea.$g induat.ry." 

It was pointed out the other day by one of my friends-I think. it 
was Raja Bahadur Krishnamacha.riar-that the Government have brought 
along with the silk question in this 'j'ariff Board Report the question of the 
proliect.ivedutyfor the textile industry too. Ii such is the importlulce 
as ~ mentiOned by the Tariff Board in its own Report, my submission is 
that the Government of India ought to thmk of this industry and ought to 
bring a Tariff Bill according to the l!cpol"t of the Tariff Board to consider 
~ sUk quesion entirely as a separate one and try their best to encour&ge 
and. organise the silk i.J;1dustry in India. We all know, Sir, that these 
qu~tions of finer counts and finer silk are of great importance to the hand-
loom industry, at lea.st in Benares. It is as important there as the textile 
industry is to the handloom industry elsewhere, as was pointed out by my 
friend, Mr. Bhuput Sing. Therefore, my submission is that if the silk 
industry is to survive and if it is to live as 61 living industry, it should be 
helped by the State and not depend only ')n the help of the public. My 
submission before this House tod6.Y is that Government ought to take 
very grea.t steps to improve this silk industry, not only in India, but also 
in. Illdillll Siaf;ea. 

Kr. Gaya Prasad Singh: Sir, J am sOfl'.y that the even tenor of the 
d.eba~ b,as been interrupted by the needlessly provocative speech of my 
l:Jonourable friend, Diwan Bahadur "l.Iody-liar". (Laughter.) Sir, in 
my opinion, my Honourable friend introduced an unnecessary amount of 
heat into a controversy which, on merits. dOflB not admit of any heat at 
all. We were considering :t Tariff Bill. !vld hE' was quite at liberty to 
exprp-ss his opinion one way or the other. but I do not know what pos-
~~s~d him over-night, or wha.t mysteriOUF; influence we,s broug-ht to bear 
01;1. h~, that he should have for once departed from his usual good humour 
and introduced expressions into his speecil whkh in calmer moments he 
will ftnd to be unjustifiable. He was unnecessarily hard on those gen-
t~men,the me:mbers of the AbmedabAd and other Associations, whO' had 
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boycotted this Assembly, and at the .ame time were interested in' .. ~~ 
ing the result of the dehate in this House. At that time, I ventured to 
interrupt hi,m. by saying that there WIlS t.lle Indian N ationlll Congress, for 
instance, which had boycotted th':l Legislature, but at the same time, 
when an important piece of legislation was pending in this House-I 
mean the Temple Entry Bill--some distingwshed members of the Co~
gress organisation, who had promoted the Bill, came to Delhi and visited 
us and were even watching with interest the progress of that legislation 
from the galleries of this Chamber. Now, at the same time, I might ha.ve 
added that while the Indian National Congress maintained an attitude of 
boycott, so far as the Legislature was concerned, Mahatma Gandhi was 
holding a series of conversations some J ears ago with His Execllency Lord 
Irwin and other high officials of the Government. of India with regard to 
the question of the Constitutional Advance and other political topics which 
were then engaging our attention. I .lm not here to defend or condemn 
the action of tbose bodies or individuals who have refused to come into 
this HouSe, but I may say that the mere fact that they have not allowed 
th~ehes tQ ~ lj~reBented in thill House should not have been referred 
to in the way in which lIlY friend, Diwan Bahadur "Mody-liar" represented 
their attitude to be. Sir, he went out d his way in char~cterising the 
attitude of those Members as dishonest and treacherous. I think in calmer 
moments he wllI come to realise that tht:l!t' expressions are not justifiable. 
Sir, I cannot congratulate my Honourable friend, Mr. ~Iody, on getting 
the Diwan Bahadur to champion his cause. If he wanted to damn his 
case, he could not have done worse than by choosing the Diwan Bahadur 
to ch~pion his cause. My Honourable friend referred to the attitude of 
non-eo-operation of certain commercial bodies and condemned it. He will 
reflect that he should be the last man to condemn the attitude of non-co· 

_ operation, H&d it not been for !he p:l!ky of nC'n-co-operation maintained 
by the Indian N ationsl Congress, the appearance of my friend in this. 
House would not have been possible, and his subsequent pleasure trips 
to England and to Canada would have been only in the real¥1s of drea,ms. 

J(r. ~. JI • .",,: QuE'stion. 

Ill. G,ay. ~~ Singh: My Honourable friend, the Diwan Bahadur, 
must be aware that when he was spEaking, he received very little applause 
from the Non-Official Members of this House. and I noticed that very few 
Members of his own Party cheered him. Certainly, the distinguished 
Leader of his Party, who is sitting in front of him, never cheered him. 
But the app]~use which he received was from his patrons, I mean from 

,his friends of the European Group. I remember, Sir, Mr. Charles Brad-
laugh once said in Parliament that if the Tim"8s newspaper abused him, he 
thought that he was right; but if the Time8 praised him, he thought he was 
wrong. 

~e .QIl~ur~bl. Sk .roJendra Jl,tt'- (Leader of the House): It was" 
Cob.n.. . 

Kr. ~a1.a.~ ~gIa.: I stand c"Jrrectro. I am thankful to t.he 
Leader of the House whose peac.eful !dumber I have interrupted bv this 
mi8-stl)te.r;nen.t.. (Laughter.) . . 
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[Mr. Gaya Prasad Singh.] 
Now, Sir,. my Honourable friend has also referred to the hot and cold 

attitude of certain millowners. I do not understand what he meant by 
that? Does he forget the hot and cold attitude which he himsel1 has had 
taken when he went to England in connection with the Reserve Bank? 
Remember wha.t he signed there, and how difficult it was for him to explain 
away some of the commitments to wi1lch he had subscribed, when the 
Reserve Bank Bill was under discussion on the floor of this House. So 
it does not lie in his month tv ac(;use all and sundry on that. -ground, 
and really his attitude :md his vehement denunciation looked like the 
behaviour" of a mad bull in a Chinl\. shop. (Laughter.) 

Kr. P. E. James (Madras; European): In a textile shop . 

1Ir. Gaya Praaa,d Singh: My Honour6ble friend referred somewhat 
vehemently to the safegufl.rds which were s~ught to be introduced in the 
Reforms proposals and to the anti-British feeling in this country. I am 
glad he recognises that the anti-British feE-ling in this country was confined 
to a handful of men if I rememl)i:!r !·ightly 8& t.o what he said. If this is 
so, if the anti-British feeling, so far as the trade relations with England are 
concerned, was confined only t.o a. handful of men, why should the people 
in England be anxiom~ to introduce safeguards in the Constitution which we 
are going to have? 

.](r.C. S. llanga Iyer: }fy Honourahle friend l.-nows that Mahatma 
Gandhi has always stated that he is not anti-British, but pro-Indian. 

~. Gaya Prasad Singh: I do not. know how my Honourable friend 
has corrected any misstatement that I may have made. 

lIr. O. S. Banga Iyer: I am only helping you. 

1Ir. Gaya Prasad Singh: I am thankful to the Honourable 'Member for 
correctly describing the attitude of Mahatma Gandhi. 

However" my Honourable friend, Mr. Mudaliar, seems to have for-
gotten th_e_ history of England, and how the trade of this country was 
smothered deliberately by the policy of the British people and of the 
British Government. 

Kr. E. O. Neoey: Particularly the textile industry. 

Kr. Gaya Prasad Singh: I am referring only to the textile industry at 
present. For the education of my Honourable friend, I, should like to 
refer to the condition of things obt.aining in India at tha.t time and the 
testimony of the historians how the textile industry of the country was 
killed and smothered. Professor Hamilton pointed out that before the 
coming of the Portuguese into India, three well-recognised routes, two by· 
sea and one by land, were mapped out by Indian traders for carrying on 
their export tr!\de. The first was by sea. to the Arabian coast at Aden, 
and thence to Cairo and Alexandria; the second was by sea to the Persian 
Gulf and thence by land to AUeppo and on to the Lavantine ports; the 
third la.y overland by Kandaha.r to the cities or Persia. and Turkey. A 
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flourishing trade was carried on through the agency of the Indian mercan-
tile ma.rine wjth Greece, !tome and V e~ce in the earlier periods and with 
Holland and England 14ter on. 

Now, what were the steps--I am not going to enter into a long discus-
sion on this subject, because 1 know that my time is limited, but still, 
by way of a rejoinder to my Honourab~e friend, 1 hope you will permit 
me to refer to ·so~me of the historiAns whose testimony 1 am going to quote 
on the floor of the House. Professor Sir Jadunath Sn-car enumerates 8 
10ng list of manufactured. articles for which India was famous. The 
Mughal Emperors encouraged this production by the grant of subsidies, 
etc., lJacca muslin is particular~y referred to by aU writers. t)ir, with 
regard to th~ steps taken by the Govemm.ent of l!:ngland, 1 should. ,iike to 
adduce the evidence of Mr. Taylor who, in ~ ·'History of India", has this 
striking passage: 

"The arrival in the port of London of Indian produce in Indian built ships created 
a sensation among the monopoliata which could not be exceeded if a hostile Heat. had 
appeared on the T.bamea. The ahip builders of the pgrt of London took the lead 
in raising the cry of alarm. They declared 'that their busineea was in danger and 
that the families of all the shipwrights in EBgland were certain to be reduced to 
starvation ... 

That was the condition of things when our ships arrived on the wat-ers 
of the Thames. 'l'hen, Sir, historian Lecky says: 

"The woollen and silk manufacturers (of England) were aerioualy alanned. This 
led to the paaaing of the Acta of Parliament in 1700 and 1721 abllOlutely prohibiting, 
with a very few specified exceptiollB, the employment of printed or dyed caliClO8B in 
England either in dreaa or in furniture and the use of printed or dyed goods of 
which cotton formed' any part. " 

That was the step taken by the liovernment in England in keeping 
down the flourishing industry of this country and, with all respects, I want 
my Honourable friends of the European Group, whose forefathers were 
responsible for this state of things, to make a note of this. 

:Mr. B. Daa: Mr. MudaJiar will say that that was pro-Indian. 
:Mr. Gay. Prasad SiDgh: Another eminent llistorian, Romesh Chunder 

DuU, Bays: 
"A deliberate endeavour was now made to use the political power obtained by the 

East India Company to dilK'ourage the manufacturers in India. In their letter to 
Bengal dated 17th March, 1769, the Company desired that the manufacture of TaW silk 
should be encouraged in Bengal and f))at the manufacture of silk fabrics should be dis· 
couraged. They also recommended that the silk winders moud be f01'Ced to work in 
the Company's factories and prohibited from working in their own. homes." . 

I will now end this portion of my speech by making one little quotiltion 
from another historian, Mr .. Wilson. This is what he says, and I hope my 
Honourable friend, Mr. Mudaliar, is within the re8.Qh of my voioo and is 
making f! note of what I have said on the steps taken by the people and 
Government· in England for which he appears to be gushing with 
enthusiasm. This is what Wilson says: 

"liad India been independent she would have retaliated, would have imposed 
prohitittive duties upon the British goods and would thus have preserved her own 
productive industry from annihilation. This act of aeJ.f·defeoce was not permitted her. 
She was at the mercy of the stranger. British goods were forced upon her without 
paying any duty and the foreign manufacturer employed the arm of political inj1l8tice 
to keep down and ultimately strangle the competitor with whom he could not havo 
contended on equal terms ... 
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[M:-r. Gays Prasad. Singh.] 
M.r Honourable friend will see how the commercial and political factors 

are intermingled with each other. 

1Ir. e. s. amla Iyer: Why don't :you let the dead p.Q8t bury itt! ciead. 
and open a new chapter. 

JIr. 8.,. Prasad Singh: I am thankful to my Honourable friend for 
suggesting that we should let the dead past bury its dead and open a ~ 
chapter. But may I remind him that, before 8- new cltapter is ~, 
we must pass a sponge over the past and write on a clea.n slate, You 
must first let the trad~ of J ndia revNt to that flourishing coodiiion in wm.ch 
it waa before it was strangled by the policy of .the British Gm'emmeDt of 
that time Are mv Honourable friends on the other side .~ed to take 
a position like that? Are thoae gentlemen, whD Ql'e meJ;llbers of the 
Europeam Group, in whose fraternity my Honourable friend, Mr. ltanga 
Iye~', has got a very genial companionship, will my Honourable hientiS 
sitt~ over there allow our indu:;tries to regain their position before th.ey 
were 1>0 ruthlessly trampled down by the attempts of the people ~d Ule 
Government in England? 

Baja Bahadur G. ~IhDamacharlar: Why are they clamouring for safe-
guards? 

~. ~ya Prau. Singh: My Honourable friend asks why they are 
clamouring for safeguards. It is the guilty conscience that makes them 
cowards. They know that if political power is placed into the band6 of 
the Indians, probably at least some of the steps which the British Govern-
ment in England took at that time might possibly be taken by 8Om6 of 
our politicians when they will be sitting on the Benches opposite-. That 
is why they are anxious to introduce safeguards into the coming Constitu-
tion. However, Sir, I dismiss that part of my friend's argument with 
these words. 

Now, coming to the Bill itself, I find that it is divided into two parts, 
first, ~n which it aske! us .to ratify the Tndo-Japanese Agreement, Qnd the 
second, when it asks us toratif:v the Mody-Lees Pact. With l'egard to 
the principle "r the Bill, namely, that we should give protection to the 
textile ('otton industry of this country, 1 am whole-heartedly at one wjth it. 
Sir, th~ report of the Indian Fiscal Commiqsion, which is a very impo1!tRqt 
dOf.1Ument on t.his question, has disCUSSEJd at length the conditions ~nd"er 
whleh a system of protective duties could he impo!'led for the henefit. of the 
national industries of this country. I am not going to read out or to 
setfort!. the three conditions laid down in the Fiscal Commission 'q report 
in this connection. So far as the Japa,lese Agreement is concerned, T fully 
endorse the view that. it should be ratified, and here I unhesitatingly and 
with my whole heart express my warm congratulations to my two Honour-
able ftiendf1 who are in charge of the Departments of Commerce and of 
Induf'ttil'!. and Labour, who represent the economic interestq of ·this countrv 
and whom I may describe as Sir Frank Bhore and Sir Joseph Noyce as 
indi('ating the inseparable character of the duties of the two distinglllshed 
gentl~men who hllve very ably conducted the negotiations with Japan and 
brought their Inbours to a successful termiI.lation. 

Mr. P. B. James: Also Sir Fn:7.l-i-Husain. 



Mr. Qq. Pruad "p: Yes, also Sir Fad-i-Husain, I am '.dad to 
aelmowledge, though I did not mention his ntlme as he is not a Member 
of this HQuse; buIC he nODe the less deserves our congratulations. 

Now. 8ir, in the Statement of Objects and Reasons, I find it is stated 
as follows: 

"The deollDCiation of the Indo-JapaneBe Trade Convention and the IlUblJequeat 
coaclusion of a DeW trade agreement with Japan toget.her wit.h t.he unofficial aveement. 
between repreBentatives of the Indian and United Kingdom wxtile induatne. have 
introduced entirely new factors into the situation. The preBent BiD giVeB statutory 
sffeet to tile aforementioned agreemenw".. . etc. 

I should like to correct one little misstatement which seems to have 
crept inttJ thi8 statement. This unofficial Agreement was not between tbe 
rel,resentativer. of the IndIan and the United Kingdom textile industries, 
but onh between the MiJloWllers' Assol'iatlon of Bombav and the Lanea· 
"Ihi";J Delegation. Sil', much has been said about the p~rt played by t.he 
Bombl:l?Millownen' A"Isociation, and the competency of my HonOl.il'able 
friend. Mr. Mody, to speAk on behalf of the textile industry of this country.· 
I will not take the House into the 1'8ther subtle mathematical calenlation 
of our distinguished mathematician colleague, Dr. Ziauddm Ahmad, who 
tried 1;1) prove that my Honourable friend, Mr. Mody, represents onl) 1! 
per cent of the textile industry of this country. But,· Sir, it goes without 
S8yin~ that at any rate Mr. Mody's ASf;ociation repreaents le~8 than a half 
of the tenile industry of this country lind this 1S borne out by the Btate-
ment made in the Report of the Indian Tariff Board. It is sttlted as 
follows in paragraph (1) of the Chapter containing the summary of the 
oonclusions and recommendations (page 199): ' . 

"The number of mills at work in India has risen from 274 in 1925 to 312 in 
1131. Bombay and Aibmedabad together contain just under half the miD. at. work." 

Now, Sir,· Bombay and Ahmedabftd contain half the mills at Work. 
Ahmedabad hac; broken loose from Bombay in this Agreement, and~ there-
fore. Bombay must contain Jess than half. This is my plain arithmetic liS I 
see it. In any case, the opinions of the other MillowoeN' Assooiations, for 
insttmf''9. d Ahme~abad and Cawnpore, Calcutta and Delhi, Northern India 
and oth(~r places, have not been taken into consideration. There is one ~int. 
whit:;l I @hould like to mention. Here I should like to .ask mv Honourable 
friend, th~ ('IDmmerce Member, why he i~ at pains to implement.a privste 
non-(l1ncial Agreement arrived at between two private individuals, I mean 
Mr. Mody, representing some section of the cotton textile industry in this 
country, and the Manchester Delegation that came here. I can very well 
understand the representatives of two Governments, the Government of India 
and til"! Government of J opan entering into some sort of Il Trade Agree-

\ mcnt p.nd asking this House to ratify that Trade Agreement. But I ito not 
know why we should be asked to give our concurrence to nn Agreement. 
which ,va8 arrived -at bv two non-official parties. The Govem.D1cni. in 
England is not in these' negotiations at. all, then why should the Govern-
ment of India go out . . . . . . 

. lb. O. s. B.anp Iyer: Mav I ask my Hono~r8ble .friend whether it is 
not far better for the two non-official parties to come to an agreement instead 
of Whitehall manipulating 11 subordin!ltE' brllp(,lQ of t.he administration, 
PQlDfll. tb~ Go-"erPm~nt gf Ipdia.? 
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JIr. Gaya Prasad SJngh: In his anxiety to interrupt me, my Honourable 
friend SE.'E.'ms to have missed my point. My point was only tnis, that there 
were two Trade Agreements, one was conducted officially between two 
Governments, the Government of India and the Government of Jlipan. 
Thev eame to certain conclusions, and the Government of India now ask 
us to rntifv that Agreement, and we have to consider the point whether 
that Agreement is to be ratified or not, and come to whatever conclusion 
we ]ikE'. But the other Agreement was arrived at between two private 
parties. I do not know what authority those gentlemen who came from 
England had in influencing the trade conditions and the trade agreements 
of their country Bnd how far they are in a position to give any undertaking 
on behal( of their Government. My position will be made clear when I 
say that in the Japanese Trade Agreement, the Japanese Government have 
Fpeeifieally undertaken to purchase a certain quota of cotton in return for 
a certain quantity of their goods being allowed to enter into this country 
at some specified rates of duty. Whereas, these gentlemen, who came 
from I.anc8shire, have not, laid down. BOd are not in a position to lay down 
in this Agreement, that they undertake to purchase any fixed quota of our 
cotton in return for whatever preferential treatment we may be willing 
tlO aecord to their goods coming into this country. 

JIr. O. S. Banga Iyer: Whv not make this gesture to enable the Govern-
ment of India to negotiate successfully with the support of this LegislRture. 
to insist upon Lancashire taking a certain 3m<Krnt to cotton t.hrough -the 
interference of the Government of Great Britain? 

Kr. Gaya Prasad Singh: I do not know whether the sug~tion which 
my Honourable friend hM thrown out is feasible and can be introduced 
in'th;_s Bill. 

Ill. O. S. Banp Iy.: It is not introduction in the Bill, but preparing 
t.ht" road for 8 successful negotiation. 

JIr. 1[. O .• 8011: Why not hold up the Bm till then? 

Ill. Gaya Prasad Singh: I am very glad to have the suggest-ion of m~' 
Honourable friend, but if his suggestion is to be accepted. the only thing 
that should be done is that this Bill should be postponed till the result 
of that negotiation. to which reference has been made by my Honourable 
friend. is indicated to us. Government are asking this House to commit 
itself to a position that British goods should be allowed to come to this 
country at preferential rates, whereas these gentlemen of the Lancllshirt" 
Delegation have given us no ~U8rantee thA.t. the.y Ilrp in n position to or 
t,hat they will purchase a fixed quantity of our .:lott-on. It is only 8 pious, 
hope which they have expressed. Why not let them take a leaf out of 
Japan who has given us a 'definite assurance that she is willing to buy a 
certain quantity of our cotton, why not let the Government in England. 
for instance, give lIS a similar undertaking that they or their people will 
be willing to buy a fixed quota of cotton from India in return fQT wh.ich 
we would be wt11ing to give them whatever rates of duties may be found 
feasible? Sir, I am reminded that my Honourable friend, Mr. MudaliaT., 
said that the Government in England were not in this matter at all. in 
this Mody-Lees Agreement, and I do not know why the Government- of-
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India should be soiling their handa by mixing themselves up in a ~c
tion which to an outsider like myseU appears to be somewhat shady. 
I should also like to know why it is that. the mills operating on the Island 
of Bombay clamour so much for protection while the mills in Ahm~dabad,. 
Delhi, Cawnpore, Calcutta and other places do not stand so much m need 
of protection . 

.AD Kcmourabll Jhmber: They all want it. 

JIr. Baya Prasad Singh: Yes, they all want it. but not in the way in 
which my Honourable friend, Mr. Mody, come-s pericdically with his 
begging bowl in this House and pursues us, not only on the floor of this 
House, but also in the lobbies with importunate solicitations. (Laughter.) 
I should like the members of the Bombav Millowners' Association to look 
more closely into t1;te system under which their mills are working. 

Reference has already been made to the managing agency system under 
which tbe mills are allowed to work and to thA iniuriollB effe-ct which is 
sometimes produced. The Report of the TRriff Board on t,he cotton 
t.extile industry has also reeommended that this system f\hollld be looked 
into and annronrio.te le~slation hrou~ht bdore this House as soon as 
DOBsiLle. Mv Honourable friend. Yr. 'Mlld'l\iHr. made one reference t-o which 
T should like t.() reTlly. He triumphantly pointed out to the fRct. that. since-
this Agreement with Lancashire was ent,ered into. En(!'land has purchased 
an increasing quantity of c.ottnn. But it ",,'AB poinh'd out the-n aud there 
by my Honourable friend. Mr. Neo(!'V. t.hat the import, int.o Germany during 
the SRme period from India had 81Ro shown a TlhE'nomenAI increase. How 
is it then that spooiRI credit should he £!'iven to En!!,land for having Clon-
sumed more cotton in the same period durin/! which GE'Tmanv and possihlv 
ROme other countries also consumed an increasing quantity of our goods? 

As I am preBBed for time, I will not enter int.o the de-t,ails of this Bill. 
I will merely sum liP my views in two or three sentences. In the first place. 
T am of opinion that protection should be given to the cotton textile 
industry of this country. At t,he sarnA time. I am oPTlORed to the 1)olicv 
of Imnerial Preference which is introduced int.o this Rill, as it will ulti-
mately ret'..oil upon our nascent industries. Secondly. I am of opinion that 
this protection should be Riven on certain conditions. namelv, th~t it 
should he limi~d to a definite period within which the t.p,nile industry 
should be asked to put its honse in ot'der, so as to be ahle toO di!mt'nse-
with nrotection at no disf;ant ;f~te. and thllt it cthon1d make jt.sE'lf pfljl"ient 
and be Rble to withstand world comp~tition without this TlOliey of 'Prt'lt.pc-
tion. That is aU I bf.Lve P,'Ot toO sav on the present motion. I wholE'-
~eartedlv support, 8" I "Rid hefore. the Tndo-JaDaTlepE' 4.r!t'eemATlt. but T 
oppose t,hat part. of the Bill where the policy of differential iariff is sougbt 
to be introduced. 

1Ir. 1' ••• Zam .. : Mv Honol1rabJ~ menll. Mt'. GIlV'! Prnt:lad Sin~h. hAS 
t.railed his coat in our di1'OOtion. aTld T wish. in thp fiTRt place. to RSSl1TE' 
him 1IIaat I have no intent.ion of treadinl!' on it H A seelJ'lt:l to bA verv 
narvonR as t.o the effect. whirh our proximity t.o Mr. Ranga Iver is having 
11pon hill political complexity. '. , , 
I' . 

Jrr. ; CJaya·~· SJDp: He hall now receded a safe distance from you. 
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m. 1'. B. lam .. : It if! rather the otne1' way .. We find tha.t. tJie result 
of my friend, the Whip of the Nationalist Party's prtlxiib.ity .H88 , tended 
to make us more nationalist than we ever dreamt of being a few years 

~ ago .. Perhaps at leas". Mr. Gaya Prasad Singh will ,in future give Mr. 
Rang-a Iyer credit for greater soul force that he at present su~pects him 
(·apableof. I am not going into the somewhat acrimonious a1geus"sions 
Ijhat have been raised by various speakers on the floor of the House in 
re~8rd to certain politic~l aspects which have Deen ~~ntioned' iii regatd to 
t,his Bill. I think, as f\ matter of fact, that enough ~as b~en said on the 
Ttoint, and personally I would prefer that the tEiin~iiting houri 01 this 
discus~ion should be directed to the importance of thE! e~~ic ,8speet of 
the Agreements and their general political results . 

. No~, Sir, I am going to deal, fi~t of all, .~th certain economic aspects 
of t,he Agreements. I cannot agree with my Honourable friend; .Mr. Rama-
krishna Reddi, that therE is anything vicious in the principlr. of two great 
industries belonging to two different countries coming to alt agreement in 
reg3rd to the field of their operations. In fact, I think that th.t p&t'ti.-
cular met.h ... d of approRch to t.he economic pr(oblem is a' method of Approach 
which is being increasingly followed in different t1arts of the world and' will 
he increasingly followed in the near future. But I do' agree that such 
~eements, when they are concluded between representati~es of industries 
of two countries, must be sc.rutinised very cRrefnlly' by the Government 
nnd must be scrutinised M carefully by the: LegislatuM when the Legisla-
t,ure is asked to ratify them. I sug~est to my Honourable friend, ·Mr. 
Hf\lIlskrishna Reddi; that, subject to those two conditions, there jg nothing 
inherently wrong in the method of negotiation 'direct between represent".6-
tives of the industries who are intimately concerned wit.h economic Mvelop~ 
ments. Sir, I would point out that in regard to both these Agreements 
the principle that we laid dowl\ recently in the debate on economic plan-
ning, namely, that all these agreements should be short term agreements, 
bas been followed. In regard ~t,heLflncashfte Agr~ent that e~ires 
in 19H5. That Agreement is, as a matter' of met. II tentativ~ a~ement 
which ultimately may be followed bv somet.hlng of a' tt\ore official ehar,8c~ 
ter between the Governments. But, in the meantHne, it is ohvioush' n 
tentative agreement which covers only 1\ 'short period of :;e'am ~thin which 
certain 'adjustments may be made.' As far BB the Japanese ~greement ~s 
ci:mcemed, that operates. for a perio~ C?f th!e~ ye'!Ltis, aric'f, ther:e, a~in. I 
suggest that the Govemment have, 1D the mterests of the country, at this 
time of uncertainty; been very wiBA ;nll~f!'!d in not entering into an agree-
ment covAring a longer period. A third -point I wish to fttalte is this. As 
has already been Baid by two prerous speRkers frOm this ',orou,p, we believ:e 
that· the textile industry, which iF! II national industry and must be re-
garded as such, has made out a gooCl case for pi-o'teetion, and that justifies 
our support to sending this Bill to a Select donmnttee .. There is. however 
one matter to which I should like to make a reference, 8S t think that 
sufficient emphasis has not been given to it; and that is in regard to the 
dif§eult but extremely important question of the handloom".inltustty. . 

r At this stage: Mr .• President (The 1roIl~ur~bl~ Sir ,Sh~nmukha~ 'Chetty) 
vacated the Cha1r WhIC~ was ~hell occupIed by 'Mr. Deputy President 
(Mr. Abdul Matin Chaudbury).l ' 

I would ~ere like to ~n~&tulate my H<?~o~blt\. fri~!l,.from. ~a4r&s, 
Mr. Bamakrie1m.ii., on hi. esceUent' 1'i11&ld~ .. ~1i' ~ W&a tQ&cle 
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)e8terdQy. l:iir, the cll~ge has been made in the. past-quite unjustifiably 
in UI,V Ylew-that mills put up- the price of yam against the handloom 
weaver whae making the yam for their own usa at considerably lower 
costs than the price at whiohthey sell to the latter. Now, tpat.. 
statement was made in a communiqu~' addressed by the Director ~ 
Industries, Madras, to the Tariff Board. It was a statement based upon 
no evidence which was given to us, and I suggest that that statement 
has really no foundation whatever m fact. 'l'he position is this: purell 
spinning mills ultimately ,.-ely a!mos, entirely for their sales on the 
luwdloom weaver and their sales to him are regulated both in price and 
quantity according tp the usual laws of supply and demand. Prices 
quoted by Indian spinn8l1l in the face of competition must eompare 
favourably with those of corresponding imported qualities if, sales ar& 
to continue; therefore, it cannot be argued that the Indian spinning 
mills will restrict their own sales or deliberately put UP' the price of 
yam agains. the handloom weaver upon whom after all they depend for-
the consumption of their production. As far as the spinning and weaving 
mills are concerned, they sell only what may be described as their emer-
IOney surplus, uaually about 12 per cent of their total spinning production. 
For this reason, sales are irregular; their markets are not established, nor-
ia there the same continuous demand as there is in the case of the 
purely spinning mills. In fact, it is almost equivalent to disposing of 
job lots, and t.he inevitable result is that the prices obtainable hv weaving 
mills for their emergency surplus of yam is regulated almost entirely by 
the prices ruling for the production of purely spinning mills; and'quality 
for quality, the former are, say, about three to four per cent leas iIaan, 
the latter. I suggest, therefore, that the charge which haa been made 
in that respect against the mills cannot really be sustained . 

.As far as the handloom industry is concerned, ~ the present momen. 
I think we can say with some confidence that their yarn 1!upplies today 
are ('!\f!Hper than they have been within living memory. And yet, the, 
weavers have not benefited thereby, and the factors in bringing down 
the price of yarn have been the tremendous amount of yam placed on 
tho market and the low prices of Japanese and Chinese yarns. In 
seeking to dispose of the abnonnal amount of cloth, the handloom weavera. 
have been in competition with millmade cloth, and with themselves; 
witl] the reBlllt that their realised prices have been very low. A limita-
tion in the imports would have a beneficial effect on yarn prices and 
also on handloom cloths. That, I think, will be generally admitted. 

No.... in the matter of fine counts, I believe that the Directors of 
Induafiil. themselves admitted in Simla, that weavers of fine counts 
were domg better than those on coarser counts. That is not to bs 
wondered at liS their customers are, generally speaking, the people from 
th.e middle and hiQ'her classes in the country who can afford to buy 
,superior goods produced from the finer yarns. That being the C8se. 
having regard to the fact that t.he removal of the specific duties would 
pftolnde thc very necessary development of. the industr:v in this country." 
we auggest that Government sh:)uld recoJ'1eider their attittude in regard 
to fine ~ount8 of 50's and above. 

Th: Honourable the Commerce Memberapoke of holding the balance 
between the spinning industry and thehandloom weavers. I quite ngree-
and everybody agrees that maintaini:ng the balance is most important, 
but I would submit that there is a third factor whicb must 81soOO tmn-

D 
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into\) account, namely, the cotton grower. If the scale is weighted too 
heavily against the spinning industry, the spinning industry, unable to 
bear the whole burden, will undoubtedly have to share it with the cotton 
'growers in the form of lower cotton price. That is inevitable, and J 
believe we would all a~ee in this House that it is most undesirable, as 
the cotton grower is economicalil in a worse position than the handloom 
weaver. . 

We welcome the proposal of' the 'Honourable the Commerce Member 
in. hid suggestion that an attempt should be made to help the handloom 
weaver in the shape of facilities for co-operative buying of yam and selling 
of cloth. We would only suggest that side by side with that Bcheme 
there should be a more thorough inquiry, if possible on an all-lncha Bcale, 
int.o the whole question of the handloom weavers. We are not satisfied 
with the statistics. that have been obtained: we think that many of 
those statistics are baaed on insufficient premises and are, therefore, 
inaccurate. Conditions vary enormously from Province to Province, 
the machinery for collecting statistios' varies tremendously' from Province 
to Province; and even the Tariff Board found themeslves in this difficulty. 
'!We suggest that, if organised help is to be given to this industry, it must 
also be accompanied by a thorough inquiry into the number of handloom 
weavers, the number of looms, into their production and into all the 
information that is pOBBible as to their present economic condition. 

I turn now from comments on the economic side of these two Agree-
ments to two observations upon the political side of the Agreements 
themselves. I have been interested in observing, during the course of 
the debate, that the only political aspect that has been dealt with on 
the floor of this House has been the political results of the tentative 
agreement with Lancashire. I also claim that the Agreement with Japan 
is a political event of first class importance. We should congratulate the 
Commerce Member, not only on account of the economic side of the 
Agreement, but also on his great statesmanship in piloting through an 
agreement which, to my mind, will have profound political reactions. 
Every one knows the position of Japan today in the East. Every one 
knows the position of Japan with regard to the Empire to which We 
belong. Every one knows Japan's determination to live and her deter-
mination, if she is not allowed to live, to fight. We have to deal witli 
facts as they are. We have to deal with a great country, a great Empire 
which has made itself what it is by' its own efforts. Whether we like her 
policy or not-and I am very sorry indeed that some Honourable Members 
have referred to Japan in a disparaging way ,-J apan in the next generation 
is ~oing to count as no other country in the world is going to count, as far 
as Indi.:t is concerned; and that is why the Agreement, which has been 
reached, which has immediate economic consequences, is to my mind an 
agreement which haR also far.reaching- and wide political conspquences. 
I hope -personaUv, and I am sure every one in this House hopeI! that, 
8tJ a result of this piece of statesmanship on the part of the first Indian 
Commerce Member of the Indian Empire, the political relations between 
J' apan and India and between Japan and the British Empire may be 
laid down on lines that are harmQniolls and in directions whicoh will lead 
to increasing co-operation between these great powers. I believe that 
unlFlss Japan and the British Empire in the far east can flnd a way of 
walklng side by side in co-operation, catastrophe may overtake the world. 
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Then, there is the political significance of the Lancashire Agreement;. 
I am not 80ing into the detaila as to the evidenl'8 which was given by the 
Manchester Chamber of Commerce before the Joint Select Committee, 
~xcept to say this: that in dealing with that evidence, three things mud 
be .borne in mind. The first is the great influence which Lancashire 
has politically in England. That is the fir3t point. Secondly, the tradition 

.of Lancashire with regard to this country and with regard to this country'. 
Dacal autonomy. I am not going into the past. I am not here to apologise 
iu the least degree for what has bappened in the past as between the 

-economic intereBts of Britain and the ~nomio interests of this country. 
I know there are many pages in history that· some of us do not care to 
rea.l. I ask that Members should study the present position and should 
not dwell too much .upon the past. The House will realise that, if they 
study Lancashire's past history and Lancashire's present attitude within 
the last few months,-I do not want to exaggerate it,-but I think they 
will find that within the last few months a revolution has taken place in 
regard to their attitude to tbiB country. Now, Sir, it is perfectly easy to 
say that it hus nothing to do whateycr with 1-1r. Mody's efforts in London. 
I leave him to defend that position. He has already defended 
it. But J will say this that there is absolutely no doubt that 
LanC'llshire haE., to a degree unknoVlTIl in her past history, awakened 
to the enormous economic advantages to her and to the Empire 
generally of friendly relations and understanding with this country. What-
ever may be said about the Mody-Clare-Lees Pact. whether you like it 
or whether you don't, whether you agree with fiU its clauses or whether 
you don't, I can say this from personal knowledge that, throughout those 
negotiations, my Honourable friend, Mr. Mody, had one thing in mind, 
and that was the presentation of India's case without any faltering and 
without any ambiguity. l\Iay I give onp small piece of personal history 
which will serve to prove what I have said? I was in England before 
Mr. Mody arrived. I think it is no secret to many Members of this 
House that some of us were interested in asking the Lancashire repre-
sentatives to meet Mr. Mody, because we were anxious that Lancashire 
~hollld appreciate to a fuller extent the point of view of India. We had 
no economic axe to grind; we had no political axe to grind, except tha. 
we wanted a fuller appreciation of India's point of view in Lancashire. 
I was, as a matter of fact, present as an observer at the very firsi meet-
ing that took place between the delegates from Lancashire and Mr. Mody 
himsplf. We f;llt th('rp in Il !<maU room in Queen Anne's Street for 
nearly two hours and a half, and most of that time was occupied by my 
friend, Mr. Mody, in stating India's case in such forcible terms as would 
have brought resounding applause even on the floor of this House. In 
fact. J wo!': ot one t,ime nervous of the effect of the statement ,>f that 
{'ase. I felt that it had perhaps been a little too bJ:.'Utal, 8 little too frank. 
And yet. after that meeting, the impression left upon the minds of the 
LaJlcashire Delegation was such that they came to the deliberate conclu-
sion. not after great C'.oltitation amongst themselves, that they had better, 
change t.heir tune and come back to London and carry on theBe 
<oonversations. 

NQfV, Sir. :vou talk about the political significance of this AllTeement . 
.( P.M. "pprhans the Agreement in itself may have no political signi-

ficance, but I do believe as Rincerely as pOBSibla that the conversations 
that were held there, the nee:otiations thst went on between the Lancashire 
-representatives and Mr. Mody Bnd other Honourable Members of this 

Dt 
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House in Lancashire and in London, had the effect of modifying the atti-
tude of Lancashire towards India's political aspirs.tions to an extellt that 
I never dreamt was possible when I first went to London. You mlly say 
that t~e ~greement is not satisfactory her~ or it is not satisfactory there. 
The Bill 18 not through. You send the Bill to the Select Committee. If 
you want modifications, work for those modificstions, but let the House 
not. forget that, in regard to this Bill, the eyes of the whole country in 
Indla~ ~e eyes of the whole country in the l!ni~d Kingdom are upon the 
negotIations and the outcome of those negotIations. This is no place to· 
sell the interests of India, b.ut this is no place either to create an unfriendly 
atmosphere for the future. and I hope that if we in the Select Committee,. 
whiJ.e defending to the fullest wh&t we conceive to be fille interests of India, 
-and I stand there with my Indian colleagues on the interests of India. 
first,-if in the Select Committee we can do that, and at the same time 
pave the way for co-operation between India and Great Britain, these, 
debstes, these agreements and this Bill will have a lasting result which 
will redound to the credit and the great interests of this great country ana 
the Empire. 

SIr Abdur Bablm (Calcutta and Suburbs: Muhammadan Urban): Mr. 
President, a1; this stage of the debate which has gone on for two days, 
it is not expected of me to dwell st any length on the details of the Bill 
before us. I must focus the attention of the House on the main general 
features of the Bill and of the two documents which have been discussed' 
so much in different parts of the House. 

My friend, Mr. James, made a very eloquent appeal to us on the·' 
political effects of the Agreement which has been entered into by my friend, 
Mr. Mody, and the Textile British Mission from Lancashire. If this 
Agreement brought lilbout tangible political effects, 80 far as the future' 
Constitution of the country is concerned, as one of the Honourable speakers'. 
on this side of the House pointed out, I would join with him wholehe'lrtedly 
in welcoming this measure, even though it be at some economic . acrifice 
of the country, a country so poor that it cannot bear much sacrifice. Sir, 
we are all anxious that the political rellitions between the two countries. 
should be established on a firm and friendly footing. In London .. here I 
was staying for six or seven months last year, and was watching the 
movements of political opinion in Britain Ii:S regards the proposed new 
Constitution, I was very glad to find that Mr. Baldwin, the great Leader' 
of the great Conservative Party of Britain, time after time emphasised the 
necessity of establishing friendly relations between the two countries in 
the interest at le6.~t of the trade of Great Britain with India. Sir, it should 
be obvious to every Englishman, and I hope it is, that what Mr. Baldwin 
has so repeatedly tried to impress upon his Conservative audiences in 
Britain is an absolutely correct estimate of the Indian position. I was a 
member of the British Delegs.tion. I heard all the evidence that was adduc-
ed before it, and I admit that, after this Pact was entered into here, the 
evidence that was given by the representatives of Lancashire before had 
undergone considerable modification in tone. The expressions which were· 
used by those representatives were of a far more friendly chaTac·AT than 
they were in their original memorandum. But as regards the substance of 
their representation they remained adamant. Before the last ba.tch of 
witnesses from Lancashire, the representatives of the British Chamber of 
Commerce had given their evidence and I had put &I question to tho lea.der 
{)f those witnesses suggesting to the eRect that it was better in the interest.. 
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--of British trade with India that there should be a friendly understanding 
. and a proper agreemeht with the consent of the representatives tjf the 
people of India rather than &.ny legislative provisions,. but I got a somewhat 
vague reply. But when the representatives of Lancashire were examined 
:after the Pact had been entered into, a pointed question was put by Sir 
Phiroze Sethna on this point, and I shall read ths.t question and the answer 
that was given. On page 1894 of Volume II-C of the Minutes of Evidence, 
the question that was put by Sir Phiroze Sethna was this: 

"I have only one more question to ask, and that is in rela.tiOil to paragraph ~. 
Mr. RodiEll", I join with Mr. Jayakar, and I am sure ~ery Indian Delegate is at 
one with UI, in what you said in regard to the negotiatioll8 which have 80 happily 
.atarted, and we trust that they will be the beginning of more cordial relations in the 
future. In view of that, and in view of what you yourself said, that co-operation 

.. and federations are better than arguments, would you not think it advisable to with-
draw that paragraph, because the implication of that paragraph amounts to this, that 
you would like India to continue in perpetuity to supply the markets for British 
manufactured goods and not attempt to d~elop her indigenous induatriee." 

The answer was: 
"No; we do not agree to that." 
"Sir PhirOz,- Sethna: That is the clear implication of that pa~h 811 I read it." 

There was no answer to that. 

[At this stage, Mr. President (The Honourable Sir Shanmukham 
-Chetty) resumed the Chair.] 

Sir, this was one of the most important questions that exercised our 
minds in the Joint Select Committee, that is, the question of commercial 

-discrimination. No formula W(i,'S suggested which could be accepted by 
us and the formula that was adopted in the White Paper and was supported 
by the representatives of British commercial interests was so wide that we 
felt, each one of us felt, that even the fiscal 61ltonomy conventkn that 
exists at present was in considerable jeopardy. We know that the fiscal 
autonomy convention is not worth as much as we would like it to be. 
We want full fiscal autonomy for India, and ths.t was the position we took 
up before the Joint Select Committee and we adhered to it, but even after 
the change in the atmosphere which has been alluded to by my Honourable 
'friend. Mr. James, the British representatives of commerce, especially of 
Lancs.lIhire, were not prepared to give in on that point. They insisted on 
rigid legislative provisions in the Constitution Act. They are not going to 
trust India and Indian opinion. The distrust was not on our part. The 
distrust was on their part. and so long as the feeling of distrust remains 
and is going to be embodied in the form of a Statute, I put it to the 
House that it will not be our fs.lllt if peaceful commercial relations between 
tbe two countries happen to be disturbed. Sir, that is the position as regards 
the political effect of this Agreement. 

Then, as regards this Agreement. I wish to put one or two questions 
to my Honourable friend opposite. Was this Agreement entered into with 
the countenance and sanction of the Government of India or was it left 

,entirely to the private parties to come to li.ny arrangement they liked. H 
it wa.' left entirely to two commercial bodies to arrive at whatever agree-
ments or arrangement they could, and it was left for the Government of 
India to decide as is their duty to d() as how much of it should be accepted 

. or not or whether they should at &ill. countenanee such an Agreement, then 

.1: have no quarrel with them. 
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The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): May I say at once that that was the position ? 

Sir Abdur Bahlm: I do not know whether my Honourable friend means-, 
that the Agreement W6.'S not entered into with their sanction and approval 
or ..... 

The Honourable Sir Joseph Bhore: No, Sir. My Honourable friend' 
asked whether it was the parties themselves that concluded the AgrAement 
between themselves. I want to assure my Honourable friend that the 
Government had absolutely nothing whatsoever to do with that Agreement. 
in any shape or form. 

Sir Abdur Bahlm: I am very glad to be assured on that point. Then, 
the next point, one of some constitutional importance that arises is thi&-
how far should Government countenance agreements of this sort, how far 
they should allow themselveR to be influenced by any agreement entered: 
into by one commercial body with a commercial body of anot.her country. 
I can quite understs.nd if the commercial interests as a whole of our country 
entered into relations and arrived at an arrangement with similar com-
mercial interests' of anot,her country as a whole and then went up to the 
Government and said: "This we think is in the best interests of our own 
country, will you sanction it?" I could quite understand that position and' 
I do not wish to cast the least reflection either on the bonct fides or the-
competence of my Honourable friend, Mr, Mody, for whom every one of 
us has great admiration and respect. I am dealing with it as a purely 
abstract question, and th61t is this. When one section of a particular com-
mercial interest enters into an agreement with the commercial interest of 
a foreign country or a country within the Empire, then, in that case, 
as things are in India, and indeed as they would be in any other country, 
the other sections of thliot interest are likely to resent it, unless they have 
been previously consulted and their consent also has been obtained. Sir, 
an agreement of this character, instead of smoothing matters, is bkeiy to· 
create greater friction and greater difficulties (Hear, hear), and th&.t is 
exactly what has happened, and that is why my Honourable friend, Mr. 
Mody, has been subjected to so much criticism, apart from the ~erite· 
or demerits of the Agreement itself. I, therefore, put it to the Government 
thr..t, instead of encouraging such agreements, they should do their best to· 
discourage them on future occasions. (Hear, hear.) Sir, when the question 
of bilateral r..greements was brought up before the House the other day, 
I thought that the matter was not so simple as it was presented .to us. 
I knew that there were other sides to the question and that great difficul-
ties and complexities might arise if you 6.Ccepted the principle of bilateral' 
agreements without considerable qualification. It has been suggested, 
during the course of this very debate, that there may be further agreements· 
forthcoming upon the same basis. I think it was my friend, the Honour-
able Mr. Neogy, who asked what other agreements did the Honourable 
Member opposite have up his sleeves? I believe that was the sort of 
question that was put by my Honourable friend, Mr. Neogy. Now, I for-
one do not suggest any sort of scheming on the part of Government and, 
I am perfectly sure, my Honourable friend, Sir Joseph Bhore, is incapable' 
of any such thing. But I could quite coneeive th6t a similar agreemen. 
may oe arrived at again between one section of a particular industry in 
India and the representatives· of a similar industry in another country .. 
Now, tnke, for instance, our own iron r..nd steelinduitry. An inqlliry'i$ 
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going on as regards that. Now, is it the fact that some particular section 
of that industry is likely to enter into an agreement like this, and then 
the Government will come before us and say: "Well here is this agreement. 
. which has been concluded". I wish pliTticularly to draw the attention of 
the Government to the fact, of which indeed they must be fully aware, 
that not only there are the industries concerned that have to be taken inte> 
consideration, but there is the general public, the interests of the general 

• public which have to be safeguarded. There are so many interests involved~ 
-&omong others 'the interests of the consumers which some Members in 
this House are apt to laugh at. Sir, it is not a matter to be laughed at. 
It is ultimately the interests of the consumer that have to be kept con-
stantly in view in dealing with the sort of questions that we are dealing 
with. (Hear, hesT.) We have to see what is in the best interests of the 
country in the long run-that is, of the general public. We must not con-
centrate our attention entirely upon certain particular interests at a parti-
cuiill' moment of time. Take, for instance, this Textile Industry Bill. It-
is not only the textile industry, the power-loom industry, but also the-
handloom industry, the interests of agriculture 6.nd the interests of the 
general body of consumers, the general public, w~h have all to be 
considered. All these are interests which the Government of the country 
alane. even though that Government are not responsible to the people or 
their reEresentatives. have to take into considerstion. I do say and I say 
it emphbtically and without hesitation that it would be narrowing the 
vision of the Government if attention was directed only to the intereRts of 
a particular section of an industry as voiced by their representatives. 
They have to take a broad view of the whole position and to see whether 
at present and in the near future the policy that is to be pursued in respect 
of 6' particular industry is in the best interests of the country as a whole. 

Sir, I do not wish to say anything more as regards the genelal aspect 
of this Agreement. As regards the Indo-Japanese Agreement, I entirely 
agree with my Honourable friend, Mr. James, that it is a matter on which 
the Government of India. and especisUy my Honourable friend opposite~ 
Sir Joseph Bhore, deserves every congratulation. (Hear, hear.) Sir, the 
advantages of such a Trade Agreement with a great country like J ~pan is 
of great political vaJue to us, and, also, to the British Empire. Sir. I am 
unreservedly glad that Sir Joseph Bhore, with great ability and great skill, 
was able to bring these negotiations to a successful termination. I may 
here mention that we have not yet been supplied with a dr&:ft of the Agree-
ment; I believe it must have been drawn up by this time; we have got 
only the minutes of the proceedings; I do not know whether my Honourable 
friend is in a position to supply us with a copy of the draft Agreement. 

\ fte BoDOUrable SIr JOI8ph Bhare: No, Sir. J regret I am not in It 
position to do so, because the final wording of the draft has not yet been 
agreed upon by the Japanese Delegation and ourselves; but we hope to be 
in II position to make availabl& to the House .t the earliest oppodunity 
tliose Agreements when completed. 

·sit' Abdv Bahlm: I accept that Btatement, of oo1il'Be, but I thought 
from what we could gathar, from the tlewspapers that the Agreement was 

,.001y awa.iting' signature by Hia· MajeiBty's Govenunent. . Apparentlv thQfl 
is not a 'correct vel'lrion of tbe situation and{of courh; what 'Sir .toaeph 
DhoTa hilS told us must be correct. 
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As regardb the merits of the Indo-J &panese Agreement, it is very 

difficult for us to estimate the exact effect of its provisions, but there can 
be no doubt that the basis of the Agreement is the exchange of mutual 
benefits. To that, no one can take exception. Whether the quota of 
piecegoods UllpOrts. that has been granted to Japan is too liberal or no~. 

1 cannot say 6.nd I can well understand that the representatives of the mill 
industry of our country would like to reduce that quota. There is this f80~ . 
and on this point I am not inclined to agree with my Honourable friend, 
Diwan Bahadur Mudaliar. that Japan Ilonaenting to buy so much cotton 
in exchange for a quota of piece-goods imports is really of no value to 
us, because Japan has to depend upon short-staple cotton from India for 
her own industry. 

Dtwan Bahadur A. Bamaswaml KudaUar: May I point out that that 
was not my statement. I was only quoting a critic who said that, and I do 
not agree "With him. ' 

Sir Abdur Babim.: I am very glad to hear that that was merely " 
-quotation from somebody and that my friend does not agree with it. My 
-own view ip that it is of greAt value toO us. As a matter of fact, the 
Indian growt'n. of cotton for a long time have been suffering from low prices 
.and from on inability to dispose of their products. I think it must be .. 
great relief tc too agricultural community of India that .Japan has defi-
nitely agr.eed to buy one million bales of cotton during a year. 

I now revert to the merits of the Agreement with Lancashire. The 
important part of that Agreement is that Lancashire should get certam 
preference tOl her goods, and if the revenue surcharge happens to ~e 
reduced, then in that case fresh proposals would not be made by the Indian 
industry for a higher protective duty. That is so far, a benefit to the 
Lancashire industry. When you come to what Lancashir~ proposes to 
give to us, that is in the region, as has been pointed out by more than 
one speaker on this side of the House, of promises. Sir, I, for one, do n~ 
doubt the good faith of Lancashire, and I do believe from the evidence 
that we heard in London that the Lancashire merchants and manufac-
turers are er,gagedin experimenting as to how best they can utilise Indian 
cotton for their manufadure. But so far as I have been able to gather, 
the whole thing is still in an experimental stage and no one can be sure 
whether tht) experiment is going to be successful or not. It has been 
pointed out that, as a matter of fact, this year there has been a much 
larger export of cotton to Britain than previously, about double the 
quantity. 

Kr. E: O .• eogy: Yes, if you compare this year's figure with the 
figures of the previous two years. But if you co~pare 1980·81, the inoreue 
1S not much. 

Dlwan Bahaclur A. BamIlW&1lll KudlUar: You bave to tab the 
imports also for those years. 

Str Abdur~: I am not a businessman at an. The point of view 
whi~h strikes one. who has bad dealings with businessmen, is tha.t they 
win look to their· business and to their profit first. They do not mainWn 
benevolent institutions. The industries, either of my Honourable friend, 
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Mr. Mody, or of Lancashire, try to make as much profit 88 they can out 
-of their business. That is obvious, and I, for one, would never be con-
'vinced that Lancashire will alter that cardinal principle of commercial 
business in order to suit the convenience of any other country eveG 
thongh it may be a country within the Empire or in order to establish 
friendly relations with us.· If cotton in larger quantities has g~ne to 
Lancashire this year, it does not follow that this will be kept up 1Il the 
future. On the other hand, in the case of Japan, we have a definit;., 
undertaking that they will take so much Indian cotton in lieu of the quota 
which they are receiving from us. I should like to know from my Honour-
able friend the Commerce Member, when he speaks in reply, why was 
it not possible to enter into a similar agreement with Lancashire? When 
you are giving preference to Lancashire and when Lancashire is so willing 

1:0 buy more and more of Indian cotton and help the Indian producers of 
-cotton, why could you not enter into an agreement to that effect? If the 
increase in the import of cotton by Lancashire from In!lia has, as a matter 

-of fact, increased so much and if that has been in pursuance of a new 
policy as is suggested, then where was the difficulty on the part of 
Lancashire to give us an assurance of quota of our own? 

Mr. O. S. Banga I,lr: Perhaps Mr. Mody forced the pace. 
Sir AbdUl lI.&h1m: I do not know what happened between my Honour-

.able friend, Mr. Mody, and the representatives of the Lanc·ashire Textile 
Mission, but that is a point which has heen puzzling me, and I am per-
fectly sure, my Honourable friend, the Commerce Member, will be able 
to throw light upon it. Now, if we had an agreement of that character 
with Lancashire, then all the criticisms that have been levelled agains. 
the agreement, political or economic, would have been fully met, and I sug-
.gest that in the world-competition, in the midst of which India also has to 
atruggle, the only way-if we are to enter into agreements with other 
.countries-would, perhaps, be on the b'isis of quotas. Sir, so far as pre-
ference is concerned, if it does not hurt the industry of India, I, for one, 
would not object to it. But if it is Jikely to hurt the interests of my 
country, I would certainly object to it. If you leave a matter like this 
in an uncertain state, naturally many Members on this side of the House 
and the public generally will apprehend that the preference given fA) 
Lancashire, without enforcing a quota from them for our cotton, is likely 
to injure Our trade without benefiting the produce1'8. That is the 
fea.r Rnd apprehension which has been freely given vent to on this side of 
the House, and I do hope, the Honourable the Commerce M.ember will 
bear this in mind in the deliberations of the Seld Committee. 

I now come to the main question at issue, the need for protection. 
Sir, so far AS I can gather from the speeches and the facts and figures 
that have been cited and from the Report of the Tariff Board, there seems 
to be general a~ment that the textile industry of India still need. 
protection. I t.hink my Honourable friends opposite may take it that we 
on trus side of the House will concede generally that the textile industry 
does deserve protection. But that is not the only question that has fA) 
b,considered. Sir, your ruling has made the position quite clear, and 
·~ven if the principle is conceded that the Budden withdrawal of proteetiOJl 
from the Indian textile industry is likeJy to injure its growth, there are _tin other questions whieh have' to be considered. For instance, what f. 
~the measure of proteetion that is needed, the period of protection aiiI 



LBGISLATIVB ASSEMBLY. [lOTH MARCH 19M. 

[Sir Abdur Rahim.] 
whether the protection is going to be unconditional or there are to be any 
condit.ions which ought to be attached to it. These vital questions still 
remain, and I take it that under your ruling it will be open to the Sele~t 
Committee to consider these questions and come to proper conclusion upon 
such facts as the Honourable the Commerce Member will be in a position 
to supply to the Committee. I should be the last person to suggest any 
reflection 011 the mill industry, either of Bombay or of Ahmedabad or of 
any other part of India, but I will ask the Government to take into 
serious condideration the findings of fact of the Tariff Board upon that 
point. I do not think it can fairly be said, and, in fact, I do not think 
anything has been said, as I followed the Honourable Members who spoke 
on this subject, that the findings of the Tariff Board in this respect are 
wrong or exaggerated. I refer mainly to the system which prevails in 
many of these concerns and which in its later developments does not 
seem to have secured the approval of the Members of the Tariff BoaM. 
They point out that the managing agency system which had done valuable 
pioneering wcrk in the textile industry is not quite sound in certain im-
portant respects. so much so that they have made a definite recommend Ii-
tion that legislative provisions are n'ecessBry in order to ensure control 
over this system. This is a very important matter. I do not know 
whether the attention of my Honourable friend, Sir Joseph Bhore, was 
drawn to this matter when he made his speech in moving for a Seleeil 
Committee. but, so far as I followed his speech, there was no allusion 
in it to the need for seeing that the textile industry is run on proper and 
efficient lineft. What I feel is and I believe many Honourable Memben-
on this side of the House also feel is that our textl1e industry has now to 
face world competition. Its two great competitors are Japan and Greai 
Britain. It has been able, in spite of this competition, to hold its own 
to a very large extent. But, all the same, it is absolutely clear from tbe 
Report of th~ Tariff Board that unless the industry is able to put its house-
in order 'and to remove some of those shortcomings which have developed 
in it, then in that case, it wil] become more and more difficult for the 
textile industry of India to hold its own even in the home market. 

I lay great stress on the labou:t question to which naturally my friend, 
Mr. Joshi, has drawn the attention of the House so pointedly. I take it, 
it is an axiomatic fact which no one can deny that the success of an 
industry depends largely upon the efficiency of labour. Judging from tha 
Report of the Tariff Board, that question, though it was attempted to be-
tackled, has been praQ.tically left in an unsatisfactory condition. I wi8b 
to draw special attention of the Govflmment to the fact that, unless labour 
is educated and trained, our industry will not be able to hold its ground 
for very long. I would ask the Honourable the Commerce Member to-
consider ver.v seriously whether it is not possible for them to take any 
steps in this direction. Then, there are other matters on whi3h the em-
ckncv of labour depends. Housing conditions, organisation of labour, aIr 
these" are matters with which my Honourable friend, Sir Frank Noyce, 
must be fan!iliar, and it is up to him and to the rest of the Governmen •. 
to see that 1:efore long steps are taken· which would put the labour coruU· 
tiODE; of India on a ·proper footing. 

Now, Sir. as regards the agency system, it had been. pointed out t.ha~· 
certain practices &l'e of extremely unBound a.nd questionable charac.ter. 
For instance, inter-investments of funds in companies under the sam8' 
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managements, which is bound to lead to a conflict of interests. Short 
term funds is another difficulty, and there are other defects in that system 
which have bltm pointed out in the Tariff Board's Report. I do hope 
that the Select Committee will take; all these matters into consideration 
and the Government will take steps in order to carry out the recommend-
ation of the Tariff Board. 

The question of the period of protection is also another matter which 
h8'S to be taken into consideration by the Select Committee. I believe the 
Tariff Board recommended ten years, and the Honouraoble the Commerce 
Member very rightly reduced it to five years. I believe there is a feeling 
amongst some Members of this House that even that period may be too 
long (Hear, hear), and that it ought to be possible- during the period, that; 
may be laid down, to hold an inquiry from time to time to see how the 
industry is running and whether the industry is reorganising itself on a 
better basis. 

Sir, there is a very vexed question wilich I for one, and, I am sure, 
many other Members cannot quite decide for themselves, and that is the 
holding of a proper balance, as it ha'S been put, between the factory textile 
industry and the handloom or cottagE' industry. It may be, as I believe 
has been pointoed out, that India is the one place whc,re such a large 
handloom industry exists side by side with factory textile industry. That 
mary be so, but there is also the fact that the handloom industry of India 
is one of vital importance. to a very large number of people, so much so, 
that it is said that no less than ten millien people are dependent upon 
that industry; and any serious dislocation of such an industry would be 
disastrous to this country. I think, so far as this Bill is concerned, the 
only way in which Government can come to the rescue of the handloom 
industry is to see th~t there is no unfair competition between that in-
dustry and the power industry, thnt the handloom industry gets its yarn 
as cheap as possible and that an e,xce£lsive duty on yam is bound to tell 
upon the prosperity of this industry. This also is a matter of very great 
importance which I do hope the Select Committee will ~ke very care-
fully into theu consideration. 

Sir, there is another indigenous industry of which India used once 
to be very proud and that is the silk industry . We in. Bengal thought. 
a great deal of this industry at one time, but for some time it has been 
languishing. Murshidaobad silk used to be famous allover the world, 
and now it is in a very bad way indeed. Some small spasmodic efforts 
have been made from time to time to help this industry, but nothing on 
any systematic or organised scale. It has been pointed out in the Tariff 
Board Report that it is eminently an industry for 81 poor country and for 
a poor people. If that is so, I think India ought to be the real home. of 
this industry. Sir, the Tariff Board has suggested certain measures 
which Government ought to be in a position to take in order to safeguard 
the silk industry. I do not remember whether my Honourable friend, 
Sir Joseph Bhore, in his speech mentioned any parlicular measure which 
his Government would be prepared to take in order to help this industry. 
It might be a mere inadvertent omission, but it is a matter which I 
hope will engage the very serious attention of Government, and I do hope _0 that the Select Committee will insist upon measurfll being taken in 
order to help this industry. Sir, we have heard- a great deal about the 
disorganisa.tion and chaos that prevails in China, but, from what is stated 
In the. Report of t~e Tariff Board, they d.) not seem to be merely _en-
gaged in mutual warf8ll'El, but they are able to take care of their indus-
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tries; and we know, as a matter of fact. that Chinese silk is competing 
in our home market. Sir. if it be possible for the Chinese Government, 
such as it is, to take steps to help her industries, surely it should be 
quite easy for this Government to take similar stellS in India. 

Sir, I do not wish to take any more time of thel House. The whole 
matter will be before the .. Select Committee. and I do hope that the sug-
gestions which have boen made by so many Members on this side of the 
House will be seriously considered in the Committee and that the Bill 
will co.e before us in an improved fonn. I should like, in the end, to 
sUude to the peroration of my Honourable friend, Sir Joseph Bhore's 
ilpeech. He has appealed to us, not for the first time or even the second 
time, for co-operation and friendliness. S11', I must say that I have 
ahl'll,vs felt pained and humiliated in being always asked for friendliness 
and co-operation with Britain. Situated as we are, the need for India 
is for more kindneBB and friendliness on the part of Britain, not friendli·· 
ness and co-operation on our part. FriendlinE:ss and co-operation on our 
part, situated as we are, will be readily and generously forthcoming if the 
first real gesture is made, not by us, but to us. (Applause.) 

JIl. It. P. Thampan (West Coast and Nilgiris: Non-Muhammadan 
Rural:) Sir, I had no ide,.. of referring to the two Agreements on which 
such severe comments have been made in the course of the debate on this 
motion. The acrimonious manner it was dealt with by those Honour-
able Members who spoke in support of them and the~t that was im-
ported into it, give me no alternative but to take up'the ot.her side of 
the question. If the Honourable the Commerce Member had not made 
the categorical statement in reply to a specific question by the Honourable 
Sir Abdur Rahim that Governm£nt had no hands in the Lancashire-
Bombay Agreement or, for that matter, they were not instrumental in 
bringing about the two Delegations or the decisions a'1Tived at by them, 
I would have thought. that the whole scene was stage-managed by the 
Government. If you look at the date of the Report of the Tariff Board, 
you will find that it was dated so long ago as the 10th November, 1932. 
Sir, you might remember that severeJl MembeR on this side of the 
House asked Government, times without number, as to when they were 
going to publish the Re,port. They said, they were marking time; the 
psychological time had not arrived. Another peculiar procedure that I 
found with regard to this Report was that nc Resolution of the Govern-
ment was issued in connection with the publication of this R£port. If 
I remember aright. the usual procedure is to issue a R.esolution also along 
with the Reports of the Tariff Board, in which the decisions of the Gov-
ernment and the reasons which actuate them are generally given. Sir, 
the one distinguishing feature of this Bill is that the Tariff Board pro-
poses dIscrimination against British goods. The position is this: here we 
have the British Government and the Secretary of State holding the key 
to the situation. The proposals contain~d in the Tariff Board's &pon 
are in conflict with the interests of Great Britain. Is it unlikely under 
the present circumstances that the Secretary of State has not brought 
his influence to bear upon the Government of India to· delay the publi. 
cation of the Report pending the results of the negotiations of the La.u. 
casMe Delegation purposely sent out. The fact that, the proposals of 
their Agreement have been adopted in preference to the findings of the 
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Tariff Board, certainly lends colour to that view. Th-a Tariff Board is 
a judicial body. That the proposMs of 11o Trade Agreement between a 
body of which t~ most that can be said is that it represents only a 
aection of that particular trade in this country and a s€dion in England 
should be given preference to the. proposals of a judicial body like the 
Tariff Board, even after knowing that they have roused a storm of con-
troversy, is not a matter which we on tIllS side can calInly consider. 

My HonoUJ,'&ble friend, Mr. James, glibly put the question to us that 
if the Opposition wanted to effect changes in the proposals of the Gov-
ernment, why not do so in th. SelEct Committee. I put the· question 
the other way about and ask: why should not Government adopt the 
proposals of the Tariff Boa'rd and leave it to Mr. Mody, and his friends 
like Mr. James who support him. to effect changes in Select Com-
mittee? That would have bEen more honest and more fair to the Tariff 
Board and to this House and to the country at large. These things 
lead me to suspect that the Government are at the bottom of the whole 
mischief. I do not want to criticise tbe spEech of my Honourable friend, 
Mr. Mudaliar, who seems over-enthusiastie about it. (Laughter.) Mr. 
Mody said that, on account of the resultAI of his exertions, the exports 
from India to England had perceptibly improved, and on that account. 
claimEd justification of the agreement he brought about. I would like· 
to point out to the House that in the accounts of the Sea-borne Trade 
and Navigation of British India (page 220), dealing with exports of cat-
ton, it is stated, that the exports of cotton during the last three years, 
1982 to 1984, increased, in the case of the United Kingdom, from 587 
to 7,289 bales, in the case of Germany from 1,852 to 4,222 bales, in the 
case of France, from 672 to a,l06 bales, in the ease of Spain, from 312: 
to 992 bales, and in the case of Italy, from 1,087 to 5,020 bales. May 
I respectfully ask, were there an,. agreements with these countries also? 
Was it owing to any agreements with all these countries that their ex-
ports have increased during this period? No, Sir, there has been a 
general revival of trade in the whole world since the last two years and it 
is as the outcome. of that revival that the exports from India have in-
creased. (Hear, hear.) If the supporters of the Lancashire-BombeJ,Y 
Agreement can come forward with figures showing the increase in ex-
ports after that Agreement was entered into, increase that would not 
bave happE:oed otherwise, I would have paid BOrne attention to that. An-
otber thing we must bear in mind is that comparisons should be made 
only with the increase already brought about after the full effects of the 
Ottawa Agreem(nt began to operate. I will collect statistics from the 
Library and place them before the Select Committee when the time 
comes; I do not propose to deal "ith them he:re. 

I remember, Mr. Mody said that political advantages will flow from 
this Indo-Lancashire Agreement. Sir, I have lived in this 

IS 1'''. world for fifty years-I am little more than fifty years old now-
and, as a student, I have read that there was the Queen's Proclamation 
after the Mutiny in 1857 (Interruption)-I will not yield-I lc3&rIled it by 
heart then, but have forgotten now,-and that Proelumation was treated 
as the Magna Charta of this country. Since then, proclamations aftet' 
proclamations have been made by crowned heads, the last of which was 
th~'Proelamation I)f our beloved M:aj(sty, King George V, on the opening 
of this Legislative Assembly in the year 19"Jl. What did His Majesty 
say then? That India will be given Swaraj or equal status with the· 
dominions. What is our positi?n now? TPe Bli~ GovE:lJ'IllDent can 
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whittloJ down not only their pronouncements but also those of the Ilr(lwned 
beads. When that· can be done, is anybody in this Itouse fool enough 
to attach any value to this kind of Agreement between a section of an 
industry here and a section of the X¥rcantile community in England? 
Businessmen are businessmen everywhere without any exception, includ-
ing Englishmen. They CBre only for profits f~'lld nre entirely unreliable. 
M;V fl.-iend, Diwan Bahadur Ramaswami Mudaliar, approved. the policy ot 
the Bombay millowners and condemned severely the Ahmedabad riilll-
owners. . . . . , 

Dl.an Babadur A. Bamaawaml Kucla1iar: I do not remembel' to have 
given any such certificate to my Honourable friend here. 

1Ir. K. P. 'l"hampul: I distinctly remember his saying that the 
Ahmedabad millowners, while keeping out of the negotiations, are not 
ashamed to take advantage of the position that has· been brought abo\!t. 
I have no sympathy with either the Ahmedabad or the Bombay min-
owners; my sympathies are entirely with the handloom weavers and 
cotton spinners and the. agriculturists of my Presidency. My sympathies 
do not extend outside this limited sphere. Each man in this House hr.s 
his own interests and duty to serve, and, if everybody looked after his 
own responsihility, the well-being of this country is ensured. Mr. Mody 
also referred to the improvement in cotton .... (Interruption)-Sir, I am 
proud to claim Mr. Mody 38 a friend; it requires enormous strength of 
character, courage of conviction and stoutness of heart to go ahead with 
negotiations for a'll agreement liko this, knowing as he did all the time 
the opprobrium that Jt will bring on his head nnd Mr. Mody has to be 
congratulated on that, (Iuite apart from· othel" considerations. 

I will now invite the House to the report of the Joint Select Commit-
tee-the memorandum submitted by the Manchester Chamber of Com-
merce. The first paragraph of the memorandum submitted by the Mm-
chester Chamber of Commerce says this: 

"The evidence which is herewith submitted to the Joint. Select. Committee wu 
prepared some months ago." 

That means that the genesis of this memorandum did not originate 
after the Agreement between the Lancashire Delegation and the Bom-
bay millowners. In the last paragraph of that memorandum, to which 
my reverld leader, Mr. Neogy, referred and wanted Mr. Mudaliar to read 
this morning, it is stated thus: 

"In the special case of Indian cotton under the arrangement entered into with 
Ottawa, steps have already been taken to promote a larger consumpt.ion in Lancashire. 
The measures under contemplation and others which will be devised offer every 
prospect. of a suitable outlet. within the Empire for a much larger ",olUlDe of 
trade ................. . 

Then, Sir, there is also another thing to which I desire to draw the 
attention of this House, and that is the Resolution which was moved by 
Mr. Birt. the Agricultural Expert, at the Central Cotton Committee meet-
ing, whicr. was held at Karachi in February 1988. I need not weary the 
House by reading it. It is a published document and every one can 
read. I maintain, Sir, that the increase in export of cotton is entirely· 
due to the implementing of the terms of the OttawB,l Agreement and· the 
exertions of the Govemme.nt than to anything elBe. It is all bunkum io 
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.. ay that that is the result of the Agreement between my friend, Mr. 
Mody, and Lancashire. The Tariff Board categorically states their find-
ings in paragraph ~53 of their Report. I shan not weary the House by 
reading out that ·portion of the Report. It says that protection against 
England is absolutely necessary in order to safeguard the interests pf 

the Indian textile industry. Sir. I IUlk t.he Government to say whether 
they were justified in going back upon the finding of the. Tariff Board and 
to propose a preference in favour of England? My Honourable friend. 
Diwan Bahadur MudaHar. said tbis morning that there was a difference 
in the, cost of production in England and Japan. He 8'Sked. in case the 
,cost of production of one pound of yam, for instance, in Japan is Be. 0-5-0 
in England Re. 0-8-0, in India it is Re. 0-10-0; whether it was proper to 
levy the same and a uniform duty on articles that cost Re. 0-5-0 and 
Re. '0-8-0 for their manufactUl'P.? It was a very pertimlDt question, I agree; 
but, Sir, there are other compensating factors which we have to consi-
der and which ought to weigh with this House. As against India, Eng-
land has got a benefit of half an annw of export duty in one pound of 
cotton. Then, we must also take into acoount the cost of machinery, 
and the import duty on machinery which was lately introduced in this 
country, and all these factors gr. to counterbalance whatever difference 
there is between the cost of producing yarn in J apall and in England. 

Now, Sir, I shall Bay only one word with regard to the Japanese Agree-
ment. I am not competent to (:nter into the merits of that Agreement, 
but as a layman I hope that it will be for the benefit of this country. 
That is all I can sa.y about the Indo-J apllIlese Agreement. My friend, 
Mr. B. DaB, raised the question cl dis(Timination against certain Indian 
goods including Indian pig iron by Japan, and my friend, the Honourable 
'Sir Joseph Bhore, cat-egori('ally denied it. Sir,ce then, I have received a 
tfI1egram, which, with :,'our permission, I propose to read to the House· 
It is from the Indian Chamber of Commerce, Bombay: 

"Reference Bbore'. reply that Japan d~ not. di.ecriminate &g&in&t India. The 
following telegram hu been received from Bombay: 'Japanese import duty againat 
Indian rice and pig iron certainly discriminatory. Indian rice prohibited. Japanese 
rice allowed Japan raised import duty ag&inlt pig iron; her import from India 
trans('6nded all imports. Illustration: as soon as Indian pig iron received bounty, 
America raised import duty against Indian pig iron pleading bounty adversely 
aBected bulk of her dealings therefore where greater bulk ..,.. affected and tbna 
there was discrimination. Sarabhai, care Indian Chamber' ... 

fta JIoDourabla Sir .Toseph Bhore: MIl~· I point out that, so far as pig 
iron is concerned, with which I was deAling at the time, it is absolutely 
f~lse to say that there is any discriminating duty. imposed by Japan 
against Indian pig iron. 

IrE. E. P. ftampan: What about other things? "Sir, I do not know 
'much about it. I am only reading a telegram I re('eived. I have not ~ot 
tihe resources the Commerce Member has, nor am I acquainted with 
those details. 

Sir OowuJl .Tabar: The telegram does not Bay BO either. I ha'fe 
IOta ¥imilar telegram. 

Mr. S. G • .Tog (Berar Representative): In the caBe of rice, it may be 
mscriminatory, but not in. the CI~se of pig iron. 
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J[r. a. s. ltaDga Iyer: But, Sir, IS it not a fact that Japan does not 
take our pig iron as she 11sed to takf' at C':1e time? 

" Sir CJowasji .Jehangir: So far as I understqnd this telegram, what it'; 
says is that as soon as pig iron began to be exported from India. in large· 
quantities, Japan put a. prohibitive duty so as to prevent it from going 
into the country. They put the duty on aU countries, and not merely on 
India; but the pig iron that they did import was only from India. That. 
is, what I believe, the telegram says. 

'!'he Honourable Sir Joseph Bhore: I do not know what the meaning 
of that telegram is, but 'with reference to what my friend says, may J 
point out th&t he is perfectly right in saying that the same duty was 
imposed against pig iron from India as ngainst pig iron from every other 
country. At the present, moment. the incidence of that duty is about Zt 
per cent ad valorem. 

1Ir. E. P. 'l"hampan: It is already quarter past five, and I want fey 
know, Sir, whether you will allow me to continue my speec'h today . . . . . 

J[r. President (The Honourable Sir 8hanmukham Chett:\'): If it suits 
the convenience of the House, in view of the expression of the view this 
morning tha.t a In"ea.t m8.!lY people want to speak, the Chair is prepared: 
to sit until Mr. Thampan finishes. 

Mr. E. P. ftampan: I shall take another half an hour more, Sir. 
lIr Prea.ident (The Honourable Sir Snanmukham Chetty): ~r. Thamp9.D." 

will continue now. 

Mr. E. P. 'l'hampan: With your permission, I shall proceed to say a 
few words about the proposals before the House. 

Sir, during the past four years that I hflve been in this House, I do 
not think a more important subJect than t.be one under discussion wa.s 
ever brought forward in this House. This matter deals with various in-
terests, such as agriculture. capital. Iahour. wages and B very large 
number of connected things. India grows cotton on ahout 23 mi1lion acres' 
of land, and as such it is second in the whole world. The output of 
cotton in this country is in the neigohboUThood of five million bl1les. and 
there ~in Indil\ stnnds spcond in the whole world. India is peculillrly 
situated in this matter, in that she grows cotton, turns it into manuf!l.c-
tured articles, and also sells those articles to (I, vast popuilltion in the 
country. I do not think any other ~ountry in the whole world hRs goot aU' 
these three natural advantages. Enql:\ud only manufactures cott.on gooods, 
but does not grow one ounce of cotton. nor does it consume anv appre-
ciable quantitv of it~ It is confined to manufacturing and sel1ing to other 
countries. I think the condition of affairs in Japan i'l also mnrp. or-
less the same, but I am not snre. At anv rate, Japan has not !!'(')t 1111 the 
three ~dvantages combined. It does not ·grow any cotton. In IniHIt. WE'! 
consume jnt~mallv 60 ptlr cent of the ""thn Wf')wn in this countrv. and. of" 
t·he Temltining- 40. 20 'PE'1' cent; is taken b. JRTllln anlt the rest hv the 
other c('luntrieR of the world inc1mlinq Orpn-t. llritain. From. t.hat VOll .mm 
underSta.nd the quant.it", tRken hy i:hp Unitelt Kint:"dom, We have pnt.erpn 
into an Agreement with Japan ,entirely for the purpose of flafeguardin/r th~ 
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tl!i.purt of cottun to Ja.van. That is only une-fifth of the output of our 
(;otton. India, lIoS 1 .• kid, consumes three-fifths. Is it not .vroper then that 
adequate steps should ue tuken to !.'lIfeguurd th.c three-fifths 01 ow' output"l 
1£ the industry gues to dog!;, then agrIculture UlUst aliK) go to dogs. One 
is so closely mter-dependent on the other. 

Then, witik regard to the. cotton iudustry itself, 1 find from the Report 
uf the Tariff Board that I1S much as ~ crores of rupees is invested on the 
"pinning and weaving mills of this country and it contributes a substfintial 
.. um of four orores of rupees every Y'iSr to the nbtional income, and, judged 
by the results of the protection thut we have given during the last three 
years, 1 make no hesitation to say thal a (}bile fot· extension of the protection 
nas been made out. Let alone the inefficiency and other things of the 
Homuay mills. Last momh, when the ::)afeguarding .Bill was conSldered in 
this Assembly, 1 protested bgairuit the inefficiency of the Bombay milia 
and said that the country would not tolerate such thwgs any longer and that 
unless the millowners 01 Bombay satisfy certain condltlons of etticiency and 
other things, there will be a large outcry in the country against the con-
tinuation of protection. Of course, it is only the fittest that cr.n survive, 
and that is collSOlation enough in matters of this kind. & far as the hand-
loom industry is concerned, it is not an economic IJ1"oposition to depend 
entirely upon that ,pious wish. The handloom industry cannot compete wit.h 
the ~proved machinery, however much we may WIsh it to flounsh in the 
interests of the poor handloom weavers. It is only by bringing li.oout a 
co-relation, a kind of bdjustment btl tween the halldloom industry and the 
weaving mills that the mterests of the handloom weavers may be safe-
guarded. I want you to see what proportion of the cloths consumed in 
this countrI, are mbde by the handloom weavers. The quantity imported 
in 0. normal year is only 776 million yards of cloth. '1'he mills produce 
about 3,000 million yards and the hand looms about 1,500 million yards. 
On the whole, the normal consumption of this country is about 5,275 -million 
yards of cloth. The country wants under normal conditions 2i times the 
production of the handlooms. It is 6,' very complicated question, and, 
therefore, I believe the only solution is to co-ordinate both and arrive at .. 
satisfactory arrangement between the two intereats. When I d681 with 
the question of protection to the handloom weavers, 1 shall deal with that 
in 'a more det.ailed manner. 

f .hall now come to the yarn industry. Going through the Report. of 
the Tariff BO&.Td, one comes to the irresistible conclusion that the case uf 
the spinning mills has gone by default and in the list of witnesses that 
have appeared before the Tariff Board, we do not find a single one re-
presenting a spinning mill. Of course, mills that have both spinning and 
weaving have made their representations. My friend, IIlr. Mudaliar, said 
th~t the .Tariff Board went to the salubrious .climate ~f Ootacamund to 
wnte theIr Report. I do not find any fault WIth my mend, Dr. Mathai, 
the Chairman of the Tariff Board. In South Indi6',there are large weavintJ 
mills which confine themselves solely to spinning and yet they did not 
take any. evidence from them. Eve~ if the ilpinning mills did not co~. 
forward, it was the duty of the Tariff Board to have sent f,or them and 
got th. evidence. Of course, I know that they have got. the machiwir¥ 
to aummon these people to appear before them,· bu~ they could have been 
induoed, if the Board wanted to give evidence. I maintain that the cotton 
spinning industry as such has been totally ignored and the calculations 
aDd findings ?f the Tariff Board in. reg!lord.to yarD$ Ii.Te wrong, to say the 
l~t. My fnend, Mr. Ramaswaml Mudahar, referred to certain items of 

• 
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a~ditional expense which the mills hr..d to meet. in c~nuect.ion wit.h spiu-
mng. 1 do not propose to traverse that ground, but on two points, namely, 
the complement 01 labour for r..' thousana spinales and the standard of etn-
Clency 01 a spindle, there has been gross miscalculations. In thtl .Report, 
they sa.y that the minimum stundard of efficiency of a spindle ... 3'85 ounce. 
'l'hough I am not connected with any spinning mill at present, 1 know, 
us a matter of fact, the average production of yarn of a spindle is only 2·85. 
That is so in Coimbatortl, in Maaura, in '!'illllevelly ~d in Malabar. 1 have 
made inquiries of all these people, and I can authoritatively state that 
the output of yarn in a spindle is in the neighbourhood of ~'85 a.o.d not-
ii 'I:i,j as YO'u find in the Tariff .!ioard Report. 

'rhen, Sir, with regard to the complement of labour per thousa.o.d 
spindles, the Tariff Board has stated that it is only 15 labourers. As a 
matter of fact, it is 30. ~othing less than 30 labourers will do for a 
thousand spindles. 1 do not know how the Tariff :Hoard have arrived at 
this figure. Then, again, there is another thing in which they are equa.Uy 
wrong and 1 cannot understand how they failed in arriving at the right 
figure. The duty-free price which they have put down for the year 1931-32 
IS absolutely wrong. They say that the duty-free price for one pound of 
yarn was MO pies for Chma and Japan. You know the Chmese War in 
Manchuria and the price of cotton, which was very high at that time, were 
the ruling f86tors operating towards a higher cost. 'l'hey have taken into 
calculation the month of July, 1932, when 40's were selling at 11 annaa 
which is equivalent to a duty-free IJrice of 114 pies. In September, it was 
108 pies duty-free price. In the same month, the United Kingdom 40's 
were sold at one anna less than iihe Japanese. That is a pomt which 
Mr. Mody and Mr. Rwnaswami Mudaliar ought to remember. What has 
been th/il effect of this keen competition? A thorough deterioration. 

In this connection, I would mvite the attention of the House to the 
figures of exports and imports of yarn during the last few years. In the 
year 1929, the export was 29 million pounds. In the year 1933, it was only 
17 million, while the imports were steadily increasing. In the year 1931-82, 
they were 31'6 million pounds of yarn. Last year, that is, in 1982-33, 
they were 45'1 million pounds of yarn. So we have had a steady decrease 
in the exports, and a steady increase in th~ imports. Sir, the Tariff Board 
has gone wrong again in arriving at the fair rate of duties proposed. . The 
cost of one pound of cotton, including 0. wastage of ten per cent, is at 
present 7'55 annas, The cost of manufacture is 5'65 annas,--8O both these 
together come to 13'25. 'fhe price of one pound of 40's in. Madras this 
month is 10'5 annas which is equal to a. duty-free price of 8'65 annas. 
l'herefore, the difference is 4'6 annas, and that is the duty which should, 
strictly speaking, be levied. But, Sir, considering the abnormal conditiona 
that we are passing through and the fact that internal competition among 
these mills will bring down the prices to the normal level, one can easily 
k,ut,forward a claim to 8 three annas a. pound duty on yams. 

Sir,' i'ast Jlmua.ry, ~during the debates on the Safeguarding Bill, when 
1 \'eferred to the dividends of some of the Companies which were engaged 
iu the spinning business, my friend, Sir Joseph Bhore, read out erlraote 
from the Capital and said that the Madura Company and other concerns 
in SOuth India were paying very good dividends. Sir, I have pursued my 
inquiries further into the matter, and I can state the present position. 
lfrom a more recent issue of t,be Capital, I have extracted the followm, 
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information. Kaleeswarars of Goimbatore. Buckingham and Camatic of 
Madras, Madura Mills at Madura, Tuticorin and Ambasamudram and the 
Malab&r Mills may be said, from the -dividend paying point of view ,to be 
the most successful ill our Presidency. In recent years, their dividends 
have been as follows: 

,. 
i 1929. 1930. 1931. 1932. --

. ; 
Per cent. Per cent. Per cent. Per cent. 

K&laeInrarar · . j 
25 15 30 I 30 

Buckingham and Caruatic 10 10 10 ! 10 

Madura j 24 10 10 ' ' 10 . . · .' • I 

MaJabar . . · . ·1 10 Ntl Ii 8 

The 1933 figures are not available, Lut ill all probability will show very 
substantial reductions. . 

Now, I would like the House to puy particulal' attention to what these 
dividends really mean. Taking Reserves and Capital together, thp. real 
return to the shareholders is as follows: 

I 1929. I 1930. 1931. 1932. , i ,-- I IPM- Per cent. I Per cent. Percent. 

KaJaeawarar · , 2'8 I "8 "8 I , 
BuoJriripaID and Carllatic • j 2'6 2'6 2'8 2'. 

.. dura · , "1 1'7 l' 7 1'7 

Malabar 3'2 Nil I'. )'9 
t 

Not one has paid even five per cent, and' the return has been in the 
majority of cases under three per cent. 

Kr. If .•• JOIh1: What is th~ use of Reserves if they are not toLe 
utilised for paying dividends? 

Kr. K. P. ftampan: That is quite 11 different qUdstion. The Tariff 
Board speaks of a return of eight per cent on the capital invested in tbe 
Ilusiness. Surely that is sufficient proof that the" Southern Mills, 
advantageously placed though they nrl' in close prox~mity to good quality 
('otton, are not making reasonable profits on thf' present scale of dutieS, 'and 
that, if Gov.ernment insist on carryin~ out the pr~sent proposals, mm~ 
wo!'l{f~n;. ryots and hnndloom wean'n; will Ruffer seveTely, as cap now b-
seen.,.) 'Vnge-cuts have been put into operntion and 'the standard 't'If.liie of 
th~ wl:101p. Pl'f"iliil"ney ill going down, . 

Sir, my HonO'tlrll.hle friend, 1\1 r. M ody. referred to the reduction of hours 
(>,()ot.empJat.ed in the Factories Bill. When that is also adopted by this 
HOllse and !l.n eight hour or nine hour working day becomes the law of the 
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land, then, I am afraid, the costs will rise much more, and in framing 
legislation for yarns, it will be .the duty of the House to take that aspect 
also into consideratioo. Sir, what I have said will indeed more than 
convince the House that the data supplied by the Tarift Board and tbe 
conclusions they have arrived at on those bases are wrong, and, therefore, 
it is up to the' Select Committee and the !louse to reconsii!er t~e whole. 
question in the light of these facts and arrIve at a figure that WIll be not 
only acceptable to the interests concerned, but will also be fair to the 
consumer. 

Sir, I will now deal with the handloom industry. 1 find in the 
report ..... 

Mr. PreIldent (The Honourable Sir Shanm~kham Chetty): If the Hon-
ourable Member wonts to speak for another half an hour from now, the 
Cha:r will have to adjourn the House. He has got ten minutes- tn0re 
according to the time he gave the Chair half an hour ago. 

Mr. 1[. P. IJ'bampm: If the House is not pleased to hear me 

Xl'. PresIdent (The Honourable Sir Shanmukham Chetty): The Chair 
did not interfere with the Honourable Member. The Honourable Member 
told the Chair at quarter past five that he would speak for half an hour 
more, which means that he has to conclude at 5-45. 

Kr. E. P. "l'hampan: I will trv to conclude m" speeeh within that, time. 
Thflrtl Br.e 2! million handlooms 'in this countr\": and there are about ten 
million people who depend upon that industr~ for their sustenance. So 
far as the handloom weavers are concerned, "1 dd not· think half of them 
are in a position to find the wherewithal to purchase the. yarn and to have 
sufficient resources to maintain them during the time t.hey have to_ gc-
throu~h the prOt'ess of manufacture ilnd then to keep the manufactured 
articles in stock until the\" are disposed of. That requires a certain l\Dlount 
of (·apitA1. So far as Yalaha) is concerned, the cottage weavers are all 
indehted and the ... ' have not got. the resources to find the required monev, 
with thp. result that a situation has arisen by which R large body of middle. 
men have come into the scene. In Taliparamba, Calicnt·, Lakkilti and 
other pIaeeo:; in ~falabar. of which I know, it is the middlemnn wbo pur-
chR!>es the yam. He gives them eight or ten pounds of VRm nnel insists 
on ROnl(> specifieil qnantity being returned to him in the' shape of 80mI.' 
woven nrtic1e<:. He gives t('n days' Hme to manufRctul'e these Ilrti('les 
The only advanta,ge in tllis f;~'stem is that the weaver has not /lot to finel 
the money for purchasing the. yam, noJ' has he got to find R purcbaRer .or 
to hawk about the articlell. Th(, whole ('ream is taken nwav hv the 
middleman or the mahaian, with the result that thf' weaverR get a 'barp 
pitta.nce for their labours and are thrown Ollt of their employment and 
Reek n(~w avo(,Rtions. In ID"V own est. ate , I hnve flot half a· do~en fa1ni1ie~ 
Of.,W('Rvt\l's.~ev are mven I:mds to ('tlltivate during t.he season time and 
afterwards they go lIack to' the k'()ms. Theil' main avocation is weavjn~. 
and the\, t,ake to ('ultiv3tion onl" as a kin(l of sl1hsiiliAr\" employment. 
The other dftv T wa~ sllrprised to finel BOrne' of these neople l'n!!Ageel in 
s8",ng timber. Thev told me that thev wel'(> enmin~ only six 8nn,1e; n da,' 
by emp'lo~;n~ fhpmflelvPII in weRvin~, but, wh('n they emplo~' t·h(>m~elves 
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in sawin'" timber, they earn as much as onertipee'a~ dllY. So;',-weaving 
is not pa"ying, and it is not worth while for any man to take to it.:- It is 
our dutv to find out the cause for this unsatisfactory state of things and 
to remedy it. If this Bill atte~pts to do it, one must be under obligati9n 
to Government. Sir. my own con<Hdered opinion is that the salvation of 
t,be hRndloom weaver lies in the organisation ·of the co-operative societies 
which shoakl help them with .varnor money to purchase it and take bllek 
nnd dispose of their finished goods. Vntil that is done, th(l IndiRn hllnd-
loom weaver, poor as he is, will not be able to meet the competition. 
'Whether we raise the protective duty on yam or whether we lower it does 
not concern hi. at all. The findings of the Tariff Board, 110 far as I have 

.been able to understand them, are entirely in .the wrong in that respect. 
rrhe~' soy that the duty on yam hos entirely' handicapped the handloom 
wcavenj. I ,repeat, ~he weavers are not concerned with the duty at all. 
\Vhat price they have to pa~' for the yam doeo; not concern them at all for 
the simple reason that they themselves do not purchase it. but other people 
l'Ul'I:hlise it for them. They only get their wagef' for the work they tunl 
out. 

Sir. I 'wnnt to put one aspect of the question b~fore the House. It i" 
1;oi<1 find rightlv Rllid that the mms compete with the hondloom~, I want 
to a"k this question. Supposing you make it im~sibleon ftecount of the 
foreign compet.ition for the f.pinning to continue I1S such. They will have 
either to close or engage themselves otheM\;se. What would be the 
po.~ition if the spinning mills take to weaving? I understand that in 
Coimbatol'(' one particular mill has installed or is going to instal as many 
Q~ 151) weaving looms, because they are not in II position to dispose of their 
yllrn. U all these spinning mills take to weaving, to what despicable 
condition the handloom weaver would be reduced? This is an I1Spect which 
the House wiII have seriously to ~onsider. There is nnother aspect all>O to 
be conAidered. Supposing the foreign ~'arn were to sell cheaper in this 
count.ry thlUl the indigenous yarn and all the spinning milIs were driven 
to give up spinning and take to weaving, may I ask, what the position of 
the weavers will be? You know, Sir, something of this industry. The 
position, I dare say, will be hopeless. The whole handloom indust!'). will 
he driven out. The ancient cottage industry of this land will be straI!gled. 
Therefore, millions of people, who depend on it, will have to starve. I 
maintam t,hat it is in the interests of the handloom weaver that t,hi:! :yarn 
induet,ry should be protected. ~t is onl:,' when the ~'am manufRct~rs 
can supply adequate quantity for the handloom industry that it will 
thriv~. One is ancillary to and intardependent on the ·other. I find 
from the I~port that 85'2 per cent of the vam the, use is mill .lIrn and 
use only 8'2 per cent foreign yam for t,he' handlooms 6'6 per c~nt being 
band SpUD. A better case cannot be made out for the protection of the 

, yarn industry in the interests of the handloom weavers viewed fWin this 
angle of vi~ion. 

Sir, before I I'Onclude, I will refer to one more aspect of the question. 
The 'I'aritI Boord has stated in paragraph' 171 t.hat t.he imposition of a 
specific duty on piecegoods hAS been of immense help to the hand loom 
w"'Ver. Then, Sir, there only remains the question of the duty on the 
yam. Till'.' sa,v in paragraph 176 t.hat the bulk of t.he hand loom' i.ndustrv 
consists cf doth made of 20's and below which it is not uneconomical. In 
higher count.s, there is no competition at all-para. I7O-and in the case 
of medium ~ounts, it is only a small proportion of the handl~m Wllsvers' 
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work Nld they can withstand the competition. In other words, tn the 
superior ('O\lDts, there is no competition and in the smaller counts ofllow 20, 
the cOUl}letition is on level terms. So, it is only between t~e counts of 20 
and 50 t,hat there is competition between the handloom weavers 'Iud the 
mills ond. according to the Report of the Tariff Board, the weaver is able 
to meet it if his work is or~a.nised--vide para. 169. Therefore, the output. 
of the handloom industry m those counts is infinitely small. Then, how 
does it lie in the mouth of the Tariff Boa.rd to say that this duty on yarn 
handicaps the weavers. That is a point which 1" wish the House to con-
;;ider. As I alreadv said, Sir, the remedy to ameliorate t.ir lot lieil not in 
doing away with the duty above counts 50 and reducing that on I)thers, 
but in other directions. 

. I have a good deal more to say on this point; but I do not wish to 
'We!lr~- the House at this late hour with my concrete sug!;e~tion'l on these 
lines. I would invite the attention of the Select Committee to theBe points 
and put forward my concrete proposals before them, and i£ I fail in "illy 
attem]Jt to make the Select Committee t\dopt the proposal!; that I :mggest, 
then I shall have to put forward those proposals before the House at t.he 
next reading at the Bill. Sir, I have done and 'lm grateful to th~ House 
for its indulgence. 

'fhe Assembly then adjourned till Eleven of the Clock on Friday, the 
16th March, 1984. 
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